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LOK SABHA

Wednesday, July 27. 2016/Shravana 5, 1938 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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... (Interruptions)
HON. SPEAKER: I will allow you in ‘Zero Hour’, not now.
11.01 %, hours

ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Q. No. 141, Shri Vinod Kumar Sonkar.

(Q. 141)

£ e IR AAGY: e HBIGdl, H AIUAH (Tl ARBR AR AT Jerwal St B
quE P TE, W9 iR fHEE @ o %A §Y, S o¥ H Ugell dR ME, TR 3R
framil & fofg aoie ver |

A 3feel Heledl, kel Q9N W g9 daRE W e, TR 3R R q ST gal
o g1 A 92 o 9 o1 SR ¥ fOR ¥ SMeR € 21 SoENle b Hed ¥ el ol
g - SAEEIE IR PRI 7@ WS a¥ 1997 # gar, forg dlemal el # ome &
YT SIPER P XATAAT 8l 81 Urs &, S forel & ufdfed & smer w 9l &, 99 e
SIHERT B TG, A, wie URe, olidd UNe, TRid, AisiTey fe & gare[K & 8
gl

AT Tedel HRled], <9 § HaR HIf M8 &, TR & g 4 194 [abiid gy 2l
ST WSS W 91 B, AU YA R B, e g @Y aa & & g ofeT e ot
Mg & 9, fHAM iR q9R ke b ©R R g1 S faurT &1 ®R 4feT drege &
SiTe+ Ud dohiidh] ®U I & d919 & oy IRPR o BRIl o @9 fpy g1 3fear ure e
% Tam @ dGIRE W ¥ gAfd Red 9% offs Sfear vd avaR g™ © @ T Bl I
ARAAY ¥ AUl fRIT FHRE & SH-89 JIoH1 A1 JEEET §RT IS I 8 3fed Uer
ATST T AHIND GRam Bl 3= fofa Ao 8, a1 ARBR S A8l Dl Fel ol
AR URe Siffthast &1 < f?
£ S Raegn ¢ sTewet HEIGAT, A WER 1 UdH B U H A9 U Ul SAd qol o
I ¢ f& gameEe @ feads, S 731 Siemdl S a9, 98 &1 SIhER T8 2| Ig 99 T
{5 S1ep fauMT 7 Ugel ¥ $© s AW I9¢ §Y € fb 9@ W ¢ SUS g € 1 HH A DA
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60 AT I 3Ifp Fe-UR< MBI B9 W & dsBhhI Bl 2l nft SR uewr g §
ST 15 U Y el €, S8l W g8 UR< i T8 a9 I ¢ AFH 9e 7 o9 a|
Bl IR A AH NP fhar g, #7 IT@T d5 forar g &R o & I 39 IR # qars |
w@HIfde w0 A JEEHAT S B IS B SMYR UR BT SNHIT 22688 S8l TR IR
dfehTT AaT URW BT §1 PV Sl WM 6 T &, q81 DIy dbId! BRUI & Al deds dI Gfaer
S T8l gl SfeAl Uie e 9 & forg Rofd do oifh Sfear 7 &H orgafa & 8 ok #
IHIE BT g [P M arel RITRR, 2017 T W 650 RIMI W 89 I8 ¥al P& R il
S FHTS BTV T G JREl Bl ATSHY 8, S Gobdl qfg ATST AR FAM, 7
& AN G R JABAS § gl 3 arel §9 § {59 Aroemsit &1 S i foear & sred
U IS, S-G9 ATST, 9 feen # 1 §AR S b elll, 98 DM 89 Bl | AHERT Al
DI AWD I AP URER b A A9 o], sl R H S/ ARBR T YT HEH Bl AN
FeIAT 2 H 317 gd #A! A B TS SN Bl AR Fd B b 99 o0 4 I8 59
9T @1 oMY dern B, I9d uRum o aret fasi # e
2t faie PR A=eR: A e O, ARG 99 HA S gR <% 1 A wufaai |

TRIG HOIGRI T TTTHIT 27000 RIS BUAT FhAT o1, 5 WR AFG Jere w31 St gRT A=y

TAH 3.0L.UH.31. TR TR I U DI A B BT B ATHT QX fRAr gl H
3MUes HEZH A ARG Al A S =Ed § b S B 1,51,000 GRS SAHAS H agd AR
ATgeic UhlScd &l 9 Hlselc UHhSed d o¥f @ TNd, AGR 3R fHami &1 &Rl d_rel
SUAT TSl gall | fodl SRull | a1 A1 S9& aIREl 7 W FoF T A1, S9d 'R & Arn A
9 A B G # T8 foram @ T A T S fR, 9 W qd T Y91 'R SRie
BUAT AIgeic UDHIScH & wa H 39 fa & 919 UsT g3l ¢

# 3uch AW W HAT S W ST AT g [ Sl U1 Wigeie Ubreed H TSl gall
2, S S ITNIUGIRGT BT a9 & & oIy IR i & 91 s IIWEaR T8l %,
U R I WIS Bl IR @ bR D [y T WRbR =R oeft?
S wAe Rt @ A sreme Sft, S ged A e J fear g dgifie w0 d B
ST Hehal 2l I8 W g9 € [P S A wew 1 del 2 {6 U9 e @i §, e ar ¥
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3l T P UAT TE N HebT § AR I8 YA BAR AU F gl g3 g, b ¥ v 8w
HETD HRT H BN, $HBT HAe [a< HATAT HaT o

ST, Sfeq It A sreer S, § A AT S B S AR & MBI DA A fh
W Alb |quT &3 [ e foeell 8 gl W URe AT Bl g8 DAl 2l TP el
FHiU el 2, e UIgeRM J W |1¢ IR d g, S8l R His URe 3iffthd T8
gl gAY STE AfR daeR 25 B, A U8R Bol-ad 3R Bol-g, sledidal W gl § 39 AHd
H ux At fora g1 § Hor faer, qar, Afeoll daex 23 iR 24 4 WY DI URe 319 T8
gl pgaTe faew, ool # W 78 2| AR Tt 9T fAER &k ISl s STl W
W 78 21 A 3w a) F Hror foran o @ g Aol daew 15 # @1 daew o & g g
R ot a8l W ol fafesw 781 a7 g g1 a1eeh # Ure ofifthw fvmy &1 fafes # 9« @ B
Sa! fafesT TRl Sl =1fey | o STEl W S SRR Sffed W W g, 9 ¢ T g
gafoy fSefiadt 8l 81 o1 & & I SIb & Fdo) WY L & Ul | yisde A W SId fSefta
FHAT S W 2] gafely # AR 3 St F TR Bl {6 9 §9 AHARIT & FHIEH S

£ TS Rt @ A sreet SfY, A 9ed 7 A UF o 91 U RN, g,
T8 fooell & forg o, gt AT 1 Wi u&™ &R & 21 Sub post office was opened
in Kirari, Sulemnagar, I 91d AT 96T & &I # BRM| 990 o iR wRArd O, I
I Th Aaex 22 Afeoht & forw on, Rrad fAvrr 3 S & oft 8k 98 SEwrss 8 o,
Afp g8d dras[e fAURT 4 ST @iofl o, offdh a8l Se 8l fer wapl| iy, S8 daeR
21, AR, 72 Reeht & fog forar on, gwa @t fawm 3 wwonfim fFar ik o8 o fF 98
SIREIBTgS T8l &l I8 99 © b sAR U S Bl B HHI € SR Sl US89 Wi 88 A
T U AP Wierd &, § A9l § (& g 4 wad ST URe JAhas HRid $8 o
A ITET BAR O ¥ & ©, A AT T ASATHE PR Y 81 =R fUeel o4 81 H @lel
g WHR A &1 AR 51 § iR g9 e 2 & o Al A1 3 59 9w dif ar b
g GfAem 8A 3R AN T Ugel Feh| BT AU S Har] off, Il W gud fawn # srgac
fpar & difep Bre-Rrrel gt RIfy dop IfhlRe & 9| a8 ¥ & 5 o= &3 § <
A €, S MR TR T 1% &R Wiard # 3l HfSAs 8, dAfth AT 9a & Joid )
AR v Sl A1 ST BRIArE! 8rfl, SUsh ar § # S oY Gl S|
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SHRI E.T. MOHAMMAD BASHEER: Thank you Madam. I am quite happy to
note that the post offices in our country are undergoing a rejuvenation process
following the introduction of core banking system in post offices.

Madam, these are really revolutionary changes taking place in the post
office sector. Besides this, the Government have linked post offices with many
other financial and welfare activities. The very success of all these depends upon
the infrastructure development of post offices such as building, ICT and
connectivity issues. For example, in my constituency, there are seven post offices
having its own land but we have not constructed buildings. We are paying Rs.
65,000 as rent every month. I am asking the Minister whether the Government will
have any programme of action to develop the infrastructure facilities in the post
offices.

2 WA Rt ¢ A sreer Sfl, A e | Sl U Y8l 8- ol Bl SuiS
HAT 3R DR BT ar enreie g 8, # ITHI a1 AR F AT MDA b
ATSG <2 | =l @ 8., Ieh1 Af¥h A 3fftep AT S D oW e, g9 fog g9
AR Ufag 21 25493 S1d B H W 22688 S €I H T HM G FR fordm Bl
3 arel faAl 3 e URe THew d% W1 89 Yo B} W1 T Bl TE a@ 1 9| URe
SRS BT FaTd 8, ol AR TR I9d aN H H ITd] [avur Iuaad H-1 G, offhd I8 |
& T amior gl 4 3f@ Haw 781 € SR AT ® 6 RrAept g9 s Wasp fgadd axa €, 54l
@ G H BM FAdl 2| SHD! A FY ke o Wl <J €, ofhd we-uRe offfthaw 8iik
S ge-UIRE MBI &, g8l B WM W &R Waq &, o ol faxig fRafa 4 gar g, &4
A arel Gl # 39 ShReEaR Bl Al Aoigd Bl

SHRI M. CHANDRAKASI: T would like to know from the hon. Minister the

details of number of post offices — banks sanctioned and functional in Tamil Nadu
and the details of such banks with ATM facilities in the State. I also request that
the post office in Veppur block in my constituency be upgraded as a Taluk Post
Office with all facilities.
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£ TS R A SremE Sfl, A 9e T U Al [T &3 & [qud H ST Al
g e siwet # 9% fafed w0 & Sua@r &1 ¢l SN e/d glgei & S+ 3
e frar § 1 # I armvaRd &3 @mEdl § 6 MfYd w0 9 suRr favm swe fog dfveg
g 3R 39 faen & &9 SR &
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Q. 142)

2t gEar R Syl sieger weied], g9R1 W 4¥ fdvd & 3fer gamsil &1 <9 §, S8l 35
Y ¥ BH A b AT 65 U AR 15 a4 F 29 AV Bl AP B HI ATG AASH
vfrerd gar g1 fise <& arell § o ot gl g0 € S ¥ U dicTell Wd #aTer # W
BAT| AT QW H BT 50 B B PR I &) A B AR H A B DA 8 3R
agl ReIReN Tl @1 & Al fear 81 3% #3 Sff 9 faeT 2 {5 39 Heweid &1 ofe¥ ©
5 IMT Al & ST 9= §, Se W1 AldT el 3R IF@! Sl UHY 8, T HaRA Bl B
A e BN

# 39 vy # U& 91 3R Fe1 aredl g & Ul 15-20 A A AN AehE U8 W
¢ E H#A SN F e ware # srfvafiadr @ ad ft v B 3 ga H uReR¥ar o
TS, @B Y AR B W Wt | 3R A S | ag W e § 5 gar oraven # wdl &
BROT g2l § 96 U, gedl § g5 A1 Big A WA SR 8 SRl g, offe 9 forg wiasy #
R B g T8 & Uit B, O f5 T oo ger & Wy oo uRAR W ey 7 & |

# 7 S & go aed € 6 gen & g Raed) o uRaR W ar 7 ¥, g9
fory T BT @A B T 7
2t fas e @ sieger wEgyl, A We J 9ga-9 U U W qu 8] Wi IS Bl
I Tl WS JHRM AT A B M B, b W J Yol HAT g bl SM ol I8
el P 91q 2 5 Wied B < H gerar Ad @1 © SR 39 99T e H 119 Raarst
gferagt § 9T o B v S @ 21 89X <9 H anft 49 Bewei U € = g Ravgw
fopam g1 VA a0 e € 6 99 WR ofgpwr T @1 WA §l 14 AHell W g ] arg g,
gAY Sl RfFE9H Bl ftf b1 8 918 98 3ol & BRUI 8, I8 S8i1 89N hle 3AH
Heac DI il el [hal Bl

IE I HeAl AT Sb el BN 6 RwIRer & & o €1 ARe & SaR W B!
T a1 e 81 Wed Bl SR e gl fb R Raarst saw siieified, gav &
o IR e H S 8, I 9 SRR Raersl Ui TS 9 A @ iR Trel-g¥e I o
21 TR garHAT Sft 7 Fer © fp Aed-d § Wal @7 8 SR STeT 9grar o Bl 39a Are-

AT 89 & SREae § Top Wiey PFeidd g9MT dled ol I8 a1d 91 98 ¢ 6 A1l Bed &l
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FHH B H Tl Iow [ H IR S W A1, 99 A FEr o1 S gl wied & fasf
qIolde H U 50 URC HoIC BN, D folU Wl HATAT I+ 8l IR Aderd 50 URIC
Tie I72 M| MMIH! SHHR G Bl o T 991 & & .09, 39 99 & fog IR 2l
#t gEdRk Rig siagRa: w8, s 43 St @8 2 2 5 @9 w—We 9i49e § 59
v w_1 fHdes ® o e o weie § <, ofe saa forg @rag (Y uiw ek wau |
T B VYUY BRA Dl ORA o
A 37eAe&T : 319 T Yfou|
2 gEdr Rig siagRan: st 6 430 off 9 ®er € & arfl-onfl wRdly p=it da 7 s
-G H MR ggeari bl AR BRIg AT I qrace WM A AT BT ARl A
3T Bl UgeraTd TRAAE A1ed 31k Yeiic ggoid g S <X # ol gY 21 mames St 3 g9
A B TR F foram B ifr 3 9=7 v kT H Bl B MY T SN S BT 98 JHAT
T 21 Q4T B FHhal o7 f6 T Ties A Siiad A I Fs GO Hedl Siiday 31| S6H
YR PR A Bl PEl 7 Hel ATURATS! X! &, [TqD! go A 31 =l & @ 4§ Hel@ae
BT AFAT AT S W f@rn gl

A HA St F o € e IR e 99 O a8 9 39 91 = Bl SIS |
O Bl B BR ! Al, I & IRl gAY TR & ded S WA U 8, U qgedl i W
ST g
A 37edet ¢ 39 7o Yoyl 59 vy w wior 98 <1 2
#it gk Rig SagRan: aeg F23 St 9a1¢ {6 R gedt 99 9 S s afiaarn oS T

2, T IAD RIcT® DIy HINATS BT ?

# A #A St A U el iR quHl Aredl § b gaR Rl iR sl § wefend
T ¥, Qd # 39 919 B! GV B TS N, RS IN F BIS A T 27
N o e @ A srene S, § W WEley Bl Usdl A I8 WE PR G (P AT U
TS W P 50 THC I BE BIs SYA &l AN AT AU B! § ST Hrorae
MG, I Uroide H 50 I 3T AN FeAlIR B Q] .. (Faer) #f SiFgRar st 1
qd Pal g, AT (e U ST goikdl) areT (dce U Sift Toikl) & ofaiia & w2l
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AN RuTed R S U Uged! ¢ 519 RaefSal § VAT Ul S 8, A g9 St el iU
et PRI R4 8, I9d! RUIC @ 916 & Dlg had Io[T Sl 2] Th Raclrs! & IR H A1h
T &l 39 WdY H I AW U gl Bsad Rule ydh-al &7 # o Smyfl, a1 a8
31U A 31 S|

SHRIMATI MAUSAM NOOR : Madam, India, despite its demographic dividend

and young population, is yet to find a space in global sports and athletics map.
Sensing this critical achievement gap, the UPA Government introduced Rajiv
Gandhi Khel Abhiyan in February, 2014 which replaced Panchayat Yuva Krida
and Khel Abhiyan. Along with the same, two other sports projects were launched
by UPA — Urban Sports Infrastructure Scheme and National Sports Talent Search
Scheme. These programmes were merged and rechristened as Khelo India.

I would like to know from the hon. Minister whether the Government has
been able to identify exceptional talents from rural and tribal areas and other
backward areas under Khelo India scheme. If yes, what progress is shown by these
individuals in their chosen field of sports.
st faora et @ oreweT S, B9 NIAR Colc BT &1 BTH BRd | I 31T A 8, Hs ATall
H FAdT Bl AT A S A AN TR, 396 IR W BN U TSI HR BT Bial o,
S TSl BraT ol Sl 319 BF ‘Wil SfSAT Bl WhH b Idd 99 d1d bl BIRNT R I T
5 =g <ol Bfew @, =g Wied wfegH @i, dFciad 8, Ta-7d dd I GOl S8l ab 84
Wl Bl o ST 2, 89 STh! “Woll 3fear THE § o o7 W 2l 99 v 89 wiifesrq ofda
P A T TR SR B MY, dIf 87 Ael RISl &1 nssfews o ad| 39 Ay
EAN 59 WIS (TAUaNS) ST Avex & Iwex 3ifh TeRiteld 15 €, Aol wWied Yl uie &
zA onfl Sfefagera fefifom # ome Voed ik M o < € s @M 9 89 S
it wEa aEEwe: ey #eedl, s A-AF A ¥ fam ok =@t @1 vy 9d @ g
R aerelie wew 87 SiAgRar St 7+ <@ gl sAR Raarfsdl w SIfte &1 S 3R &
T 2, TN I I8 RA® T AR T IT Nl BT AT Wel WA & Raclh AT
g, I8 SE &1 AT gl 3R e I8 § 6 O EEifoe WREASH 8 A "ide H Wil
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Tdoiad g, OTeT SORINT Wa & fe # fhdl 7 ol WR W 21 w1 21 W Aghaasy 3R
TR BT Ab- & fIU, Fifh ART 31T BT dRifhd W29 G¥=r 159 W 330 9 efed Bl
A ehel : feTT A9 ST 3relrs; fohar m B

2 AT A@AIA:  IABT G Sl IR YT gAT 8, SAH IE Hel AT & b NADA does
not have any legal authority over manufacturers and suppliers. ST @1 3IRE Al
UG T B, AfhT ARBR Bl FAIRE 2 6 98 U AgH ey AR AR BT a4 DY, Sl
1 VEifas wasd @ i ol Afkrem & amde # wieh sedd &v ® € 38R
Reenfsal &1 wios @T B § & U 8| 1 IRHR 59 Ae H HIg HAA IogIl 2

2t oo ae @ sy HeEiedT, Wew Heled 984 B 378l U Al Bl WAR 3 W [
& |

HON. SPEAKER: Shri Prasun Banerjee.

... (Interruptions)
HON. SPEAKER: Only the question of Shri Prasun Banerjee will go on record.
Interruptions ... "
SHRI PRASUN BANERIJEE: Madam, I thank you for giving me a chance to ask
a question.

Madam, I am also an Olympian. I am also the first footballer to come as a
Member of Parliament. So, I give thanks to all my colleagues. # ¥l @1 Hearal 4
HRC M W qUg <1 Arear gl # MfeR |reg @1 e wemd | Y <1 Aredl § (b
sfear # R ff wWicd Bewrd g 98 99 99K g, gAod ¢
HON. SPEAKER: Please do not say something like that.

SHRI PRASUN BANERJEE : Why are our Ministers not interfering? This

Government should intervene immediately. I will tell you about our football

fraternity. I was a footballer and also the Captain of my team. Ugel 81 @RT 24 90 #

| IS 8 Pedlel H WIHl BT H 155 WR Ugd U &1 U8 8ol 3T Pedldl Bi 8 Tl 2
The Football Federation is doing nothing about football. e & @15 AT & &

* Not recorded.



27.07.2016 20

& B Wow drel gTdl BT M A A8l oid ol H MuD AIIH A HA S BT G

aredt § b <91 § Pedrel gdie giar off ve1 81 The Mohun Bagan Team and the East
Bengal Team are our national teams. a9 1911 # S @cfed W 8H S Pedlal <R
BB gD ¢l dAfhT 37 R BT PIE G Tl e ©l The football game, which is a

popular game in India, is going down. SAfT & FedTel HI FAMT BT HSWH H 90
ST R W JHR IEI-a! a1 B &
AR Teaet ¢ 31T I YfSu| #7 3ueh! ST 3felrs; b & oy o Raarst &

St TR aeN ¢ Hew, § HCR A18d BT I§ Hedl ATedl g [ AT 97 BewRd & A A

pediel Dl gar & g &1 HeH oM St k& 27 The Sports Minister must take
responsibility. # ST @TEaT € f6 TR Q¥ § heve HT IR IE ©7

$it faorm e : AEIGd], AT W o 3T<l fhaT Sl Gedld | |efd ued Som| smad!
&I BT o &R Jar=eEl St A 8T & # e o {6 fhde & sramar ... (cragm)

SHRI K.C. VENUGOPAL: What about NADA’s issue? ... (Interruptions)

SHRI VIJAY GOEL: Please address your issue to the Chair. Jem=#= Sit 7 I8 Hal
g fb fhbc & rcTmal Pearel, Bl Hassl, W-@ glfa Well DI Jreqred He=1 @2yl
JTUHT SR Gl BN b SWTel AT b X < W Pedlel Dl R BT 59 ATel 89 (9
PHedlel Bl MATSH BR I8 &l SHD 916 a9 2017 H BIBT des Y Bl AT B drell 8, Sl
6 & g9 e W AT B 3 W B9 ARl A AR B g B el iR BREl H Al R
DS FoId 2 Al IF qP W Pedld Ugd oY, SHH] 89N ARHR S arell 2l

SHRI C.K. SANGMA: Madam, I read the answer of the hon. Minister saying that

the guidelines are not very specific. The guidelines are only to certain areas of
election and monitoring. It is important that the Government should intervene and
should put guidelines on the way they will function. As the Member had earlier
said, there should be more involvement of rural areas and States. That is my first
point.

Secondly, the Government has put up a very good scheme where it is

saying that it is going to put 50 per cent for districts and all these areas. My first
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point is that 50 per cent is not enough. I think we need to put more. My request to
the hon. Minister and also the hon. Prime Minister who is here is that they should
give more funds for this. Also, instead of having bigger stadiums in big cities, |
think we should have small, small stadiums in all areas. I would request the

Minister to look into that aspect as well.

3t o Mo : sMUdHT GEa el T MR S T WHR B W I d9ie ag BT
Idel ORI H Ui W de B Wied & g goic ©...(FauE) 9 N JAd TE
2. (eraum)

A STea8T @ 37 3R S|

2t faora e @ S ARE W BH T BRI 3R HRUNS HIFER @ ARl & A1 HET PR I3
21 & T iR fhat @& afaffei & W a1 &1 € @if 8 S1aT 9 9161 BUs e
WeH ®Us § ol 9 | a1 W wos 8 DI SRUNS <dl g, SADI AT Uie & ®wisd
e & el 21 39RT &M I8! © 6 89 Wiy & Jerdl & iR fSReae dad W |Wiey
DI Wie |

SHRI K.C. VENUGOPAL: What has happened to Narsingh Yadav’s issue? ...

(Interruptions)

A TS @ 9 G99 H Q1 U 8 g ol Y 39 W 79l & foy Afeq § Fhd B
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(Q. 143)
SHRIMATI P.K. SHREEMATHI TEACHER: Madam, I thank you very much for

allowing me an opportunity to ask a question about the AMRUT Scheme. Our
hon. Prime Minister has declared the AMRUT Scheme in the month of June 2015.
Under this, 500 cities are going to be benefited and developed and Rs.50,000 crore
will be spent on AMRUT Scheme. It was the declaration. The Scheme is very
nice. Money is also there. But the implementation part is very poor. My question,
through you, is this. How many States have submitted the State Annual Action
Plan under AMRUT? What is the real expenditure? Is there any mechanism to
monitor this important project, if not, whether the Government is ready to
constitute an Expert Joint Committee to monitor this Scheme for speedy
implementation?

RAO INDERJIT SINGH: Madam, there seems to be some misconception.
Rs.5,000 crore 1s not the amount that has been earmarked for AMRUT. Over five
years, in Mission Mode, the Government of India will spend Rs.50,000 crore and
not Rs.5,000 crore. The Mission was launched only in July last year. Already, the
Annual Action Plans of all States and Union Territories, where this Mission is
applicable, have already been approved by the Ministry of Urban Development.
For the next year, which is the current year, fifty per cent of the States have
already had their Annual Action Plans submitted to the Government of India. Out
of that, fifty per cent of the amount that has been undertaken under the Annual
Action Plan has already been earmarked for these States that have submitted their
Annual Action Plans. I think, within this time period of one year, a great
achievement has been made under Mission Mode conceived by the Prime Minister
wherein the Annual Action Plans of all the States for the year 2015-16 have
already been approved. Hereafter, if there are any deformities or dysfunctionalties,
they will be addressed as time comes along.

SHRIMATI P.K. SHREEMATHI TEACHER:Madam, my second question is

this. Kannur Corporation in my constituency is also included under the AMRUT
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Scheme. The Kannur Cantonment area is not included under the Scheme, even
though it comes under the Defence. The Kannur Cantonment is the only
cantonment near the Arabian Sea which is the headquarters of Defence Security
Corps and Territorial Army. The population is below 5000. Most of the civilians
are poorest of the poor. Most of them are Anglo-Indians. I would like to know
whether the Government and the hon. Minister is ready to include the small part of
that Kannur city under the AMRUT Scheme.

RAO INDERIJIT SINGH: Madam, there is a clearly defined criteria by which
these 500 cities have been selected. The civil areas of cantonments are part and
parcel of the cities that have been selected if their population is one lakh and
above.

SHRIMATI P.K. SHREEMATHI TEACHER: Madam, this is in the middle of the
city.

RAO INDERIJIT SINGH: The civil area has to be part and parcel of a city whose
population is over one lakh. The other criterion is that the capital towns of all
States have been included. The third criteria is that the HRIDAY cities where there
is heritage involved, have been selected and also towns on the main stems of rivers
with a population of 75,000 but less than one lakh have also been selected. Apart
from that, there are other criteria as well. Cantonments if they fall within the
criteria that have been laid down by the Government of India will be part and
parcel of this Mission. If the criteria do not apply, then they will not be. On the
issue of the city that Madam has asked for, I will let her know separately whether
her city falls within the criteria or not.

N 3 fawen: sreme ASGd, SFd AT & HIETH F USell IR WHR 7 500 S B
SRS STAUHE B B Aol 9918 gl HfTad w0 9 10 a9 | HH a1l 1R 10
R I IR JETET Tl IER] & e} SHRSFR & HIETH I 8N BT (b B8R H31 HBIey,

A TE Bl fopar o7 {6 89 39 TN & 3R Ufssid Uigde Ure-RM & dregq | ) o™l

&1 fIepr BE| R HA HBIeT I 9™ BT hEe Y B fhay '™l § g ufetd uigde
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USRI & Hqeaw I fAbrd &l Ao 9978 © 3R fhas o o7 ufsdid Ursde ure-RR¥™ &
e | faerg d§ ariet s 87 @ Bidl TRUIfadel & 8fey S 9T OREBR 2/3 &1
1/3 o= < @1 ®s TR Uiy, TR 9 A1 it drsiet Mfde w0 A HHASIR glofd |
Ed &l I8 9gd #e@yul 1ol 8 3R 92 H Ugell IR fhdl WRPR T SHRCFR & SacdHT
B GO g1 Bl IoT WRARI b G YINY B B I 3R g GRhR Fa Y afeid
TIgdC TR & HAIETH | $9@ [Admrd & Ao a91] a1 S 3|

@ Sgoita g @ deA, oFd fied & A1 A ShReFR dl fhue & &1 YN T8l 2l &,
afes 1 9o f&am o1 @1 8, 98 WA & IR A1 S @M gl dieR Oells Rerd & 3ife
B P o0 e fear o <@ 8 MRS dede wie & fau fear o <@ g SefaferesH e
3iTee dfer Aes Rerd b 8l WY, I9d HWR QA S @1 &l 91 dfer dieid ¢S 8l T8 &,
TH B TS ¢ 3R o b dfex T & 3R e Y ST B S Ahall 8, S b I
fm S @1 21 ST BIg IoF 7T GGl VIR WM WK HhR Dl IR A A F31er™
DI ST B, A1 SHBT B9 QYT PR o ol QYT B B 918 98 I A ¥ 4, 9 FeiRa
w1z & b fohen o7 &1 @t g, fhan da o @@l B, SN 507 A of PR 3R 90%
&% N 3ME WM TR 377 Sar € @1 S9 wrgelRar & gaifes 91 S ot & faaRa &
& ST 21 Sl BRI 50% ©, 98 IS4l P U W W Ge-9-ga ol Usdl §l 39d

3faR 209 Il HT FGE HT UAT B AMRY 3R IqDH AN ST 30% qAT 8, SHD IR
qddl e | 1 98 997 $Hcal B Fohdl & AT BIRT BIST ToidIel & H1egq A 1 91 gebear
TR AHAT B WH Tid @ 3R 3Mdh T W BRA BieT F a1 fidt 71 & &4 9 17 Tl
9! fore 9gd -1 & T vy & iR O € a8 # ore § 9ar gl
#t 7RG NS : TeeT HBIGA, 3MUDB! JFAN A § A I dre1 =gl

ARIGTT, HRA &I SUGAR MGl Al 3§ 8l 8, difde sreaa fhan < @1 & f o
qrel FHT | AT TG AR H ;AT ST SHT 50 BRIS AT TR AR TR H AT S|
A IR 3R TR & fawr & fog It 7R &) ISR Ao €, 9 we RISt arem
B AT 3T Ao B AR S o W@ 2 B A I Wi SR TR ok o’ A o @ g
S fr ugdl @ & fAwfia §1 S I & i o %@ € e U uge 9 & Ramer Y9y 2l
Teh IaTeRl H 3MUeh] Farl argd fb it oo & wed § arerefiy w31 faog mye o |
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®el 6 JamM H3 ded ¢ [P STR-yaEd D Al H AR Hew@ <A1 dley| ol SR

qaiad @ I DI A SFA ThIH b gRI % 12 TR el §l oFR St & o # 3y
ORI I BT S Al 31 TR ToRid Bl et 2l

e, B9 dled © [P IA-YAad DI 3H W D R DY IR &l Hew a1 o
FHAT | IA-YATTA B PHISSRAT Pl T PR & AT Bl HIT §9-89 TR QU S Fhd 87
TE A g8 BN [P S aed wed €, Sl e el fAefid € Sl 8 el TR g4
BIERISIICARICMES I
@ gsoita g @ wRIed], ¥ 2011 & A9 & AID < DI 31 HIIG ST TR B IR
T B, Sl THUET 4,041 AR R B a¥ 2011 = & AW 7 FeiRa By 1w gl e
arel WA & AR ¥ 2050 AP ITIAN AT © [ S DI 60 HIAQ! MM TSR B AR I8

T S, T A ATSIC BRb TS B IeR I e | T e’ W) e & T aver gadn

ST JET 8, SIHT IWRCFIR IRANT &1 8, T d8f U 37 2 & a1 99 SHWRCHFR dI, a8l &l
e @ R B, AT B W AR A wIfig w @ oy, Ten & oy e @ N aw
3Ma fieH g W A &1 e g, oah iR fe 9RA @ReR ¥, s WIs A&l &I
TSR 7 A1), fhy &1 A T8 e 2 5 & o qel T B IR U B IR AT A
ST TS, R TSI B JATETET IS I&dT S R&1 &1 I8 b AR <% B & a1 78l , I8
Tolget AT 8 Stel Wt 99 o 9a1 &, fieRia g g 981 W dlT A1gdie dRd A
® R AT Y & TAR A8l W W 37 o I3 & S8l qb $IepT U ol W A 3T G b
dfef-$%¢ URAT &1 o, IS IR H H Ig FHEA ARl g fh W 9IS A B FBR H W AR
TR I & @1 T 2 P DT @RI &1 IF-Raa Sara1 e fean Syl . (sgaem)

HON. SPEAKER: Please do not interrupt like that.
... (Interruptions)
AT A& : AT e Bl 2] FHA S, ST U q g B
G
@ g5oia g : 37 @1 WHIRT © d8d 50:50 B AU H &9 b Wl Dbl AT S ©
I fF 50 TNT I B AHR HI 3R 50 TRIC U Bl TSR BT Bl gl T@l qab -
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S FT AT B, T8 90 WA &9 BAR WRA WRBR il & 3R Hael 10 BIAE B! &1
gedl gl... (raem)
HON. SPEAKER: Nothing will go on record.

...(Interruptions)...
SHRI SHIVKUMAR UDASI: First of all, I would congratulate the hon. Prime
Minister for starting this ambitious project of developing 500 cities in the country
and making improvement in the infrastructure facilities. My question is this. ...
(Interruptions)

In Annexure-II, the hon. Minister has given an answer regarding the fund-
sharing pattern under AMRUT. For cities/towns with a population up to ten lakh,
the Centre and the State are sharing 50 per cent each. But in Karnataka, when it
comes to the 50 per cent share of the Government of Karnataka, they are saying
that 30 per cent would be borne by the urban local bodies and 20 per cent by the
State Governments. It will be very unfortunate to say this. The urban local bodies
are not being financially strengthened. They do not have that much of money. I
would like to know whether the Government has given any mandatory direction to
them that 50 per cent should be given by the State Government. The Government
of Madhya Pradesh is funding 40 per cent from the State Government and ten per
cent from the urban local bodies. My question to the hon. Minister is whether they
are giving any mandatory instructions to the State Government so that the urban
local bodies are not strained. Otherwise, they should also allow municipal bonds
and the funds could also be taken from other financial institutions on long-term
basis.

RAO INDERIJIT SINGH: Madam, the direction that has been issued to the States
is that they must themselves contribute at least 20 per cent of the 50 per cent that
has been allocated to their share. Fifty per cent is given by the Government of

India; 50 per cent will have to be given by the urban local bodies and the State

* Not recorded.
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Governments whose share is defined and mandated to be at least 20 per cent. If the
urban local bodies do not have funds, they are free to enter into public-private
partnership. They are also free, as was earlier answered on the Question previous
to this one, to get foreign funding as well. The Government of India cannot give
directions on how a State should make up its 50 per cent share. We have approved
our Annual Action Plan. We are funding 50 per cent. Thereafter, the States must
contribute their 50 per cent for the Mission to be successful.
SHRI BAIJAYANT JAY PANDA: Madam, this Scheme is very well-intentioned
but it has two flaws which I would like to bring to the hon. Minister’s attention.
Firstly, he refers to 31 per cent urbanization as per the 2011 Census but there are
many studies which show that if we follow the Chinese norms and other norms
which are common world-wide, we have about 50-55 per cent urbanization
already. There is one flaw in this. If you simply go by the population criteria, the
cities and the towns which already exist are getting these funds. The reality is that
States like Bihar and Odisha which have much more population in rural areas with
small towns are getting excluded from this.

I urge the hon. Minister to reconsider the norms so that some of these towns
where a lot of urbanization is happening will get considered in this scheme.
RAO INDERJIT SINGH: Madam, this 31 per cent that I mentioned was according
to the 2011 census, which was five years ago. The rate of urbanization is quite
dramatic and I may not be able to substantiate how much it is because we do not
really have the figures but I think there is a substantial increase in the population
of towns and cities.

What I wish to answer the hon. Member is that we are looking at first
strengthening those cities which have a large population. Thereafter we will go
down to the smaller ones. In the first mode, up to 2020, 500 of these cities have

been taken up. But the Swachh Bharat Mission, which has an all encompassing
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view, has taken up all 4,041 cities which have been urbanized even though they
may not have urban local body. So, I think this is a process which needs to be
continuously monitored and we will consider his suggestions as sympathetically as

possible.
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(Q.144)
KUMARI SUSHMITA DEV: Madam, Speaker, the answer of the hon. Minister is

clear that when it comes to telecom tariffs or the price of mobile data, all these
matters are under the purview of TRAI, being regulated by TRAI, and it is not
necessary that the Ministry interferes in it. That is the nature of the answer.

I would like to point out that Section 11 of the TRAI 1997 Act says that
TRAI can recommend licensing terms, tariffs etc. to the Government of India.

We always remember our late Prime Minister Rajiv Ji when we talk of IT
revolution and the idea was to make it inclusive and affordable to all, especially
the marginalized class. But this Question specifically is addressing about the price
of what we commonly call the data packs and its validity period to make it more
affordable.

My specific question to the hon. Minister is that whereas TRAI plays a role

of recommending to the Government of India, but it is the Government of India
which actually decides on the terms and conditions of licensing. So, can the
Government of India think of inserting a clause or a condition in the terms and
conditions that for the marginalized class and remote areas like the North-Eastern
States a certain tariff, a certain criteria must be followed to show some leeway to
them?
SNt 7S =gt ¢ A ST HEledT, A ST J Sl 91 el ©, I8 99 © [P I8 o
@ WY B 9 2l 3 B & H 5 JA1S DI s 1 39 vy R =R A 7 SR et
FHRIAG WCFH Tae i (10) U dawTge TR Slell 2 3R Il &t 99 o W El 39 W
2 3IRG T NN B T AR TS B AEIGAT I I B 18 dH-IR 8RN A <rs Ui
FH gl AT W TR D WUD H gl ST I AR GERT A Jolg © [ 90 T @1 S
afafedt qifers 8 99 Jeraw 365 o fhan S, @if SogeR @1 T80 UgF W SR A
e |, # |sian g & o arel foAi 7 i w0 9 A S & 9ieer &1 W @I
T S 3R HogAR & f&al 1 Heror [ivaa v 4 fhan se|
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KUMARI SUSHMITA DEV: Madam, the hon. Minister has talked about 10"
amendment which is regarding a draft policy and it is in the public domain. But I
believe that the functioning of the TRAI and the powers of the TRAI have been
called into serious question in the light of recent judgement of May 2016 with
regard to call drops. In the month of October 2015, the TRAI had passed a
regulation to impose a fine or a penalty on telecom companies for call drops up to
Rs.1 to a maximum of three call drops in a day. But that has been struck down by

the Supreme Court saying that the TRAI does not have the power to impose

penalties. 78 W& & f6 a7 & S Tw § T AT Bee BRb a9 10" Amendment
M, WA AR T U7 2 fh 3R 31T oS BT UYTe] B, BIg DR BT TN Tl <3, al
H g3 9w B

Nt e Rieet ;AT orene HeiedT, fousifed &1 delie U8l ¥ Sl & forw g iR
I8 <<l H Al B, I8 A W B I H ol § AT Fared AT R blg fewof
TE B APhar| oifh, a8 AiTad w7 ¥ ARTLME. (T[E) BT JPR &7 8 3R TS 89 W
R &= & Tl F3e iR ¥ Wed 39 g8 W g9 I B

FAR GiHaT T@: ¢S B U I@3V| YIS Pl 3RS HIFQ|

A WS RigT ¢ SR SUdT SRwd B A1 89 SRR Jerdil| g frar 7 S| g9 <w |
AP HFR B Th FREDHA ©RN @ 5, O W $B bl g fUse A1 § &
Alfpd, T ®id QU &1 a1d HEl T 8, 9D aX 4 § WR4T1 QA1 =arsar g 6 S el
g Bl BANI WRDHR G| 1 a7 qd € 899 AR el AfuRed Bl ardn A1 3R S
JeTE ANHR WPR & U™ 8, SUD fdd S e 9N fhy 1 &1 § w&T &1 a8
R faer = g fb O Bffedc Swie fhU € 98 U H W A1 81 S8 @ W 20,000
BIS BUY BT SINCHS SHRCFIR § M dlcl Uh d¥ H el & IR Uh g o SA1al
8.0, T 2| fUsd 45 A & S 9T 5, SHS IR H A BT AT g (b Al A& S
fan T o, SHH I W A § iR wiasy # ff I qu e wewl & iREd W ¥
IE AR © 6 99 SR dfedwrs g, 9t &1 Al {6 aRad # WRER B IR D T
3R fawmT S & R & B
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2N SAforifec weawra Rftan: siegen Agiey, oS Q¥ Bl STel wiekd A SR et
B AR W 8 39 WDHR 7 WA D8I & - ‘W B Dl §RI W WHRN &1 1 931 g b
aEE | Sl Bl GU B RAGUIE 8 SWH 89 Hel Wl O € 1 < Adb=s b TR Didl U
B Sl 21 AR AR B g S frenfi? o owr # e wed 99 ufdd gl 39 an H
HRBR 7 IS A Dls AdITSD SIA1d T8l A1 & 3R 7 8 B fHar 2

A STeaet @ SAIfaRIaed SfY, 3179 3701 9% oy |

AN saforRfee wreaRta Rifean: &9 @3 @ @8 ST AEd ©, it g ol € g fawm
B TR FHTST 8, b 3 FeT Bl e oY b I8 i U 3 RAfQ, S g <21 9 e
B gH & BT FRIGRT A Bg Tb B UTGA?

S B WIY ST BT A ST B3N & Fifd sl Wl 98 wew@yul gl 31318 <,
fooelt 7 T St B AN | .M., Rech B TS B YR W RWUS, HeY YII, oA
3R faeelt # qqmr T § 6 edd B &Hd B3 &l § dad 35% a9 & 3R 2G R 3G A
wigde A Bt 21 S8t do defiey &) 99 2 @1 98 980 &9 2] SO B dR W)
ISR #H, el Afved | del & b Sl emdr 1007 &, S9d xR H rs.ang. <, et
@ WS 7 HEl ¢ fh 98 aaad F B 609 &AA Tl T U< H, TI&f ffved | Far 7 fh
ITD] &HAT 99% ©, I8 39 T D AR I8 Hddl 35% A 60% T Bl

# W H/A S A goA AT g B I8 Sl (SEhudS Mabell €, 9% [avg M

T IR ALAR.U.S. T HeH IoN, 99 T AR A B SIAdT DT AR BRIV |
dfaved ® IR # St fagmos oy S €, S e o € 6 14 @ 16 vRAldl e
FHI Brfaefad 5 S arad H T8 e @ 91 99 fA=El @ fIwg W w1 Hew I8 JATe
3R U8 ARBR IS TSl &, S A& Bl IATERT BRI |
st e Riee : orene WEIGH], ¢S T USdl W B STl Bl odax Udh VT O A gam T
UgIIE 3R SMShA ATRIET Riwed, M1 W dig 4 SRR A7 A1 sl Wis 1 &, IAD!
o I i dadt 21 98 w9 B o wfoargal § 9 % A 9ewr 3§ 9 & a2l
3ME.3Me. 4, fcelt 71 St eremas fvan €, St | fawmT 7 off form 2 ok g 3 ff forn
gl 89 ST ReR wws # €1 S 39 Ugdl 8 Swe Sfredwd fhar b et &1 fedt gd & o
DA ATINCH &, I 6P 891 gals © IR I PV [Fawr QY MY
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# W P I8 W1 e ared g P g A Reed 4 59 M 31 o’ @ Bl
AR WRHR 396 oy ufdag Bl g9 ovmar § 5 399 o arel dfF-9R w8 # IuneTs
IR & © ™| Dl W H8gd el
St AN drew: ey wRId], AX WY 9gd W 91 B, offdhd A9 ol 7 fh <o @
ST 3R AT 7egd it aRaR & fY I8 98d sfawasd yed 8l fad 9o aul § geve
U, BTl e 3R <7 oM Bl deg # FR=<R gfg & & gl § S ol g & g9
=0T & oy ARBR < 9T BIS IS §918 8, IR a9y & 1 1 a8 ¢ 3R 3R &
TS & A1 FT T a8 B7
N 7w R @ o8t 9@ o FaRo &1 T 2 @1 98 9% W forar war 2 iR 9 g ¢
BT T /A 2| IR TR BN A1 WRBHR N ST @A < 3R SR & A1 I 7
a! fFar fvrr @ @' S

- e : SN Thid WY ; SUMRIA T8 |
sft gRva= @]
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(Q. 145)

# gReas e wEe, 75 S 7 SR & ‘@’ iR M A forn 7 wrd Afgersit &
ST QR G A [T A BRI B QYR WX AFARN ARAR B IR & ddg |
s HATT & U & gl MU & SR W IRl SRR U= St wRa fremsi
AT HATSAT & A1 Il T8l DBl R § b1 5 REARAT & e § A= 31 S
U QUG el B, Fifh I8 T WHR & AFER & T al gl Al v g o
AR wfgemstl o1 I oA ferm? § amud g8 W S @redr § 6 ars s R
Afgensil & Ao €jaT §al B, ITH ITeeR fohd SR @t 87

S GOAT RIS ALeT HBIGAT, 3MY Aled YR Hed 9 a1 4 wedd arn fb faa=n 4
Tdhe § B YRAR B! Jeg BT 59 IRPR dI Sed WMAHbAr a9 T Bl TH.R.3TS.
enfedi & faare W st ool & o 21 H 9 Weag Bl WieR Al il 6 a8 ww
I TR €, S fade W 1 39 I @ faral B g # g 98 HioAgal &1 A
HRAT Tl | A 3 forRRad gamed # S q@M el &1 i {6 g1 St @’ W &t 9|
S HEIGY PR I ¥, 98 W9 2] I I8 HHWT AR WEA IE I ® b gar <u;i § S
TS AT JIga’ll 8, I9eh AR d BAN A1 JaaT A T8 | 399 Al 91 T 2
5 fael Bl HIgH® TRART B IH TR el GHSW 8, O WRA § AW &l F8l 3R
e et fept ff SEad @ forw ¢ & WY, 1 9 39 BIS 98 F91 WA IRy A& A
3R SHfelT 9 R Tl & o &l MR WRA ¥ d8 &4 Slel dl AR DI qiited 811 H I8
fegra oM & 6 O & aafdd @1 gar gofar 2 f6 A Raad §917 o g, a1 98 udl 96
oIl &, A1 WA Bl qdiel el 8 urelt g1 g¥ifery #9 g9 al Al & aR # I8 forar o b
&4 ANl B A fegepd oMl E a1t a8 Yo 6 9 59 s @1 8 Ig sfidsT a1 A U™
B e G| FREE A 3HH T A B TS AT 50 o4 H dedl g (b A facw |
B U Afe B AGE HIAT g, A1 Sf9, WIS, U, SRS, A 9 A Tior 81 ol €1 9w
W oy gg ARA B 2 ok a8 Afken g WRdg Bt 21 gafay 991 e A 5 |tae
SN T TS BV, 3R S U IE 3Tl M 9 6 9 ford HRYAS @t gl
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2 sR¥as a@T00 ¢ JATE HEQY], USRS, FO! A UG 9IS I A AR Algersi A
IS TR o & IR T S T R ASH! dTall F BB & W ofd 2| M B & a8 Ui
B Ao fa<er § g4 &1 dfTerd Qo faqer dle S 2
12.00 hours

I q8 T8l dled MR R died 8 d gAY A R dlled 8l 9 5 aRe B 2l
T TRE TIITRIATS gRT Wel1T AfRematt & e ot oveb 61 &1 ¥ 1 3R Aoy focer
ugE Wl € a1 ufd g Usel X! g8 Ul b IR gdl Toral 8 faqw # 99 Afeell R By
AR Y S €1 SR BN W AR AGAST bl 8 o1 & (Y 13 ;T B A1 HRA
q IfY B ) T T UBR B A BT <@ b U Uh urfermiiel wikg fsd fwar R gl
# 3TUd HIH I ST T8l § b 3T a4 39 BRA @ AH H BT Al R HIRATS g
27
MR GO TR : ehE HIIGT, B U Ulcd I gl S 21 HRaY, 2015 B YH
fpam 2 ok SHeT 9 & ‘Hee’ @1l A fRed gaxier § ot el © [ IWH AN U 246
Rrerrd g, RH I 8 172 &1 GHIYH &) QAT fica & 7aATdl $1h 3R § A 9 89N
U 362 RIGRI Mg T & 80 344 &1 wHEN ) | offed § a8 WY e argh e
Pad e #arey T8 dfch 8N Afgel 3R ara [ #3mery 3iR s A A,
T W TSRS O | ASil BT AHIE BT WAf¥dar 99 s g1 #fgel 91l fabr
AT 7 U 3R HATerd AT q91g & Fored faqer w4y & a1 ARy €, b1 AUl
U ABR B| 8A9 e I8 Hel & fb s9H 317 U Iy At ST & ufaf=fy ik v
df de wited &1 afaf~fd +ff w@ <fl 3 gwes doax 37 Sl o1 ff 3@ w 2 & anft wragmi
A el BfSgaT & 3R Bal ol S B SRd 2| S -1 LY Aol SN 5 U
U AR TRITS HATT §49Ts 8 3R IR IeRiT |9 HHer 9918 gl S9at W RrwrRen &1
B SI9R PR 32 | H 9&d B I8 W gar1 Al [ o7 991 @ fidem &9 & o
T IIHT 315 & FTeb! Garg d T &R W@ 81 8 Iab! RABIR BT I SA9R IR @ &
T T 2 6 &9 w9 fraax R a9 99w &1 e BRA1 918 32§, 8 i | S off
Srel &t B, gRac BRAT BN, T8 hReh g SXIchl YHTE! AHTET B |
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ARAT SE& ¢ WY WS, Y wasl QT geel, O YhlY ARV Iled, O
HOUMHRA, A1, AN I, A1 H.41. A, 079 o, Aol FAR Ib ol Hed, o AN,
®.7d. e, ke sFaR 3R SIfsh—ial I ¥ fafd= vl w e gde &1 o=
T g8 2

I A A AEAYUl & U] b [T qHT D1 BRIATE! H qqeT Slerl 3ff~ard Tei
gl T A I IAERI TR ISY S Fhdl B

S H R IR DI GEAI8H Dl AN UM T8 Db Bl
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12.03 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now Papers to be Laid.
THE MINISTER OF STATE OF THE MINISTRY OF PLANNING, MINISTER
OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): On behalf of Shri M.
Venkaiah Naidu, I beg to lay on the Table a copy of Notification No. S.0.1544(E)
(Hindi and English versions) published in Gazette of India dated 27™ April, 2016,
appointing the 1% day of May, 2016 as the date on which the provisions,
mentioned therein, of the Real Estate (Regulation and Development) Act, 2016
shall come into force under sub-section (3) of Section 1 of the said Act.

[Placed in Library, See No. LT 4942/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING, MINISTER
OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (RAO INDERJIT SINGH): I beg to lay on the
Table:-

(1)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Mumbai Metro Rail
Corporation Limited, Mumbai, for the year 2014-2015.

(1)) Annual Report of the Mumbai Metro Rail Corporation Limited, Mumbai,
for the year 2014-2015, alongwith Audited Accounts and comments of the

Comptroller and Auditor General thereon.
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(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library, See No. LT 4943/16/16]

(3) A copy of Notification No. S.0.1265(E) (Hindi and English versions)
published in Gazette of India dated 31% March, 2016, continuing to
assign the additional charge of the post of Claims Commissioner for
Delhi Metro Rail Corporation Limited to Shri Satish Chandra, General
Manager (Legal), DMRC for a further period upto 3™ July, 2016 or until
further orders, whichever is earlier, for the purpose of adjudicating upon
claims for compensation in respect of accidents involving the death of,
or bodily injury to person, or damage to any property arising out of the
working of the Delhi Metro issued under Section 48 of the Metro
Railway (Operation and Maintenance) Act, 2002.

[Placed in Library, See No. LT 4944/16/16]
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SR @ & R daea & o w3, gue W dEiad # W w3Al, S, |
Rerra ok e A H oW WA, URAIY] ol fQUNT § Irew WAL e sfaRer fawm #
Iow w3t (. foraes Rw) @ reme wEen, # fafaRed 3 991 ged R @ §-

(1)

AT BT DR AMRTIH, 2005 B GRT 241 IU-ERT (4) P 37 AT
|, WLHLA. 673 () ST 8 oIS, 2016 & WRA & ISUF H BRI gs o
Jer s gRT S AW @ gl iRt # wiiwy dwhew fhy w g @t
U gfa (B q2 sisl ) |

[Placed in Library, See No. LT 4945/16/16]

IRg WIRAT |ar JfRAFH, 1951 @ g 3 B [UERT (2) B A
FrfaRad srfagaell & goh-us ufr (B T 3iisll W¥asvl) |91 9ed IR
[ -

R gferT a1 (Fat e B FrdE) ga dees faftwm, 2016, ST 21 W€, 2016
® WIRA D AOA H R FRAT ALHLL. 326(37) H THIRE gY A

AR g A (IaF) guw dehes w2016, S 21 A, 2016 B ARG B
RIS H A W7 AL, 327(31) F UepIRa gU |

R TR dar (da) gemn denes faffas, 2016, ST 19 3Wd, 2016 & YR
D NS0 H AR F&AT A1Lb1 M. 426(31) F UehIR gy I

ARAT Yo |a1 (da9) dRr e 9, 2016, ST 29 3, 2016 & WRd B
IS H S WA A1.bLA. 467 (31) H ThTRIG gU A

ARG gfos a1 (\av e & faas) daw d@9e fafes, 201, ST 29 37,
2016 @ WIRA & oMU H AL G&AT LB, 468(31) H YHIRC T |
TR TR T (et dven o1 frdE) <deies R, 2016, S 29 3N, 2016®
HRA & RISTTF H ST AT ALHLA. 469(37) H UH1RIT §Y I

R gt a1 (Aa) gaRn e fafgE, 2016, ST 29 M, 2016 B HRA B
RIS H A AT ALBL . 470(30) F YepTR gU |

R gfer dar (et e 1 ) den e W, 2016, S 7 S, 2016 &
HRA & JISTTF H ST AT ALH1LA. 583(37) H bR Y I

AR o a1 () e wehes fafeE, 2016, ST 7 S[F, 2016 & WRA & ASTIH
H Sfferga v 1., 584(31) H UhTRIG gU A
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() wRdr yeIfTS Jar (Ssedr T b1 fafres) sdeee frm, 2016, SIT10 7S, 2016
D WIRA D ASF H ORI FRAT LB, 495(37) H JhIRE gY A
[Placed in Library, See No. LT 4946/16/16]

P iR fFam woam W # oW WA dn WHE B WAeE W oIed WAt (sft
TH. Q. IEATerN) : FEiean, H s #Io1 w1 &1 IR ¥ WRA SreheR Jrfafas, 1898 &1
gRI 74 DI IUIRT (4) S FATd ARG S[HeR (Wee) 949, 2016 ST 28 A8, 2016 &
WRA D ATWM(D A0 H AT AT ALBLA. 80 W UHIRG Y ¥, Bl b ufar (2=

T SIS HLBRU) FHT YSeT WR T g

[Placed in Library, See No. LT 4947/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ARJUN RAM MEGHWAL): 1 beg to lay on the Table a copy of the 26" Progress
Report (Hindi and English versions) on the Action Taken pursuant to the
Recommendations of the Joint Parliamentary Committee on Stock Market Scam

and matters relating thereto, June, 2016.

[Placed in Library, See No. LT 4948/16/16]
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12.04 hours

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
24™ Report
DR. M. THAMBIDURAI (KARUR): I beg to present the Twenty-fourth Report

(Hindi and English versions) of the Committee on Private Members’ Bills and

Resolutions.

12.04 2 hours

MOTION RE: 33" REPORT OF BUSINESS
ADVISORY COMMITTEE
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): I beg to move:

“That this House do agree with the Thirty-third Report of the
Business Advisory Committee presented to the House on 26™ July,
2016.”

HON. SPEAKER: The question is:

“That this House do agree with the Thirty-third Report of the
Business Advisory Committee presented to the House on 26™ July,
2016.”

The motion was adopted.
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12.05 hours

SUBMISSION BY MEMBER
Re: Dope Testing in Sports

St Iofta Io (Uier): 3red Sfl, ol I AR AT el § PRI BN AR RS I1ed
St & IR # =al B @ B, S BT SR oft 75 98 Rar smeifie § Asd ore) U, B A
Mes Wed B IAfE B w I 5 TRe I I ST § Bgrn 1 A1 =i ge forn,
g | BH T8I S olfpT o7 a8 W A8 WaR o1 & § b 31y [0 St b1 AH =edr
AT 8] HIA B Yeb ST WIIR & A9 Bl BSThR I A b1 FoIg QT 7T AT 3R
RFARIICT PeAlthel B I8 A| ATS Yeb TR S DT HAAT AT & 3R GO IRP I8 FAIR
8 T B Tdor on S| U RISt s ATl db Aeed BRdb JAlciUd BT AT <l
319 IHD! R A AR ATl a8 = e | I8 U iR & oy 9gd a9l ard gl ¢ # gg
WM e B R W@ gl A [P dRE A HETd P ol @R fSURE H gdl S| gl e
9 TR &1 YR 3@ @1 € S99 Q1 9 e o & 2 A1 9 g ot A fet 7 & ug
o o <1 © 5 S8 U ST WiIR B WIS BT B B, Isdl 9G] ugar Y &
g, I P ¥ Pl Frern M| # ArEd § 6 IRBR 9d! ARSI S BRI, 3R 54
TE B TWHd IXD (¥l ©IR B ATAUS M DT 1 AT T8 TG AW 8, IHDT
A& ol BT AleU] A8 IR I« B A R WRR & A1 Racdars gan 2l ofe o e |
I Heve 3R Pl Hexed W ga+l Smal uifdfead & 3% oW qai ff o+ of a8
TEh FeaTs gl SISl 980 el § fh TRBR I WRIR B dR% S § S G BT ST AT B

P 1T 3a91 A8 d B © ffh dRe AME TR 39 dR8 &1 gFpT ol & [ a8 e &r
RIR 8 Il & 3R 98 Po W B & o argR & o g1 # by« Adiang stra & fog
3MIE Hxcll g 3R R Wt 39 STa orRreg &l fohan 2 S 9w 9 9w |on - el |
AT aeme @ Al W AR O, S A geveel @i, St Iore s dLefas, s
0 HEMEHH, IR JUs 8 T R S, GO JIdare Hl st i 99 §RT S3Q
Y fI5g & A1 Hdg HA DI AN UGH DI Sl 2

A el e

... (cgaym™)

AT sreme ¢ ot faga = wEa
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... (cgaym™)
P 3R fFAE U FACE H [T HA AT WG PR FAET A A HA (3R

TH. . ITEIATOR) : e HBIGAT, A5l Ja8 o TPl H Ig AWy oMy o7 iR IHhT
Sare foar mar © fhg S AaTd ol AN Wed q QORI § $9W H WRBR Bl A
PRI 3R Y WeHT o1 & oy Bl .. (Faem)

A Jteme ¢ ol g 9= wedl

... (cgaym)
A 3R IARE FA T GHRT BRI WA (S IANGHR) : AT HelGdl, bl gHAT HAT
S BT AT §, 98 AT oI . (ram)
AT STEAE : Yebad ud T8l BT 8, Sai-l dlall , A AT 8l 8|

... (cgaym™)

A waTd RE (W) ¢ oreet HEIGAT, H UGT &9 984 8 "yl [aWd B IR P
BRI ATedT | IR 1 3farsd] a MUl & BRI $Hd g URUMH Bl 3R AYH1 &

3P BT AT §| Ted a7 FHal iR el Ml & HRT IA~ a1 UGHUT, 37Tl 9
DI AT BAT TR ATID AAR ST 81 &l SARD! WH Toidl 1 4 I MY sriepsi & 1TAR
A 9 &1 3T © P I /& H Ugell IR I9 B JoI H WRA DI ATdlsdl SAET BRI g
gl Md & RUE & AR g & 49 9w ugfia el 3 IRE AR WRA & o o

el HEIG], UEUT B T AR HME Sfd, U, Ul ok iy W usdl g
WRA ¥ 3MTaTEdl bl el 10 & foy fheterer dadt 39 IR e & Safd @i H g
AT 1,500 Tl A1Y UGNVl & HRY TG MR ol 7 Teiell 19 Il 21 ugfid siedelt
@ PO T WM W T WA &l W Ald AT &3 § AN Igia Sedelt 19 &1 RaR @ @
g1 99 1 R Ul "eAd Bl & 8, offhd AY HE & H HelqR 5w d gsdr gl a8t
&l 24 I, 2016 B IM AR F Fsa1 7 75T I & Afdd B9 & SR JF Ad
B TS| SS9 AT H 91 A A1 T, [AD g DA |
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HEIGAT, MY WeAH W HY WRBR A YT 2 b AR 3farear I Fel A & oy
I S e J3Y WY 3R 9 & TU-T¢ PR WeE g91¢ S1¢ | PR gomelt 3iR
QedwIfors DR R & AR & 97 & AI-91 IY-ufern R el S @ S |dar 2l
I 3MMUDh HIEH H UH SR WA & 6 7™ [Aar & $sa1 # A= arel Afaadl & aRari
DI WD A AP TS A FARMY Y& B B (7 IR T ARBR Bl 2 FHalRm
B BT D B GG
AW Sreme @ # |ash Wivwe Ay, oo s o, gk @, IsAd AR, SR g
e Fel SR SI. 7S ISR, Bl A Wew, A wdTd g gR Sery MY vy |
ARG DY DI AN TSN BT
2 fIga =7 AEdl (SFRISR): A eel HEIedl, SRES Yol U 3fPpd WISl Fal Bl
HoR &l § 37U HAIeYH A Had H WBR b1 &M AU &3 b Uh He@yyl [qug Bl 3R
g dTedl g SHRIEYR Al A9 &3 © A< SIgel ARal AN, T8l Yfarerar uleR
wie WU & @ forg #9 qd § WY a7ucs #1eq9 A S AT § AR [hAr A1l 9 & B
T 18 HRAN, 2016 BT WIRKT URATY] Holl ATANT D el Sl UER 99 71 gAY [HA1| I+
SIGITST FRAT & AU IRH b1 fagel A il I8 I dadl IRES R e gz 4
& fetar 211,000 FmATE fIStell S@Ed & faU 160 7 IFH B TRRA BNl B, Safd <%
H 500 ¥ 900 T YITIH BT IGH Bidl &l YUAS! gRI fhY 7Y |deror H ey 741 © b g8
g1 ST AT H NI 8, ORI 1,000 ATt 9 [AoTell BT IATET AT ST e ol

TareT, # Ius WewH | AER A S & e # A 9redn g 6 SrReqR aaay
a9 & SIS iR TRa1 & Iy e Ifem &t A4 U SS9 S|d gy o IR

g 7 I8 P b AR TS WHR S T BRIe, A1 G8l FfderaR YR @lic bl AT

DI S Feball gl AT H YD HIH H ABR A AN BAT § [ 8l YfFerR UleR &ie Bl
RIMYT BT S|

A Sremet ¢ H wdsht R iy, da) goes [ a<d, gaR . @l e, s
IR D1 AFEE Ae, 5 [Agd o= 7edl gR1 9ed # UK vy & Weg A B Al
UeH Bl gl
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2 R g8 (e @ Ay orege Heiedn, # oy HiemH W SNl Wl H Uh 9gd
HEaqUl fAva Bl I HRAT ATEAT g AR I8 I8 © fb PR W Ui aR Rb A &do
TR @ g R 918 9% ed @, Uaed @, 98 @ ganil B SR B 9ard @),
3MdpaTe 8l IR AT gaic & Fard 8l I @8 ¥ 3MYd IR W HWR A HASAR BT,
gt ff 98 FawRn o @ 2

HEIGAl, Uh Jogel TARIeN HIoige g1 I Yioiae Bl e gelRk aRTSl Hiofae
PHEdT &1 99 1960 § T4 BAW UIHRA & A1 <! ST ARSiar fhan, a1 S9H 89 IR UTse
fQu 5 89 - W R Fhd Bl AT Ul &= B, AR F nft O 916 ofs, S iiw ot
9 JoAgel TR HIoige BT R BT 61 2] JaAgel Uoiae 3o &l & $3¢ 3R v d¢ R
gl 9ok &1 Adeld B 8, dfd| S & 99 SR F S, @ 98 gk ofd H Sl © 3R
T8l ¥ 98 WUR IR IRMAT et § IIRA g1 39 PRI WRA ISR 7 Y 1984-85 H
groige Bl b fHar iR 99 1987 H SHBT TR B AT IR TR B B qIG IS B TH

gl

3feel Heredl, AT 3T 39 W & QX URY I <@, s siR, AR 3R IRl
g Al 32 3T We & IrF & dR W uiedt | IfS 7 URA &1 Adie Rivew afear 8rem, ar
9 URY H U9 BT IGT dgd UGN BN 519 I8l UG DI IATeT UGN 81T, a1 a8 & Sl

Il ROAR & 3R RSN & BRI 4 Abdle Dl AT AN & AT SVGE BT A
A €, T VAT T B, P IS AIHYE B HRU A & IUGT Bl DS 9gd HH &l
SN 3R TIRRE dRE W 980 HH Bl SIQl| UG Pl W9 g |HSl | M T P
Jogd TR Uolae B A HYR & AN H ATURE o S, et 9 et faer @
I JTUARIT TG, Sy S84 S Ah T 9gd wa o]

], gork o &I R U1 2 fF I8 S o ¥ 984 91 gl 3T WAl & s
od IAH cual fewar W TE 2| SHN S o ¥ R & Ul 9gd @ 9IQI, |G P
TR AT Bl QI IR AT AR DI ISR el 1987 AT 30 ATl A AR HIRd
ARBR UIHKIT & |1 NS B IE & b 3t qb INRAT Hel 81 ugan|

I YD HIH § WHR A Hel 2 b gedqqd 76 R 49 7 <4 a1 faun| [qermr-
HS! B BRI 916 3N TS, T Bl YR IRPR T8l A Us | YR ARBR YT & Ah
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W T D AR JAg TIRT Aolae 81 &R Blad H Sleal o Sfeal YR HY o 8i & Jaraii
D1 AR el Y SR T FReesT # o7 9T

AT Sremer: s s AR, o GER T, s gRgE WRead, S WA J9iRan,
o (8 gd, o AL Sen, st ]d AR oM, 8 iR wie M ofR s eRe P
®1 47 MR g9 g1 SOIY Y ANy & W1 Hag BT Bl JFAN UM Bl Al 5l
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12.16 hours

LOKPAL AND LOKAYUKTAS (AMENDMENT) BILL, 2016
THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION, MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY AND MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Madam
Speaker, I beg to move for leave to introduce a Bill to amend the Lokpal and
Lokayuktas Act, 2013.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Lokpal and
Lokayuktas Act, 2013.”

The motion was adopted.

DR. JITENDRA SINGH: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 27.07.2016
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SHRI SIRAJUDDIN AJMAL (BARPETA): Madam Speaker, I thank you very
much for permitting to raise a matter of urgent public important pertaining to the
State of Assam.

The preparation of National Register of Citizens (NRC) is in progress in
Assam. It is a very commendable work. Here, I would like to bring to the notice of
the Government of India, through you, that the minorities, especially Muslims are
being harassed in the name of preparation of NRC on flimsy reasons. Our party,
AIDUF demands that no Bangladeshi should stay in Assam. But genuine citizens
should not be harassed.

Secondly, I would like to bring another important factor to the notice of this
august House that overnight, devastating floods have totally destroyed the houses
in Assam. In such a situation, people would rush to save their children and other
family members rather than saving documents. So they are without documents
now. But officers do not give them copies and these are genuine citizens of Assam
are labeled as foreigners.

So, I would like to request the Government, through you, that these people
should not be harassed while preparing the National Register of Citizens. This is
our express demand.

SHRI MOHAMMAD SALIM (RAIGAN]J): Madam Speaker, | want to associate
with him.
HON. SPEAKER: You can associate.

AR GIAar <d, At Ag9eIH e, s dAede qoid, A AeEe gevee W, A
PR YATE ocll, A AL 1o iR 21 dlL. faS] 1 s RRIGEA 1o gR1 Somy Y fawy
@ AT HIg BT B AN TGH B A 5l
£ 3ra Msn (YRA) @ A SrEmE S, § Ay UQ¥ Bl IR% AR AR PR IR Bl dRB
3ITUehT AT TN BT ATST g1 el RN 3Ry el St & e § <Rew &1
ForaT &7 BT vl o 21 A%1 oA & digsl &1 &5 8, wEd, $an, MaT Al & BN
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P &9 Bl 39® IR § 99 98 UdH 3 dRE B Tal Bl gl AT &F HEIWRABTeN Tl
HIST BT AT PR 8], Tei Pl Pl ar I ATl I8 G <l Bl AR 21 3l
3R Tudl 9t # fiaraeh, usEel, R § I goR & A4fR ok waw 91 oifT Wt
QR qAeTur fauTT g1eh HRTUT T B el DR BT 8l 37 [ WMl Bl IRA & HT Afhe
H SIS BT B B AMMRY| HIHTHS WOl & & Ted IR a1 §all 8, offh Jgi AT
P FaRRAT Tl 7 HY Ao A B D 7H W As 9 BT ded fhar g1 59 96 I8 A
Afdhe | TE ST % ad I R T8 M Fahd &l

3fezel wEledl, g3 Us hed g¢ Gl 8 W& € b A g9 ol WHl b Wed H §3 gl
R Ffeas o9 Famaelt § AfeR <@ T, @1 IBM Al QT BT -1 oS ST ARET AR
@ AR fHAT| T R I8 © [ I87 S IR SN # Ardn 121, 98 W {1, T@ifer]
& & ds W Tl

3redel HeledT, # 37U HiegH | WAl Sff W faaT o @vedn g b fHdraeh, yarae,
g, e & A=A UgreTg H WHdTHT des eRSH B, A1 HETWIRA Bl WY
3R 91 W FIFer vegrers & U fofRges # g 41 Faed © 6 g9 99 gRow dfdhe o
ST ST | S8 A1I-H1Y d87 WR o BT AoR JR I W & q&dl DI QM BT B
IS MR A B, TS H 3rue wemw § e B Aredn gl
AN eme: 30 UEdle 98 ued, S W v My, s AL Sren, st gk e s
v ARR, 57 IRE BT, S w9 AATRAT 3R . IR AR BT 37 o0 s R Sa3rg
Y fINg & A1 Hdg HA DI AN UGH Bl el 7l

SHRI M.B. RAJESH (PALAKKAD): Thank you Madam Speaker. The State
Bank of Travancore is the backbone of Kerala’s economy. It is known as Kerala’s
own bank with 850 branches across the State. It has a deposit of more than Rs. 1
lakh crore and an advance of Rs. 67,000 crore. Its CD ratio is 67 per cent while
that of State Bank of India it is only less than 55 per cent. It has given more than
60 per cent of Education Loan in the State. It tops the list of priority sector
lending in the State also.

It is evident from these statistics that the State Bank of India has a crucial

role as far as the Kerala’s economy is concerned. It caters to the needs of small
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business, small and marginal farmers, traders and students. This shows the
importance of State Bank of India. The decision to merge the State Bank of
Travancore with the State Bank of India will have serious implications on the
Kerala’s economy. Now, the entire process of merger itself is not transparent. A
provision of more than Rs. 1,170 crore have been made for the merger and now
there is an attempt to create an impression that the State Bank of Travancore is in
debt which is not proper.

Therefore, the Kerala Assembly has adopted a near unanimous Resolution
against the merger of State Bank of Travancore with the State Bank of India.

Hence, I would like to urge upon the Union Government to respect the
sentiments of the people of Keral and the unanimous Resolution adopted by the
Kerala Assembly and withdraw the decision to merge the State Bank of
Travancore with the State Bank of India.
HON. SPEAKER: Shri P.K. Biju, Shri P. Karunakaran, Shri K.C. Venugopal,
Shrimati P.K. Shreemathi Teacher, Shri Mullappally Ramchandran, Shri M.K.
Raghavan, Shri M.I. Shanavas, Shri Kodikunnil Suresh, Shri Jose K. Mani, Shri
N.K. Premachandran, Shri Md. Badaruddoza Khan and Shri Sankar Prasad Datta
are permitted to associate with the issue raised by Shri M.B. Rajesh.
ST, T graRae e (ERER): siene #eiedr, sReR 4¥ fava ot e e Bl
... (gagT)

AT e ;3T 99 folRaa & vaiRyue sifvmol

. ()
1. W GrERare Feie:  sege qeiey), SIS a]dl B W@ gl g g 9 dn Sad
= iR fIwa eRR T & WY 3R ¥H & oY o g1 %1 faeT § 6 o R |
gRER, BRER A &I, BRER ¥ HNDY ok wed! A IWIGT & AT AT 9gd TR
R # 81 A Y ISR M-3R a1 B 8, D PRV BBl UeRISS B ol o
oI H BT e TS g B
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sreet Hered, § AT Tewd St o1 g=rare o Aredn § P S diF-aR aR W@ifen
HRD I ISHNT W g WR TR B B DI DI DI, 3G A A BT Fell W a1 1,
<fh a8 & ot I QX1 TRl gl

3eme WElGdl , WY R 2 fh gRgR # arre-arae €¢ oM orar g1 g) fava | @@
TN I & 9forg AN X B 1Ry A1 ISl A I8 db U SNaxfas =1 anfeu]
... (cgagT)

3TeTeT HEIGT, AT I8 W Ry 7 6 AR a& Sfaxfaw a | .. (@raer)
AT oeAel ¢ [eieh S, Y il | Sa1 ddi-dIsT T8l ater Sl

... (cgaym™)
ST, WY qERar feie:  sremy weled], U8 9gd ©f AUl ol ... (FaH)
AT 3eA& ¢ B, Y3l AeA 2l

. ()
1. e ERare feid @ 98 are-ane He S & wedl 71 a8l g3 g T | o omd §
STy a8l /MY Xl AT IMaRfaSl g=1 S |

A Sreme: s R gwe frsn s A SR s gER T iR S IsHd TR SR
PaR Jus 8 dod, ol IRg FBFArel &1 <l WY urRaRard fRie gR1 So Y vy & |y
Hag BT DI AN J=H B SR B

2t 9] NS (TEHUATA) :  ATE HBIGAT, s ADR o [BAMI BT UIPiaeh MUl § FaM
& forg war 2 wHd 91 Ao Yo B Bl fBArE T W 56 ASE BT BB ST A1
e g1 o TF-9R |rel 3 78R 9 TR gW @ gRRRAIRT 21 59 |1e WRa Jrd A
faHTT &1 A o1 b WeRTE § HAMYA <) ¥ I, A1 98 qel Moar| AR § AR
& I B Iorg [, I8 fHar onfi Id WG B aTS BR W E, AfhT B AT JIo
H fifrH S wR @t sifom fAafY 30 s 21 HERIE, |, W {48y iR wRiearet § S
P SThTdl A I 2 ¥, d8i dbl 7 fFaml & ol b REg@aR a1 &1 Fofa fomr sk
T8 B ¥ Al SN B DI aors A [HAM 30 STy dPb NFHIH ST T8 R Fhd 6l

SATY 3MUd HIEH ¥ ARHR I A Al g {6 30 s I Aigeld &l 15 3T

Jb deTdT Y|
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AR 3remer: s o wEEe, AR U g awd SR 37 Wi gae s @1 s 9
Yt §RI SAY Y A9y & 1Y Wag BRA bl AFAN Y& Dl ol gl

S qYWTE ATRNTE qEET (TRSTEA) : AheT HBIGIT, AT WX GHE & ¥ GIfOd 9gd &
Hew@qul vy YT BTl H TS Pl el QAT &, 59 (ol # 37U Ui 39 g

ORI ST H Yag-37gHaIdIs ed Blgd G M6 W GRd fofel &l |rar il

gTHETS HINTT 3R TS P TR FARAER faoT A7 siexurd &l 8 &l aolg 9 9gd 4
ST BTN GHey Bril &, T davel Al @ AId 81 gl ol I di wWic furca=
ERI @i Wic A1 9t By Iy g1 S/ SMedl ST e b &g Ud Al dl
gfaegr &g Sies A Sfeq 9 A1 BN R Fargaiar fao A1 sfevurd a° & forg, # s
AR Y ARBR AR AR HAT ST A AN HRaTl g
A e ¢ Sl fRke @ Al vd Par qui (8 Tl @1 & JywTs AR grar
ERT I3IY Y I & A1 Hag B D AR YSH B ARt
. o favar TaEaTs (SWHAERE) ¢ 7eue Heled], 379 BN U8 W Igd Sl Sl
ATEd B TG ©, H 3] 98Ts <l gl

3feel HEledl, H 37U HIEUH ¥ WGH Pl LM ATHNG Bl dredl § [ o H R
HE W BIE T TS vedl 8 A1 S9dT gRumm W A9 & # fRwr <A 21 91 98
# BT B 3R IR HIE U Afed UFUTRIR 3T 1 A1 I8 &9 A AN I Bl 39D S
W R WS DI WA Bl IMAHAN 8] g B W AN Bl gfadr Bl § URE B |
A @1 e Jwar Bar 21 saferw 7 A § f5 swa an # e wiferamicd &d
R e far Syl e €, R fhdl WR sty gen B a1 S9s forg wifigde Al A
JTARYT UGN 3T Y| TS 3R hal Wl hIe "el el & a1 g fAee 9 Mifear &) aoe 4
[ Al B SHSR R < H Ugd Wl g SI-3feld Uil dlel <@d § b 3R U
BTGl 81 Al S [T g5 AT B &] 30D IR H PV AW IR A& BT AT B

B JAMIIIhAT gl g=are|
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AT 3reel @ Pav Yo (8 g, St W gre iy, s Aswa AR, st T yere Sl
3R 2 YR @1 b1 W1 Mfds fqwa=rer Twars gR1 SoY Y vy & A Hag B Dl
JTTART e @ Tt B

SHRI P. SRINIVASA REDDY (KHAMMAM): Madam Speaker, I would like to

draw the attention of the Ministry of HRD, Government of India through this
august House that Kendriya Vidyalaya was established in Khammam district
during the year 2007. The following problems are being faced by the students and
I would request them to solve the problems immediately.

Out of 45 teachers in the Kendriya Vidyalaya, as per the staffing pattern,
only five regular teachers are working after transfer of 15 regular teachers during
this academic year. Therefore, the quality of education in the Kendriya Vidyalaya
is badly affected due to the inadequate strength of teaching staff.

The other important problem is this. It is not known whether the
reimbursement of expenditure towards uniform, cost of transportation and books
was made to the students admitted under RTE Act. If the expenditure is
reimbursed and the funds are available in the Vidyalaya, there will be a lot of help
for the Vidyalaya for regular maintenance of the school.

I therefore urge upon the Government to take necessary action for
recruitment of regular teaching staff and also release of sufficient funds for
providing the basic amenities to the students as per the Right to Education Act,
2009. Thank you, Madam.

HON. SPEAKER: Shri Sharad Tripathi is permitted to associate with the issue
raised by Shri P. Srinivasa Reddy.

2 QA Bl (FH) ¢ e HBIGAT, A GGG & g%, Sl R H ggd g forer g,
T 80 wfirerd SieETal Wil W R §1 99 80 WRerd Saral § Wt 75 ufRa A <Afdd An
ayl R iR R 81 feel aret ff @Rl & 99 kel & B, S Golie, darR &3
# B B, SUH AWE dce BT YT gall o7l I dad #9 wgl By 7 St 9 ey, 98t
$T dHND] Bl of SMpR 0 AT ST fawrs off, oifeh S arase S@H g Refdaer
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T fiel| 39 9 o9 fiiR 99| g8 2, <N A Wil B 3R GIN W dce Hihell ) ot
2 471 @ 9gd 91 BE ©, 39 IR B9 I Bl SHIC W FAd B B (Y HIHT gHIC W
fRaT| HIThell 1 BA H 59 IR ¥Sge hexiUer, O 89 Tial § BIaRl dleld o, DI Slaawd
AR TS Tl MU A1 A B HA@T § W R © b IS0hi B gb W WD a8
HI AT A 3R I Afeisgoe el R IRAgeH fGady g, Rrad feami &1 well
&l WD |
AR A& @ PR o= (8 T, 5 IR Furd, sf JreAa TR N gUR g, s 7=
W v 87 SfiR &7 JEER0 A1) B 31 IgA Bl g1 SolY Y ANy & W g B
CARCRCINECCE IR IR
St B TAE (WERE) ¢ AEAR 37emE S, # U oid © Aew@yul fdg @l SR STent
&I ST AT =mear g1 <9 - frami & S 70 gfera smardt 8, =g srierar +ff &
®ed © a1 e e § § WaTe ST A8 Vel §, S9H S AUD R0 Bl W SR B
SIENfep & &1 ke PV &3 B W IR FF 9 DI AaeIhal 8, S8l BV g WS
G W FaER B B AN B qAT BT DI U PN IS DI 46T ol W T B
HT ARHR BT 3T & fHAT AT Td B3 3T W01 GRS F g I 9 yifaad 2l
37 fRaml & Wl w0 A 39 wefas ghl 3 e e @ smavgsdr 2l feae wfee
HIS, HY HUT ST F<ARA UM T SHH FHAT BT WRT FATEE &l 81 FhaT|

PN T IRMIST &rF 21 Jafl B W 70 Ui & Afded srarel &t FiiRar 8 dfes
SHHT WM I od gY, WM WR R, &g Ud AW [GAEl & A d1e, ariad
Pl B TEaM PR, ST PN IAE D (9T I DI I B BT AHR AT Y| 5899
o H PN Il B W gerar frerm Jen HY & & H S H vaEar wrw N gafay §
THR ¥ AME Bl g 6 <2 39 46, oY 31 feife a3 & e 9w JF = mn sy
STgl fhamIl Bl 3T BN IWMRT B [9hT Jod WA T B DI AUBR 8l | gdra|
HON. SPEAKER: Shri Chandra Prakash Joshi, Shri Rodmal Nagar, Shri Sudheer
Gupta, Shri Devendra Singh Bhole, Shri Rabindra Kumar Jena, Shri Bhairon

Prasad Mishra and Kunwar Pushpendra Singh Chandel are permitted to associate

with the issue raised by Shri Chhedi Paswan.
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SHRI BHEEMRAO B. PATIL (ZAHEERABAD): This is a very important issue.
It has been two years since Telangana got separated from Andhra Pradesh. Yet
the court remains the same for both the States though it should have been
bifurcated immediately as per section 31 of the Andhra Pradesh Reorganisation
Act.

Recently, 906 Judicial Officers of undivided Andhra Pradesh have been
distributed among the two new States. As per the provisional list of allotment of
subordinate judicial officers issued in the first week of May, 366 judicial officers
were allotted to Telangana and 540 to Andhra Pradesh.

Of these, 142 Judicial Officers were appointed recently to Telangana,
though their district of origin as mentioned in the application form is Andhra
Pradesh. The Registrar General of the Hyderabad High Court failed to follow the
40:60 allocation guidelines between Telangana and Andhra Pradesh. The
Department of Personnel and Training (DoPT) should have issued allocation
guidelines for Judicial Officers and the Union Law Minister should have
appointed a Committee as per 80(2) of the Andhra Pradesh Reorganisation Act
instead of arbitrarily posting people from Andhra Pradesh in the Telangana
Judiciary.

Accordingly, 94 Judges should have been allotted to Telangana and 140 to
Andhra Pradesh. However, the High Court gave only 84 District Judges to
Andhra Pradesh and left 46 vacancies, while appointing 102 District Judges
instead of 94 to Telangana. Of these 102 Judges, 72 Judges are from Andhra
Pradesh and the remaining 30 are from the State of Telangana.

So, in this regard, I urge the Central Government to look into this matte and
give Telangana a separate High Court for proper judicial functioning.
it vEee Rig ued (SHIE) : AT 31edeT SN, Pel Udh Al R Aed & &9 ¥ oS B UdH
T AR B H FIRBIA B Tpell gedi Bl bR off 81 AT IR YeAd DI W IAD
HROT 8 ITdl DI A B T T FIAT B fF WRBHR MR TS DI e & & foIy a8 ge
I Bl ddt d LAl W W < @ o1l g A W 9w 8 S W Bl R W B
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& HRU S YRITSE YT B, 98 62 URd 9 IR &l # 37Udh A1e0H § WAR & & H I8
I AT ATEdl § IR g3t ol § 6 AR Wl 59 91 9 WeHd enn [P ST W 89 89
G4y H B ¢ A1 SUH 39 91 Bl gARad o B o gEaR 9w 98 HalEe 8@, 9w
AT &1, 3R I8 BEdol W dFodl 8, AT WNHR gedi Bl B al & d AT & qoy
SIRGIT B TWHA 7 BY, S R & & A1 Jg ufady a1 vl I8 sy &7 favg ©
Afhs J91 o € {6 59 Bt U A "edl € A WRBR Dl W& b W BT G
EURY
AR eme @ oMU fAdgpd el &8 W T

€. 7S e st AL SR, st AeHe AR, A gER e, sh A e
uCd gRT SO Y fIva & A1 dag X @ 1Al HeH @t St 2
. Rt e (SSoF) @ 3fEge HElgdl, <F § WRGRI 4l B WY by Yrgdc db i
B PR ® ¢l sl ARBRI 7 TS W& § UrsdT dobi P dAsad Ay, SR Elesdl 99,
TISIUEE %, Bled A, vfead 9w, a9 96 nfe| SAR TETHAT St @t S Agwraielt
ASAG & ORT SI-89 ATSM], Sl SHIAG Saeld @l ATSAG 8, ol ArSl 3ffa o
A §, ST § 91 &I Pls WHR 78l § AR T & A 96 Iomwm 1 aq &1 arer=
FHAT &1 A 9 A1 g Sl # B HAA &l 30! 9gd AN gdl g3 od Wl B §l 9
H A 9 PEER HI ST IUPHH ©) BRI YA 2 6 TRIT AN &7 R H MY oA 37
JBT B BRI B H GIET 3N W& =l 59 dbi B MR fear s anfke o oft SRert
A 8, ST AT B AR 0T St § Y ool <ifiiemas wrad w@ret ar v g7 S
DI ILYDHRUT AT MY A1feh <2 b1 faepre ot 4 &1 e |
A e A IRE BT, PR YW e ded, A ALl SR, st ReAe AR, Al
IR g, 2 el Wor, A W ydrE 51 iR Sf. 7S ISiiar by g A ared
ERT I3IT Y I & A1 Hag B D AR YSH B At

SHRI M. UDHAYAKUMAR (DINDIGUL): Madam, I thank you for the
opportunity given to me to speak on an important subject.
The nation has just heaved a sigh of relief provided by above normal

monsoon rainfall all this year across the country. For the present there is no threat
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of drought or famine even in vulnerable pockets like southern districts of
Maharashtra, Rayalaseema in Andhra Pradesh and Vidarbha in Marathwada region
which are prone to suffer by natural calamities.

Tamil Nadu has long been subjected to vagaries relating to denial of its
share in river waters as a lower riparian State. Tamil Nadu has been waging a
running struggle with its neighbours, Karnataka and Kerala, over sharing of river
waters. Even with the provocative stance by both Karnataka and Kerala over
release of waters from Cauvery and Mullai Periyar, Tamil Nadu is consistently
known to have exercised utmost restraint in securing legitimate share of river
waters as borne out by the fact that the hon. Supreme Court had passed orders
upholding the rights of Tamil Nadu over its share of river waters as a lower
riparian State.

In the backdrop, the Government of Tamil Nadu under the astute
stewardship of Puratchi Thalaivi Amma, feels that the mega inter-linking of river
projects should be revived. Tamil Nadu had good neighbourly relations with
Telangana and Andhra Pradesh and with their active support an attempt could be
made by the Centre to take up the project in phases.

HON. SPEAKER: Please conclude.
SHRI M. UDHAYAKUMAR : I will conclude in a minute.

To start with, a Southern Regional River Grid could be taken up to link up
Mahanadi-Godavari-Krishna and Pennar river and diversion of surplus water of
the west flowing Pamba and Achankovil rivers to Vaipper in Tamil Nadu.

On behalf of the Government of Tamil Nadu and our hon. Chief Minister, |
urge the Centre to consider this proposal in the right earnest.

HON. SPEAKER: Shrimati V. Sathyabama is permitted to associate with the issue
raised by Shri M. Udhayakumar.

Now Shri C. Mahendran.

How many pages do you have? Is it one page or two pages? You people

bring in writing. Do not read everything.
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SHRI C. MAHENDRAN (POLLACHI): Hon. Speaker Madam, in my Pollachi
parliamentary constituency, broad gauge conversion work has been going on for
more than a year from Pollachi to Podanur. I request the hon. Railway Minister
through this august House that the ongoing gauge conversion work should be
completed at the earliest.

I also request that the electrification work to be carried out from Pollachi to
Podanur. This will enable the railway authorities to extend all the trains operating
from Pollachi to Chennai.

I further request the hon. Railway Minister to introduce a new train by
naming ‘Amma Express’ from Pollachi to Chennai and another train by naming
‘Anaimalai Express’ from Pollachi to Bengaluru.

Hence, I urge the hon. Minister of Railways to complete the broad gauge
conversion work along with electrification work from Pollachi to Podanur and also
take necessary action to operate all the trains to Chennai from Pollachi.

i T AEEIE (BICRYR): A1 el FBIG], B ARPR B¥h el H AU HHaATRAT
@& forg Suens ediee sard 81 X dleaiR Rl § 0 9§ 1997 § va Swwans gdied
AT AT AT| I I 30 WR I 10 BRIS B @I By T A A Ths YA H I8 TS
Jee Brdied a9/ AT 8, FH 99 WRBR 7 50 9% H1 RiFeE &7 gan 21 g9 gdied
# 120 HHEAN @Ee fHY T €l SH HA9 1210 FHulAr MR AW IS gY &l T
17000 HHAR 39 BRGICA ¥ 9 Y 81 7! Yol A TaTd og BU Pl DR B Alel
ST BT 21 R MY, ot 18 auf & d1g ft Ug Ediea 4 g1 S9d! 998 I8 gandt Sl ©
& sae RAfesT &1 o Feiem wlifbee 8 a8 T g 2l 39 I arel Wl WDR g,
REARE & arelt W IWeR g, i it N Rafa ot 2rafe oot &w g fafesw &t dquem
HA, AT T G BRIS I B IUR I8 ol U 93 § i A9 I8 |ard Sorl ATl g9
G ST BAS B, 3Mexoiiy i #ft WX St 39 3remer 21 Saiv WY < R gt ;e of
gl S 1 9ga BIRT BT gl A DR B & I W1 I8 Brdicd Fi P o B
ST @1 27 39 TR IRBR Bl Sleg W Sleg &1 ST AT | SHBT B Afefthde g1dr 59

AR & forg @rern @Ryl
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IfT 3T I A1 17 BOIR HHAN! I Wgde erdlecd § I 8 3R OR1 U1 Uigde
gRdlced 1 S Jel &l $afery g9 Sl TaHe giRdled S ¥t &, Sl § garsl gl Ay
D oIy # WHR F AR T &

PROF. SAUGATA ROY (DUM DUM): Madam Speaker, I thank you very much

for giving me this opportunity. I am grateful to you.

Madam, I want to raise an important point. The Tea Board of India has
been set up under the Tea Act to act as an intermediary between the Ministry of
Commerce and the tea industry. It would collect cess from the industry and
distribute the same as subsidies to tea gardens. It would also promote Indian tea
overseas with office in European Union Headquarters in Brussels.

The headquarters of Tea Board was in Kolkata. Recently, in the name of
decentralization, Tea Board headquarters is being denuded of all powers. A large
number of employees have been transferred to all over India. Recently, 11 Group
D staff were transferred to Delhi, which is against all norms.

It seems that there is a conspiracy to shift the head office of the Tea Board
from Kolkata to some place in Assam.

AFA A& : SHH HIAO] T8l T

PROF. SAUGATA ROY : Twenty-nine Tea Board employees were transferred
from Kolkata to Assam recently. The ruling party in its manifesto for Assam
election had promised shifting of the head office of Tea Board. Such a move will
be opposed by the people and Government of West Bengal.

Before the West Bengal elections, the Commerce Minister had announced
that seven tea gardens of Duncan Group would be taken over by the Tea Board.
AT A& & JATYD! I I TRR Blel H 8 T 2
PROF. SAUGATA ROY: Nothing has happened in the matter while workers are
starving. I urge upon the Central Government to take immediate steps in the
matters.

Thank you. ... (Interruptions)
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HON. SPEAKER: No, nothing else.

Shri Rajeev Satav.

... (Interruptions)
HON. SPEAKER: Nothing will go on record.
Interruptions ...~

2t wontg Aa (fFmelt) @ A seel weled], # Yo He@qul qel Wad & | @l
=redt gl

T WO & gd H UASIY Bl ARHR & 2
HON. SPEAKER: Please, no personal allegations.
st Iolta AEa: SH® AR B gRT IR-RERMET ad9 &t g4l & gl 347 BH H, IR TS
@ QeI &3 &1 U AW A R 2] fUeet oo fadl & Mifsar § a8 AMen 9« @ B
S SMGR W T 7, S Sfifedl WS § = @ 5, S9d qaled UH afeld IRAR W
IRA WRHR B! T H3A qa19 S & 3R a1 ) 2 6 3R oy <mare # denl, R
A a9 T8 AN, Al IRumH YIae & fIg GIR @I 3R 4R AR B J4A1 39 TR
@ gD M, AT IT 987 & A B AWen gl W A w5 a8 ff dEdt § 6 afoa
URER BT MG BISAT TSI 3R I TR BH! Bl I 3TAAT T8 FHRUT Dl <ATATerd | arqd o |
IS W 39 THR H 90 HA, TE UH THR AW gAY ¥ Fifh T & WHR B WG A
SHEHT WA IAMT 8 3R T & #A F TR A SqHT G IMAT 7 3R s aRar 7 gfer &
TR S Beic B g, 99 W W Ifer BIS HRaE T8 R @ B

ST WRBR A A Y8 ATl & b 3Mue! Juil |re &1 Sl 37 8, 98 37 Ba
G 3R B §HD IR § DR DI RS A 3R A3 BT aRB A TCIBROT SATYT?
3t dhe AN (FEROE): ey Heled], A &F ¥ Qe Wd Afedi 8, O il &R
TRroft g1 A1 & 9gd dof § 9¢ W@ 8, R g9ig § derd 8 W 2l 39D A1 8 A
$T TSI A BAR &F ¥ g o A, deT, k8 SR #wE@ 2 # 39 fag &1 ugd W u@
IS BT gl AT 39! e A dpsi a uHl F BR g 1 AR BT S-S d8 81 T
gl BRI BFCR H B! 1 JHAM 8l AT § MR Tl 7 Ui & IN B AT Tl 8l M7

* Not recorded.
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gl BIdifh I8 fawy Jew &1 8, Afp H MU AEgH | ARBR A AT BT g &b a8l il
S URAT & WM B FEN B FAGRI DI WY, I9d @H-UH B erawn @ Syl
HPHTH d16 & HRY RR MY &, ITHT Fd HRABY ITD] Y: F1 BT B [BAT SMY 3R AR

B! & T W Heg B Y|

A e s W e e, R g AR T SR 8 IRe s @ s daw
el R T Y 49 & A1 e YA Dl AT Y& Bl et 2

SHRI PRAKASH B. HUKKERI (CHIKKODI): Madam Speaker, thank you for

giving me this opportunity to raise a very important issue about construction of
bridges in my parliamentary constituency.

Heavy rains in the northern region of the State have submerged many roads
and bridges, disrupting the normal life in my parliamentary constituency, Chikkodi
in Belagavi District. As many as 13 low-lying bridges and roads have been
submerged due to swelling of Krishna and Doodhganga Rivers in Chikkodi,
Raibag and Athani Taluks of the District.

Therefore, there is an immediate need to construct five bridges on some
important State Highways and MDR’s connecting Karnataka State with
Maharashtra to put an end to this recurring problem.

The important bridges to be constructed are:-

1. Construction of Bridge across Krishna River at Kallol — Yadur
Village;

2. Construction of Bridge on Bhoj — Karadga — Rendal road across
Doodhganga River at Km. 1.75 near Karadga;

3. Construction of Bridge across Krishna River between Jungle
(Athani Taluk) and Khadrapura (Shirol Taluk), Maharashtra
State (MDR);

4. Construction of Bridge across Krishna River at Alagawadi

Chinchali via Marob (MDR); and
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5. Construction of Bridge on Mangasuli — Laxmeshwar SH 73

across Markandeya River.

Construction of these bridges is very significant for vehicular and public
movement in the affected region.

Therefore, I urge upon the hon. Minister of Road Transport and Highways
to consider my request on priority and grant approval for construction of all
bridges without any further delay. Thank you.
st Torer RiE (o) : oremd WRIGH], O¥ & IMY W IIfUF Y-HNT § TN & HRU 91§ D
IRy ot g3 &l 989 wa¥ & 23 Ral A fUod QA 9 SRS & BHROT HT BRI BRIS
BUY P JHAM AT 8, ol TR JOR-aR B Y, Dy idl § AGNHET BT KT U 3aog 8
AT & 3R P S8l & g Ya-YforT 98 MY &l 94X Al FHT &F a1 H 6,7 AR 8 e,
2016 I AT 916 A VAT waTgs AT a1 S o3 TTial &1 G896 < T, Fal TR H 91
M TR SR e RIS # AW &1 of S & oIy @1 B o1 w1l 89Ri al ®s &l db
rea RIfaRl § 81 & forg AR gY1 91 |1 H @Rl & #ebr R MY € ofiR oy wial |
Pl BT 93118 BT JHa gall 2l el § 1173 IS S0 BT I g3NT 3| 14845 FbT
R g E1 7L o § AW 102 Rell® & Wiel MY 9| Y9 ARBR < Al & qa1d AR
TEd & oY 93 FRrs v Ry 21 # ave Aremw & faeT S Area g 5 9 9 F9d &
fo TTEIeIRU® @t U EH g a1 gardt ot SR o gend i E1 # IRd WRaR ¥
# BT § b S YAl @ YR W AN AETAAT Y 3R Teb EF WO SADT eI

FRATY|

A Sree ¢ o W e frs, R g RiE g, S A9 IeRar ok st eRe
Frarel @1 A1 Torer e gR1 SOY Y fAwy & A1 g B DI AN Y& Bl ST B
St 3] aren (Ff3/a) @ sreger wElew], oMU g WX i Wl e fAfRg & fur @
& Tl HodtTal B THRT WX il BT HibT &A1, s9® Iy g=Iarg|

Y8 &F SUG Balg DI (UM dedld & ARSIIR Md ¥ TG IE B dTRAS
dedle & TERYRar Ma a9 &, @] awaTs T 25 fharier gl I8l qdi Jver Sl a1
B FHRT B qY AN & AR I8 F&l A1 a9 2014 H W IoWT A1, HifP q16 AR AN-JBT
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W EANT 99 T8l g, oM S TR 9 I BT Hex # ugel ff Somm o7l 39 AR W W B
W TPl 98 Y| & S 8- A7 7S 9, M g8l U & a8, $o w98 ¢ @ 2
AT WX 3MMUD HIETH W WRBR I 77 2 {5 ofead d 916 & 991 9 Mees & fag i
& & PR Jedy b1 AT Afder BT S|
AR eme ¢ s W g s 1 sRHE ofS] a1 gN SOl Y vy & Wi dag B
DI AT Y& Bl SR 2
STt Y ant (9iRER) @ oTeue Heledl, § oue! oMW § 6 o g Y Bl § e
Ealicamcal

RG], WX AT & €Re & fAe wHT B iR 8ReN ¥ReT a6l § IR 91g |
T TWE A 7IfId g 2| TR & 9ev1gd 3R Feard! ’1e I& QFl kb dedy B iy
T B ¥ 3R GER T4 H AR A FATYR Helell db Qi ab dedd S i 7 8 9
AT B & T HEIGT, BRI 3MUD AW | A HAl St | Ry ® 5 9w pur o 39
ERIPRIE I
A e ¢ A ARe PuTdt ud st AR gwne s o Al v g9 gR1 ey e fawa
@ AT HIg BT B AN TGH B Sl Bl
SHRI NINONG ERING (ARUNACHAL EAST): Madam, I am really grateful to

you for giving me a chance to speak on this occasion. It is a grim situation
throughout the country, but I would like to apprise that Arunachal Pradesh is now
under the heavy flood especially in the areas of East Siang, Lower Dibang Valley,
Lohit, Namsai and Changlang. There are two Rivers — Noa Dehing and Dibang —
which have entered into the villages of Namsai and Madepur and especially five
villages have been completely destroyed.

I would urge the hon. Minister for Home Affairs and also the Finance
Minister in this regard. We are a non-revenue earning State. You must really help
us and we depend on you.

SHRI C.K. SANGMA (TURA): Madam, I am also part of the flood affected
group. My constituency has also been hit badly and especially the areas of

Phulbari, Rajabala, Haripur, Shilkata, Singimari have been hit very badly.
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I only have two points to make. I think, the whole of Assam and Meghalaya
has been hit. Yesterday, a lot of MPs from North-East had met the hon. Home
Minister. If a delegation could go headed by the Home Minister to survey that
area, it would be of great help.

The second point that I have is that if we can think of proactive measures
rather than reactive measures, | think it would help in future because Assam, the
North-East and the Garo Hills areas have always been affected by floods.

I just want to make one last point. My constituency faced the entire brunt
because once the water comes out, it lands up in my constituency in the lower part.
There is a project called Rongai Valley Project. I would urge the Minister of
Water Resources to take up that Project in right earnest. If this is not done, as you
were mentioning earlier, maybe we might not have pineapple in future that you
like so much from Meghalaya State.

AT 3remet 20 eRe Prdl, N SIRLERHl, A R JIE Il U A7 JMTER dell Bl
£ AW gRI ST Y AN & A1 g B B AFAR JaH bl A1l 6l

St Tivg M (BferER):  remer ARG, v Q1 Aral # erw # A a1 & arE, a8
S I o I8 | AR UaUCY d1d %8 © b 9 Wil sal IR 81 @ § {6 89 ol &
qIg BT A & o U7 8 B 89 918 & US W 78l 8, afcw ol g # € onft u&p ok
HEMT A6 BT M drell &1 Sfely 84 ATed & [P 3T 390 W I BRI Yeb Difell AT
QARG B IR B TWRE A 39 W I IR &, PR 89 id Feradl <l o/ # R
UHR A 9 IR d1¢ 37 &l &, BIOI H ag I FRfard T8l 2

SOl B9 AT 2 b oY 39 vy W Ush 9ic S e &1 98y Qg
qIfH &H S A IR ADHR Bl )% H T of T |
A e : D [T SMUh! A <1 BIN| S S, MYBT B AT AHAT &7
2t A R gseo1 (eas) @ el #eiey], fioell TR fim & &ariRal, @ dk W
HHIS HHAMRAT B FHRAB & HeW H § Yeb Al Fa H oM =gl foeelt # A9 TR
frm € - gt Reelt TR frm, ST fieelt TR i oiik sfrlt faeeh TR w71 feml
H THAET ST G FHTS HHAN, UUA.TAT 3R U ). 3R S & HHAN HRRG §l W
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JAIh FHT & qAT BRATIT (5T & HB AT W I81 PRI 2| T o T9T | IR-ar J Ao
Rl & oy facel # oy #R @ €1 39 IR ¥ gedladl Wl g8 ¢l fioell <o & ot g,
2 WaD] fQoell § SRR HHARAT & IN H AL o IS T TRB DR Wee IR B!
A PR 8, BRI PIS ITY BT AF FHT Bl @ AR O NG WS ARG & 49 4
Uha a9 BRI BRI B9 H I fAccll & Iwrs dHaTRAl & folv tep &1 ft wraem= =81
fepam a1 Bl

HEIGY], H 37U AW W ARBR A AN HAT § b 57 HHAMRA BT dhsc I D]
fepan My, facell # Sbardt g WG B S| ST fb e sedl el F sfu e uH A
Hel A1l 31 e 2 o WRpR SWa T il R qid & <) ... (1aem)
$it Irorer I (WAYRT) ¢ Srey HElGHl, H§ (U fIN¥ Bl IGABR MU IIME FHIAT AR §
& Il 78 4 ae B RAT H16 WAFD 8 bl 81 U b HsHaredl 7 gqDt & 8 fb 9
qig DI I <SG YT H Y gl © Al SHBI YA HRA W sl 2] f[I8R # it 3R
Algeel & golld g8 ke S| 8 T 8l

R STIY 3T & 6 I81 TTSIARY® Bl Uoh T 3R WRA ARBR S FAT SV | 98] B
Arl & R et & 21 gafag w1 AT © f6 U s SRR B SR W agl & A
Dl MET < B I AT A B AN | gyare|
#it fQw ug I (SFeAM SR MR &awwE) : el Jeled], 3™ 3R FPaR &l axdl
& forg MUl 9gd &8 21 § FHram &1 |@ieg gl 29 78, 2015 P g T S A #EH &
T e b1 SRT fhar| dideR RFARE wrefie g€ da) - 2 § wure w3l s
JISHT & A0 TR TS AMgS(ehls (AT o1l 11 T 918 3R oiffesic TR 7 TSB! dref~dhd
MEA & M W IR PR AT SH W 20 HIS W @d 8| 39 (7 UIC @RR”
e e, JaR off wiferamie, o€ FRRieR 7 fRg fean onl wfenm &3, 8w 3
FEl Ol fF TR B Fdee HA T Bl I Bleed difery, FHARTTa wefia aife,
g, ey, AT &1 ddee 81 fohar| AR Srefid 1 YSIeyes U &R & difefmd
e g9 &1 Ry fopan, den fefae W= &3S 7 ft S9ar Ry o, aifees v ot
T PR B GG g8 W deHdd Med a9 T 2l 6 IqW A W W U
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dicfima MSA 21 # omIE &wal g % 9 dicfiad MeT & & 98 ax I Sl

... (cgagT)

A JemE : R I FG8 Ta & 4 Qv ug ¥ gR1 S WY vy & |y deg
B DI AT YSH DI ST 2
anft snfecTY (TREQR): 3rewel AEiea], SR US¥ & fAfi=1 ovdl 9 &1 W Igaeid aare
@ TAET B aR H H UG I SMHNG BIAI A gl AEGdl, dT AHR HER g,
TOTHRTIR YA B DI B, TS HieTel 8, T8 AANTG § a8 Hel A ST g3l AW 8,
I S I YHR B R 91 BT BT T B @ T, S T 1980-90 B TH H BN
IS & SR UaT fohar TR o | SR U B 3SR P Fave & R 7 IRE @ B gl
gl S @1 guRomm ® % a8l 9 iR omwifte vt & 9w, ve 9 fRn & 9@ g8
AR DI, 3 TARDI DI R UL D © 3R I8l W GHG S-S bl [ IS
A PR D W AT T ISP H W 50D 85 FHIST & RN DI R a9 wR 9. o
TATRIA YA DI FAHGR AT ST @7 81 IR Yo WRPR AR WATI AR A &7 gaAT 21 A
IS AIZH  WRA WRAR A 79 Ry 2 {6 9 39 AMel § gWeT Y 3R IR IS &
A= wwal 4 8 R T Bl W ® 1Y Ab Td I SMURIAD qedi b Rgears w&i b
AT HTIATE! DX
A 3reme : R YN g e, o wig vaw fag e, sft R vare s vd s eRe
rardt @1 anft snfeery R So MU vy & WY WG B DI STIAN UM @I Sl 2l
Now, Matters under Rule 377.

... (Interruptions)

it Yaia Rie (Aftrrn) @ o9, TR 91 el 87 (craeT)
A A&l : AT 81 TAT? 37 qh! Ol 941 8, I8 Dl ol |
. ()
St Yaia Rig : ded, § AR uiw QT q oNUD U o @ g .. (@9uE) g ToId 91 B
... (cgaure) fied, Uoe # goldRe g1 ... (FauT) gafee oMY dre & Hidl T8 § I8

... (cgagr)
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AT e : G-I off, VAT 181 §, 3TMYBT Sl BT Hiehl AT T
... (caym)

AT & ¢ @ Sff, VA AT 81 B ol 96 S8y

... (cgaym™)
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12.58 hours
MATTERS UNDER RULE 377"

HON. SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on the
table of the House. The Members who have been permitted to raise matters under
Rule 377 today, and are desirous of laying them may personally hand over the text
of the matter at the Table of the House within 20 minutes.

Only those matters shall be treated as laid for which text of the matter has
been received at the Table within stipulated time. The rest will be treated as

lapsed.

* Treated as laid on the Table.
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(i) Need to undertake repair of Khalilabad-Bakhira-Mehdawal road in
Sant Kabir Nagar parliamentary constituency, Uttar Pradesh.

it IRE DS (FWd AR TR) @ WY 99GHT &8F 9d PR TR AT Felldde-a@R_T ard
gV WEaad O dTell WSd S9 ol ® Wad R F$hi W ¥ TS 3| oAfdhT sHat g9
A+l N9 © {6 O & dE § ISl W 3-4 B g W AT g1 I8 UfaeiRie weEn
g1 g8l BRI |l UBel BHid b I g DI Jebriled Sute AT | qERT HET R < H S
& IAET & g ST STen 21 fohll o uaer &1 qrwal @l W@ S gedr puar
9 &3 &I Agiiid gon &l M| H 39 Fsdb Bl g DR & (oY Usel oy a9l |4 duy
PR B El Ps IR $H GEY H YN BT M NPT [HAT AT AP 39 Hdg H Dl
DIIATE el gsl H WRBR A AT bRl § b 390 BW B Yfagriindr 3R adaE # eifd
TRRA P ST Y $H W Ahll B YR HRAT T |
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(ii)Need to provide adequate funds to the Tocklai Tea
Research Institute at Jorhat in Assam

SHRI KAMAKHYA PRASAD TASA (JORHAT): The State of Assam is the
world’s largest tea-growing region, lying on either side of the Brahmaputra River
and bordering Bangladesh and Myanmar and all the tea estates are running under
the guidelines of Tea Board of India. The Tea Board of India is a state agency of
the Government of India established to promote the cultivation, processing and
domestic trade as well as export of tea from India.

I would like to bring to the notice that Assam is the largest tea-producing
State of India and the set-up of Tea Board is in Kolkata, West Bengal. It is a long
standing demand of the people of Assam, Tea Board should be re-located to
Guwahati, Assam. I request the Government of India to take an immediate action
in this regard.

Apart from that, Tea Board of India is responsible for funding to Tocklai
Tea Research Institute, Jorhat and it is the oldest and the largest research station of
its kind in the world. Since inception, Tocklai has been serving the industry and
has become synonymous with research on tea in the country. It has unfurled
technological knowledge in tea segment from time to time. The phenomenal
increase in production of tea in N.E. India, from 234 million kg in 1951 to about
619 million kg in 2002, clearly undermines the impact of R&D. The average
productivity of TRA member estates covering 75% of the total tea growing area of
the N.E. India is about 56% more than that of Non-members in the region which is
an outcome of effective implementation of technology developed at Tocklai.

Now, there is no funding to Tocklai Tea Research Institute neither by Tea
Board of India nor Government of India. The situation of Tocklai Institute is very

bad, there are no research works going on.
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I request the Government of India to provide sufficient funds to Tea Board
of India and instruct the concerned department to make sure Tocklai Tea Research

Institute is allocated necessary funds for research and development of tea in India.
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(iii) Need to conduct proceedings of cases in High
Courts in regional languages.

S geiT R SRAw (JRA) = 89 ASWINT © 3R Q9 & SffUdi |l & g
drell g SN ST dTell qEHT | b W9 H Uit €1 SN IIeeuar HereAr et St 7 fE
b1 9g1a1 < b fory IR o ol

P T I Bebic Bl <TG Ffopar § ot W 3RS &1 W fhar < <=7 1 8rdt
e &1 TR HH! A 96 gl gl AT B g9 F AR B SANTeDd] & W & Q1Y
=i ufehar H N BT wee 3R SIRTehdl BIHl 98 T8 81 U d 9 el I Sl
BRI U AT aTed &

Hs AT BRI 1 e DR A R b1 o7 fF I I B W6l § BEDIC DI
URARET AT 1 ST ST YaF Bl Y, Wy A Seaad <ATerd §R1 596 aN 3
3T Y& &l Bl ST & 2

AR A @ gRT 348 (2) # &g WRBR AMALIH AT B Adfd Iai Hi
BISDIC Pl ITh I DI HINT H BISDIC BT DIHDBIS DR DI JAN Qe B FawqT HY
FSTERT A1 T =ATRIeh UfhAT & AR H 3R AU A &b MUK Bl I ABRI STDH! A 4
U B A |
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(iv )Need to curb illegal sand mining by having a National Policy

SHRIMATI RAKSHATAI KHADSE (RAVER): Sand is the soil of the river
providing and sustaining virtually all life that exist in the river. Due to boom in
real estate and construction activities, there has been a major spike in the sand
(both Beach & river) requirement which has resulted in unscientific and
indiscriminate sand mining. This has affected the river ecology, polluted the
rivers, low PH mix of various metal oxides, reduced oxygen from water and thus
increased BoD, this badly affects river biota. Stream sand mining results in the
destruction of aquatic and riparian habitat through large changes in the channel
morphology. The impacts include bed degradation, bed coarsening, lowered water
tables near the steam bed and ultimately channel instability. This further results in
polluted water and also reduced water levels. Sand mining critically leads to
drinking water shortage and also agrarian distress in the vicinity which in turn
leads to exodus of people to urban clusters upsetting the economic and cultural
balance of a society and creates social tension. This indiscriminate mining has also
destroyed hills, eroded biodiversity spheres, denuded forests and degraded fertile
soil. Largely this has changed the physical characteristics of river basins,
impacting heavily the socio-economic condition of the local people. Due to sand
mining extra vehicular traffic has generated which has negatively impaired the
environment. Sand Mining should not be permitted where there are fractures in
underground aquifers which help in ground water recharge. Hence the need is to
better implement legislative mechanisms and various judicial pronouncements for
sustainable sand mining. I request to develop, design and create a National Policy
for sustainable sand to arrest the illegal mining which is effective. 1 request
further to look for quality & affordable alternatives to sand to meet the increasing

demand for sand without compromising riverine ecology.
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(v) Need to probe the shoddy construction work of sewarage and pipeline
system under Jawahar Lal Nehru National Urban RenewalSystem
in Kanpur Nagar, Uttar Pradesh.

M Sas Rig WA (JHERYR) : H PR B &1 AlD A8d A JS! HAYR TR Bl T 37

faH T B SR AP HIAT @redl 5l

JE el HIEYR R H FSHI DI JoRdId FaE P g O dRIel o F ARBN
RISIE Pl AT Al UgeTs & &, ARSI &b AH Sfia bl ARSI sl H ugar faar g1 o
B T S-a9 @ @s gfd @ miey ufire g' 91v @ 2l hy R gR darfad
.G IR, ATSHT & T8d YR 4 a7 oo aut & I &¥ar Bl iR iR urit @
T3 TS STl S T B fohar AT © <ifhd 397 SR g9 TR BRIS WUy &l ofiTd &l

TehH Y oAb & Fod T B TR | HEYR TR H 39 A W FAG 100 IS
¢ @9 By MY F| 9@ gEd ST @ ) e 'R & o e 9 gt @ ara |
T FSD| P qA18 BRP W QAT &l Y& HYR b TR 31geh 1 fair o=l gd qHrer g3
Pl I PR T T2 SOIR fhar & b $ Fiax 3R gy & afedr ™ & god dsl &b
fafor w ot R gar 21 S @Rt A anfdfes siftafiaard 59 wer @ i ® R &S =
F gl Wieax d 31 ugy Srel fre @1 g wR A T ud S W Uiy Sl | g S|
W R 99 & oy 7 a1 frg) &1 gwHre fhar ok 7 € are] & w_ig B T Sl Bl A
BIS SN & HRU YR W H cllhol &I T § Fo9d Told b IR S8l 91 & dTl &
T T afua & T € vd B W W S WG 8 T § a6 9 gR1 9% B
B g Y fHar 1 goT g1 de ARGR R I ATl & A QU T g9 BT YA
fFrmTER T8 fear S <@ 2l Aled a8t 9@ o i B fF S e @l 98 Ry 9 &
T P Pe WU W YT g1 WY R U U1 S AT b Sfaid BRIy ST g BT Bl
U T B & HRUT AT § Fg [T AfIHTRAT Td ShaRl gRT i afean fas
& UIgUl DI SRATH [HAT TAT 5| UG HER H T8 AR s Ud Uasiel aRATST § 94
FRM-SRIG B TH TR I@H Td AT & [0 T ot 7 89 & SR 1 a9 gd Sreft
AT UTSY TS B DS B @ g Ud qu AT | fRY SI b BRI 2 @ gl Sh A1

& AT B T GG BT Bl ST BRAT ST Hdid aas 2l
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31 MUY e § % o S WM @) Jova gfaemsi & gfted wad gy S
AT & A B ST I TAT B Y TR DT Dl Ied W (.91.31M8.) I1a H
S & SMawID AT/ e FRid B_e D1 pur By
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(vi) Need to construct a railway line between Jalgaon
and Solapur in Maharashtra.

2 [EATRT St IFA (SATe) : AR Fafes &3 Sl § Selia-arayR Xl q0 61 agd
R AT 51 I8 ¥l A0 IR HERIE, ARISATS] AR UfTeH HERIE, Dl Sl ] b STl
PHlch dhb I8 W YaTd s & Fobdl & Ny 59 &4 &1 faord aoi I 2l

S AN & W & oY goic W rafed fhar W o Wy g9d qrase W 39 A B
fafor & Wdg § HIE HriaE T8 g8 21 39 Xd A9 & 0 &89 @) o9 ar & e &

T 3ra smmavas Bl

AR AR ¥ 1987 7 {6 STaiia | AeyR Yot AW BT Fd Sog I Sleq DB gD
i B g% fhar Sl
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(vii) Need to provide compensation to farmers in Jammu and Kashmir who
lost their land due to fencing along the border.

it A fBeiR (7)) : d WBR B & STH-HWR AT & I AHrad] RIEl Bl AR
feerrn aredn § S8l @) WA R dRES g8l ARES b DR, ARG B A AR DI WAl Dbl
SHIN &1 STATEe & o 7 1S9 S R Wt S arel feae RIS 81 T gl

S TN fRuE & ot R 7 T fFa, SAd qE@Ad @ Aled o T gl 39
RIS B FaRAT H 9 TRIG fHA &7 71 99 21 7 & I Bl v e 3k 7 & S=
I S BT AT AT qep el &, A b a8 1o aRaR &1 R4 R Aeb |

W g ARPR W FRY ¢ 6 TH-pik oy d AT R T 9 fhami o
IREET BT qoTg W AUl ST W dferd g T 8, S fhari B 2w S gamas fean

ST |




27.07.2016 71

(viii) Need to set up a special group to report on the problems
afflicting the hydel sector in Himachal Pradesh.

it IFEEY I (AL REES US¥ ¥ BT US A U I § Sl GG WRA I Sl
faera emar &1 25 URIEd QBT B Bl el @1 2] T B 9l Afedl B por fagd
AT 27,436 WIMEIC D! T © ol 31 d& Had 8,415 HEIC Sidl [Agld & dT &1 &
QI B U © SR 39 &Hd Bl 7.6 Uierwd el yaw WbR &b RF0 § g qr A9 bw
gR1 FRIfa fpar Siar 21 g iR Ua¥l ARBR F S fagfd a8 & Uicdied o & fog
FHI-FHY W Fgd AN AT 9918 21 AfbT 7 ATSHsl &1 BRIAD TR 99 AR
U™ Pl YT Tl 8 U 2

feATaIe U9 <1 &1 Y AT VAT ST © S GATaRY &1 G A S T U ATee I
9 hdT 2] UBTS! &7 B b BRU I A< A1ed DA Tl 39 Tew B refawen wied
3R St faega uRASR R AR &=l 21 geer # 39 UIcdedl & dold 655 og fagd
IRASHY Tl & 8 R siffeier RIS oY 99 &5 § g1 g9 aRareei ¥
TE $Hd IR $O Hared TEdl TRATG W € Sl g 3R 58 ARHR H I dTeridd
9 BN b PHRU by ANl qb Golsl Tal UKl AR dreT & fay S| Sifemsm R HH
HIATIS, ATARIH INDHRU &b Y HH S Bl Iu@rdr AR a9 AMRFTH, 1980 F favid
JAN P U 4 & alRac BT THI0-uF, STEUE &3 & guR Al N 3o Ry q9wm §
R W) &% iR I AR D FHI-FHT R [TaR &A1 1| 711 &Ry & 6 fZwm=a #
STl fagd Scred Bl Aicdred o & fU by wiaR #ATed 3R Sl HATd Bl Uh
ey ga AIfea fopar Sy S e &1 ot faega afRaTSIIel & SRansi &1 Jemeisr FHner
B d1fp 31 TRATSHIST BT Farel= fam7 fohd =gaem™ & 81 9h|

S gRASHRN & 9o 8 R fAEd @t et # wifven aRada e R
T 85 TR W YARAT Bl AR el qon fZAmd Uew &1 dRiel-3Ral Wy &

o W T 8|
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(ix) Need to construct school building for Kendriaya
Vidyalaya At Chitrakoot, Uttar Pradesh.

st {0 ware fist (FfQT) @ A A9ET &1 P i S dTdl faEge SiHus H hed e
R foFgpe # 9o je1 g, o S @ | aRen A8 gl S9 Wl TR uifelet gR
Grell B BT S61d gl dd [Feed a9F &g e yemdd 5 9| e W d fJemed &
TH B & Tl AT onft I IFH A0 S P TS BT T 2 FHE QU e a9 @
AT 2l 39 99 Py R [T 9 ded W W 9T g1 omferd wriarEl T8 g8 ol oy
WHR 9 FNg ¢ 6 F= Farey fEge S\ &g wad & FEi aemeie 3w dax
qol R S o fReror s arfea 7 @
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(x) Need to facilitate environmental clearance for construction/development
of stretch of National Highway No. 28B passing through Valmiki Nagar
parliamentary constituency, Bihar.

A [H A5 g (TSNE TR) @ W G 4 aTSB TR ([ER) F SR oA T Th
A A9 8led 289t &1 97 fhalHier ¥ 112 dF &1 TN, ft g qafaror favyrT |
T8 firenm g s SR 9 9 88d W e S 9 JaErd T8l @ O & 5l 39D
el ATl AT ST WA 8 e 8 SR Ao Bl 9 &ifdl & & 8

# AR o, URdeT Ud AMNT WA S BT LI ATHNG HRAT dredl g b al
Yool DI SIS Tl 39 #EdqUl B18d & fEio/fder & fau Ay waeRr w5, 4R

WRBHR A FHTY JOThR e & Y.L TN HRaATg AT GEI PIg dbicdd 8l [TepTal B

P DV
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(xi) Need to bring civilian areas of various Cantonments
under nearby Corporation of Municipality.

it Feft TIREUT Aed (WPR) ;<9 & TS el W) 62 Hrerde 9IS gl S S OHE g
Saa! fawom Rifae ovs qen R dve & w0 # fHar w3l Rifde ve 98 SRfe ©
R w de a7 #§ Rifafer /e € qen v dve a8 ofiF B o w— &9 W §
fafafer @l @ € Je1 3@ w1 A @ @@ # Aar g fifdd dve &
R @ ¥ geR @ gRwmsi &1 d@red e s & g /@ 2l g9d g
yfaffe 359 W fFRiE ®ad 2

3rg9a qaarar § 6 fifad dvs R diemara 9 w9k Rar W &er iar g, § TR
oRaT # e arer fafaferm @il @1 T8 frerdt B et aEl & e i 1 @ Refe
Suee el gl faft= Pt & fu smaws smer W Sude T e Bl < a8 off T 6
fafde TmR®l & |1 B 9IS & ARHEIRAT gR1 Aidel @aeR Far S 21 e RO
R ARST § wradl 1S & ANHRA F BRIt F a6 w7, oadr ) fHar o
EURY

3 W T | AR 2 5 et Fee At @t Rifde dve, de oRar @ wfi #
R TR fim, TR wifere # wonfied o= o 9, e S o ArIRST &1 Sude am
arell gfaend firer A
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(xii) Need to set up an Agriculture Engineering Institute in
Jalaun district of Uttar Pradesh.

At wig v Rig a@t (SeE) - W G 89 F A SieE, RIS, HRFIYR, daerds
&3 H I gl geo@re & Al g Farfl g $iy snaia el w AR € R
&M ¥ WA U b ARBR ST W HERM! dedidrs had PiY fAeafderey & R &R
I g o fTad & e wWraary eed Bl 39 favafderer @ eEy SuARar b eard |
G §Y AP Q b5 AN PG g ATIAYR OIG § IR ©l AY FHET &F H 9R,
DR, TGN, b AR fhwH B A U8 Sl 8, W] e gl YUraxil 8- &b qraola Wl I8
W P GIR BT ARG 8| TIG SA[ PBT PN ISMb Fs W SR 4 ddg ©, o
ST & ABRHT cedlars bid HiN fqzafderey & dag fHar S|

T Pg WHR A A g f6 S9ug Seie § Uiibear sollfeafRe Ixem &) o=
&1 Sy a1 FiFad & Sue o1 waiir fadr 81 S|
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(xiii) Need to provide clean and safe drinking water to people
in Balia parliamentary constituency, Uttar Pradesh.

$it wa Rig (afern) : TR Swd fafee &3 afon @1 w0 & 70 g9 9w 99 & ae
W A BT & qAT Aebsl dead] Tdl & YT T § IR A H O ANNS dAqT 3
IR gt e gan &, e SRl g9 idl & Fariidl gd ugpeli b Ugeid & ddhe o
& TS @l 2l ARG Ioh ol N A BRI B A1 § AT iR dETikal @) =aue § o
w® g 1 fara ast § d@el am R w0 ¥ dMR @), ge-ge AR W gd ol o9 9
AT JEEAT S P g H AN WRBR a1 8 a9 A H 9 A THR qg P e H by
IR I3 AT § [ RIS JwIfad Tidl § Yg Uil S PR 8 e IRBR T8 DY,
ey f& arwariRidl & Sftad @1 @i 8 G| § g WpR A e & g & meffeda &
MR TR 39 dd 1R & W @R FRfard &t S|
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(xiv)Need to provide land for setting up of a Cancer Research

Centre and Hospital at Bhandup in Mumbai
DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): There is a proposal by
Ministry of AYUSH for establishment of Cancer Research Centre and Hospital at
Bhandup, Mumbai. For establishment of this Hospital they need a piece of land
bearing survey no. 246, measuring 13456 sq. yd. at Bhandup which is a vacant
land. This land belongs to CPWD, Mumbai under the Ministry of Urban
Development. The Ministry of UD has now proposed for construction of GPOA
instead of OPRA on this piece of land. But till date the piece of land that is
required by M/o AYUSH from the M/o UD has not been handed over for
establishment of Cancer Research Centre and Hospital at Bhandup. I request the
Hon’ble Minister of UD for early handing over the piece of land to AYUSH so
that they can open the Hospital.
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(xv) Need to provide broadband connectivity to Post Office, Suwana in
Bhilwara parliamentary constituency, Rajasthan.

At gu T qefean (Wears) @ w0 7 99 URe Sifhdl BI dieds dal I ST of <&@ 2
iRe Sfifthdl @ gad oy iR Afear & wem F FRE O F AfeR R W § 1wy
PR AT A TR ¥ 3 [ & @ dP & SR [BY S Fhd &l 39 BRI F W
dih |HT & Widdrs] & URe Sifthd garon (U9 @I 5.-311011) Aad ISR H T4
93 URE JfhY dieds Hieee ¥ dfd § $© BIsar ARSIl ¥ HIaeH o & AT qdhx
dieds HaT A TSl A1 Fha1 2] A HA weey 5 ff fUed w3 # smvawa far o 6
Tt e it dieds da1 9 SIS SR A% oMmUE ® f aft wrser Hifewr & e o
HI Wpfa T8 & W A1 Gl Y A I8 G9G ol sl H 9 IR & ATHNT B §Y
AT HRT § b dieds Wa1 9 91 ¥ dfId 8 |l URE JAThal Bl WisaR Hifedn 9 diaR
o B WP B el S|
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(xvi) Need to provide assistance to Kerala for completing the
seawall along its coastline

SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): Kerala has a 580
km long coastline with hundreds of families living along the coast itself. These
families mainly depend on fishing for their livelihood and it is almost impossible
to relocate them without hampering their means of subsistence. These poor fisher
folk are constantly exposed to the rough seas and consequent land erosion and
their life and property are always at risk more so during the monsoons. Several
stretches of stone seawall have been attempted. But this is not a permanent
solution or sure remedy. Hutments are being washed away and the people live in
deep and constant fear. I urge upon the Government to make a scientific study in
consultation with other coastal nations that have been successful in coastal
management and work out a solution befitting India and especially Kerala, which
is vulnerable to the onslaught of strong monsoon winds. As for now, since
monsoon has already set in, I request the Government to extend all possible
assistance to the state of Kerala for completing the seawall along the entire length

of its long coastline so that the poor fisher folk are duly protected.
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(xvii) Regarding rejuvenation and replanting of coconut
palms in Tamil Nadu

SHRI C. MAHENDRAN (POLLACHI): Tamil Nadu stands first in the
production of coconuts (6917.25 Million Nuts). Tamil Nadu comes third in terms
of area under cultivation of coconut. However, the State faces challenges in
maintaining the productivity of coconut groves due to severe pest and disease
attacks and senile and unproductive palms. To increase yield, coconut palms have
to be replanted.

Government of Tamil Nadu has proposed a special package with a total
outlay of Rs. 3397.80 crores including subsidy of Rs. 757.95 crores (25% of the
outlay) to improve existing gardens, remove old and senile palms and replant
coconut seedlings. The project covers 161 lakh palms in 92,000 hectares. This
proposal is under consideration of the Ministry of Agriculture and Farmers
Welfare. As this scheme would raise yield and increase edible oil production, the
Government of India may kindly consider early sanction of scheme for the
Rejuvenation and Replanting of Coconut Palms in Tamil Nadu as requested by our

Hon'ble Chief Minister.
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(xviii) Regarding expansion of Salem Steel Plant in Tamil Nadu

SHRI V. PANNEERSELVAM (SALEM): I would like to draw the attention of
Hon’ble Minister of Steel towards some of the issues pertaining to Salem Steel
Plant.

The Salem Steel Plant (SSP) has enormous potential for expansion and for
increasing the production line of that plant. Expansion of the Salem Steel Plant is
also one of the long-felt need of the industrial-associations, business-associations
and people of my Constituency. Setting up of a manufacturing unit for the
production of house-hold-articles and an exhibition centre for the same will
definitely increase the business volumes of the plant. The SSP shall use its rich
experiences and material resources for setting up a separate manufacturing unit for
the production of Rail/Metro-train coaches in collaboration with Railways/ICF.
Production of Metro-rail coaches will help in saving foreign exchange. These
measures will not only bring more profits for the plant but also generate
employment opportunities for people.

Further, I also wish to submit that the SSP should take necessary steps for
providing proper road facilities to more than one lakh people in eight villages in
the 16 Kilometres stretch of land from Muniampatti to Poolanpatti. This will solve
the problem of the people of these villages who now have to take circuitous route
to travel to Poolanpatti. This may be undertaken as part of the Corporate Social
Responsibility of the SSP of the local people.

Hon’ble Minister of Steel may kindly consider my above requests and
suggestions favourably and issue instructions to concerned authorities in this

regard.
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(xix) Need to release funds to Government of Andhra Pradesh for the
Panchayati Raj Department of the State

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI)(ANAKAPALLI): The
14th Finance Commission has recommended that the States’ share in the net
proceeds of the Union tax revenues be 42%. The recommendation of tax
devolution at 42% is a huge jump from the 32% recommended by the 13th
Finance Commission. The transfers to the States will see a quantum jump. This is
the largest ever change in the percentage of devolution. In the past, when Finance
Commissions have recommended an increase, it has been in the range of 1-2%
increase. As compared to the total devolutions in 2014-15, the total devolution of
the States in 2015-16 will increase by over 45%.

The 14™ Finance Commission has recommended distribution of grants to
the States for local bodies using 2011 population data with weight of 90% and area
with weight of 10%. The grants to States will be divided into two, a grant to duly
constituted Gram Panchayats and a grant to duly constituted Municipal bodies, on
the basis of rural and urban population.

14™ Finance Commission has recommended grants in two parts; a basic
grant, and a performance grant, for duly constituted Gram Panchayats and
Municipalities. The ratio of basic to performance grant is 90:10 with respect of
Panchayat and 80:20 with respect to Municipalities.

14" Finance Commission has recommended a total grant of Rs. 2,87,436
crore for five year period from 1.4.2015 to 31.3.2020. Of this, the grant
recommended to Panchayats is Rs. 2,00,292.20 crores and that to municipalities is
Rs. 87,143.80 crores. The transfers in the year 2015-16 will be Rs. 29,988 crores.
But the Panchayati Raj Department, Government of Andhra Pradesh has not

received any amount. As a result they are not able to devolve funds to Panchayati
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raj institutions in the villages and no development work is taking place. I want to
know from the Ministry of Panchayat Raj how many Panchayati raj institutions are
there in India, particularly in Visakhapatnam and Anakapalle? What is the
allocation of funds in the last two years?

I urge upon the Government to release funds to the Andhra Pradesh

Panchayati Raj Department at the earliest for further devolution.
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(xx) Need to include Saudi Arabia among those countries which
are exempted from bio-metric visas

SHRI P.K. BIJU (ALATHUR): Kerala is an established tourist destination for
both Indians and non-Indians alike. Tourism is a very important source of revenue
for the state’s economy. The Centre’s recent decision making bio-metric data
compulsory for citizens of Saudi Arabia would adversely impact the state’s
tourism prospects. Every year around five lakh holidayers visit Kerala from Saudi
Arabia. The Centre has made bio-metric data compulsory at a time when the state
is eyeing more tourists from Saudi Arabia. The applicant has to appear directly to
get the bio-metric visa issued. But it is not a must for e-visa. There are chances
that the Saudi tourists may opt for other countries, including neighbouring Sri
Lanka, in view of the complexities in applying for bio-metric visas. This will
adversely impact the state’s tourism revenue.

I urge the Government to include Saudi Arabia among those countries

which are exempted from bio-metric visas and should be issued e-visas.
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(xxi) Need to grant special category status to Bihar.

N BIYTs AR (ATeian) : f[eR adq & fUoer a2l oS Tl &1 2o § gav 9rgeH
W g, ST b YgRM IS HHST B RUIC IRBR BT Aid 75 A1 39 HAS &1 goid o7 H
fIBR WA ISNT BT 3 IR &b FAMR oM & [0 5 PR DI 980 Y U B
BT | qa¥ UBel [98R IS Bl AR ISY BT &1 bR g8l SEN DI M & oIy Hiedriza
HET BT S0 Fd H Io0 IR fUeel B3 a8 § TG 2 3R Fs I 3MMUT Bl 371 &
g, frg 7 a1 fisell PR &R 3@ 7 & AiSEr WHR I & 20 B a9 IR & gl 757 B
BT 11 RS ETET DI A0 HY b R BIS AT 747 81 I € 7 BT 377 A 3Afereh
-9 IRIaY 916 &1 AR S DI A9GR © 3R A 97§ 9 B RIF &+ =it 21 fer |
fUgel 30 ANl | A 918 UleR Wiic Ud Aleial # Udh ATYY el T Yol DRGNP 3fATdl DIy
H For-HREM T o | AT oW g F GHI A JATEAT S A 9T B S DY
qul w_r o o fb R @1 SR Rl # faRiy 5y &1 g oF B drhd ©, A 98 b
HIET & PR Ahd §| 3 g WRBR Bl <ged Al Sl b B H g R W R O Al fUes
g & T ISR TS H W B

3T TBel Bl a8 A R Hg IWHR A AR Hxar g 6 @R Il @ a9l ® [AER
Bl W AT 5T BT T <HR F-T W S B ge Ao, R B 57§ frenfieteRor b
arcaTfed far S 9 iR &9 W <9 & e § H8 ¥ FHr HATH 9T Td o™ Bl S

e § IRBR DI Aeg B b |
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(xxii) Need to review the decision to handover 12 oilfields to

private parties in Assam
SHRI BADRUDDIN AJMAL (DHUBRI): I on behalf of people of Assam
strongly oppose the Central Government’s decision to bid 12 oil fields of Assam
to the private and foreign companies. The decision of Government has triggered
agitation in the state as privatization of the field would take away the people’s
right over the resources. In Gujarat, the Centre handed over the oil field to the
state-run Gujarat state petroleum corporation. But in Assam, the oil field is being
given to private parties.

The Government is arguing that Government companies have no capacity
or required manpower for this purpose but we know well that both Oil India and
ONGC are exploring oil in other places of India as well as in Arab and African
countries. In his statement, the Petroleum Minister said that approximately Rs.
78000 crore can be earned by exploration at the cost of only Rs. 4000 crore. If the
Government spends the amount of 4000 crore for making exploration, then it will
bring profit to the Government thereby denying opportunities to the private and
foreign companies. Moreover the state Government is also yet to receive royalty
of 10,000 crore from Central Government and release of this amount will help
State Government to make Assam Hydro Carbon and Energy Company Limited
(AHCCL) capable for this purpose.

100% FDI (Foreign Direct Investment) is allowed in oil sector for which
the Central Government will lose its control over pricing and marketing of
explored oil and gas. I urge upon the Government of India to roll back its decision
to hand over the 12 oilfields of Assam to private or foreign companies for

exploring oil and give it to Government companies or State owned Corporations.
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(xxiii)Need to address the problems faced by people belonging to Kachari
community in Assam to get ST certificate
SHRI NABA KUMAR SARNIA (KOKRAJHAR): In Assam Kachari community
enjoys ST status but some of them who adopted Hinduism and took titles
(Surnames) of high caste community have been denied ST Certificate.

I would like to express my deep feelings of anguish, discrimination,
alienation and deprivation as they have been denied the Scheduled Tribe (ST)
Certificate. They have been members of Kachari community which is a major
tribal community living in Assam, since time immemorial and they are recognized
as Scheduled Tribe community of Assam by the Constitution of India since
Independence.

Since time immemorial, their village is under tribal belt and block. Under
Bodoland Territorial Council included under Sixth Schedule every village is a
tribal village. All are having Scheduled tribe certificate and get all facilities. Their
Father and Grandfather are also having a Scheduled Tribe certificate issued by the
All Assam Tribal Sangha and counter signed by concerned DC or Civil SDO of
area as per laid down procedure in Assam. The Scheduled Tribe Certificate, in
general, is being issued by the State Government in most of the States in our
country. But in the State of Assam, the All Assam Tribal Sangha, an NGO, has
been authorized to issue the Scheduled Tribe Certificate to the eligible
communities and the same is countersigned by civil SDO or DC). Because of
political influence and alleged vested interest of a dominant tribal group and some
irresponsible persons with the interference from All Assam Tribal Sangha, the
scheduled tribe certificates have been denied to the Community on the pretext that
they have adopted Hinduism and taken the titles (surnames) of some upper caste
community of Assam. For more than a decade, they are facing this problem. This
is grossly against the natural justice as the Schedule Tribe Certificate cannot be
denied to a Community as they have exercised their fundamental right to freedom

of religion.
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Therefore, 1 request the Central Government to take suitable action
immediately to issue ST certificate to the Kachari Community so that they can

also avail the benefits extended to the Scheduled Tribe community of the country.
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12.59 hours

LOKPAL AND LOKAYUKTAS (AMENDMENT) BILL, 2016

HON. SPEAKER: Now, we will take up Item No. 9(A).

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION, MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY AND MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): I beg to
move:

“That the Bill to amend the Lokpal and Lokayuktas Act, 2013, be
taken into consideration.”

Hon. Speaker Madam, the Lokpal and Lokayuktas Bill, 2013 became an
Act from January 2014. ... (Interruptions) After the Government took over in
May 2014, we went through the details of the Bill and opinion came up that
certain more modifications were required in order to make it more feasible and
workable. ... (Interruptions) So, the amendment to the Lokpal and Lokayuktas
Bill was brought in the Lok Sabha in December 2014. There was a brief
discussion following which the hon. Members across the party lines were of the
opinion that the Bill needed to go to the Standing Committee for further
deliberations. So, considering the sense of the House, the Bill was sent to the
Standing Committee. The report of the Standing Committee was received in
December 2015. The Bill became a law in January, 2014. Now, the Bill as we
know, was passed by the Parliament on the recommendations of the Standing
Committee and the amendments to the provisions of the Act have been introduced

by the Government and reconsiderations are being made by the Standing
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Committee which is already there. But some of the provisions of this Act are
there.
13.00 hours

Some of the provisions of this Act have created certain issues. For example,
the Act requires that all public servants should file their declarations of assets
including assets of their spouses and children. That is one issue which has raised
considerable amount of discussion. The date for that was April, which later on
extended and currently the deadline or the last date is 31% July, 2016.

Similarly, Speaker Madam, the provisions of the Act also relate to another
issue which has generated considerable amount of discussion. This is the
declaration of assets by several persons connected with non-government
organizations which receive funding from foreign sources or get direct or indirect
funding from the State. Some of the NGOs, as all of us are aware, could also be
running certain educational institutions; some of them are also running some
media houses, both electronic and print. Therefore, while there are amendments
which are pending consideration by the Standing Committee, the need for the
public servants and the NGOs to file their asset declaration has raised quite a lot of
debate.

In the meanwhile, on the 25" July, that is Monday, a delegation of hon.
Members of Parliament from different parties met the hon. Prime Minister and
requested him to delete the provisions with regard to the declaration of assets and
also the provision requiring that these assets be made public. The Prime Minister
assured them that the Government would look into the matter.

Considering all these, the Government has done some exercise on this and
is of the opinion that since this law was framed after detailed consideration by the
Standing Committee, the same would require to be considered in depth by the
Standing Committee itself. The Government is open to the idea of amending the
law but the same could be done only after it is considered by the Standing

Government. The Government hopes that since the Standing Committee which is
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already seized of the matter on a larger review of the Act as has been suggested
from across the sections of the society and across the sections in both the Houses,
the mentioned provisions would be considered in entirety and the Standing
Committee would endeavour to make its recommendations expeditiously and if
possible before the next Session of Parliament.

In the meanwhile, I propose an amendment in Parliament today in order to
substitute the provision of section 44 which precisely deals with the declaration of
assets and the provision of making the assets public. I do so, so that the present or
the immediate impasse which has happened with regard to the declaration of assets
could be overcome and the same in relation to the public servants which include
the Government officials as well as the political functionaries and the other
category of NGOs could be deferred.

With these few words, I propose to the hon. House that the amendment may

kindly be accepted. Thank you.

HON. SPEAKER: Motion moved:

“That the Bill to amend the Lokpal and Lokayuktas Act, 2013, be
taken into consideration.”
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Is it to be deferred in perpetuity
or deferred for a year?
HON. SPEAKER: Let him complete.
DR. JITENDRA SINGH: As I said, since we would refer it to the Committee we
would request that the Report is available to us by the next Session, as is usually
the norm. But in the meanwhile since this entire text is based on the sense of the
House, I hope without discussion we could pass it since we also have the urgency
of the date, 31*" July which is the deadline.
SHRI MOHAMMAD SALIM (RAIGANJ): Wherefrom has the sense of the
House emerged? Maybe, [ was not present. This is an important Bill and is being
discussed in entirety in the Standing Committee. You are expecting that the Report
would come in the next Session. How do you arrive that immediately this one
section has to be amended and why are you saying this is the sense of the House?
When was the sense of the House arrived at?
DR. JITENDRA SINGH: As pointed out by the hon. Member, although the
amendment Bill, which was introduced initially in December 2014 in the same
House, had a long list of amendments these amendments were of a different
nature. [ will not be able to go into the details. For example, one of the provisions
there was that the Selection Committee ought to have the Leader of the Opposition
and since in the present House we did not have an acknowledged Leader of the
Opposition we thought we could bring in an amendment accepting the Leader of
the largest Opposition Party as the Leader of the Opposition. Similarly, in the
Selection Committee we had a provision for having jurist members but somehow
when the Bill was passed in January 2014 and became an Act, the duration or the
term of the jurist was not specified. So, we thought that was also one technical
amendment.

What [ am trying to say is that though this is not the only amendment but
the urgency, as the hon. Member is rightly pointing out, of bringing an amendment

pertaining to Section 44 arises from the fact that this has put a binding on us to
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stick to the deadline of July 31* for filing your assets, including the assets of the
spouses and children and also making them public, and, not only the assets of the
public servants but also assets of the NGOs. So, in order to overcome that
technicality this amendment is being brought in. Of course, there are other
amendments which can be taken up later on.

PROF. SUGATA BOSE (JADAVPUR): Madam, may I just say one sentence that
this is a sensible move on the part of the Government and I hope that the Standing
Committee will make sure that genuine philanthropic and charitable work does not
get adversely affected by the provisions of the Act. The phrase public servant has
to be properly defined when the larger amendment comes. Thank you very much
Madam Speaker.

HON. SPEAKER: The question is:

“That the Bill to amend the Lokpal and Lokayuktas Act, 2013, be
taken into consideration.”
The motion was adopted.

SHRI MOHAMMAD SALIM: Madam, I have raised an issue and I have not got
the answer.... (Interruptions)
HON. SPEAKER: The House shall now take up clause-by-clause consideration of
the Bill.
SHRI MOHAMMAD SALIM : Why are we not discussing the Bill?
A A& ¢ § IATYDT JaTS 1T, T4 X1 Hel gall ©l 1l A1 Y 5ol B
... (Interruptions)

HON. SPEAKER: The House shall now take up clause-by-clause consideration of
the Bill.

The question is:

“That clauses 2 and 3 stand part of the Bill ”

The motion was adopted.

Clauses 2 and 3 were added to the Bill
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... (Interruptions)
A A& ¢ § D! e BT AlDT AT
... (cTaeT)
A eaet @ 98l dp ugad al
... (cTaeT)

HON. SPEAKER: The question is:

“That Clause 1, the Enacting Formula and the Long Title stand part
of the Bill.

The motion was adopted.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. SPEAKER: The Minister may now move that the Bill be passed.
DR. JITENDRA SINGH: Madam, I move:

“That the Bill be passed.”
HON. SPEAKER: Motion moved:

“That the Bill be passed.”
SHRI MOHAMMAD SALIM: Madam, the Minister has talked about the urgency.
I accept it. Without putting in the List of Business, without circulating any
Supplementary Business, he is bringing this Bill before the House. It is a wrong
parliamentary practice. I am asking you a question.... (Interruptions) &1 Iot=it
27 3T 3 9 YA Aol
HON. SPEAKER: Ahluwalia Ji, let him complete.
SHRI MOHAMMAD SALIM: It is a wrong practice.

Secondly, the Minister himself while introducing this Bill and asking for
passing it, said in entirety the Standing Committee is seized of the matter but we
have to amend Section 44. There are two reasons for that. One is, a delegation
met the Prime Minister and the Prime Minister has said it. Secondly, there is the

deadline of 31* July for declaration of assets. This is with retrospective effect from
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2014. We know that this country has debated Lokpal and Lokayukt not only in
Parliament, not only in the Standing Committee but outside also. 9 W dgd =i
TS| UT HRWH S WY ST ol & 3R SR & wrey W ST go 2l a¥ 2012 # St RIS ong
off, @H 7N & IR H I @IS YR MY I, 99 F TWHR 9 3 DI g IR B ©l 395
IR # 9ga-9 BT W a7 2] vAMNAL B A H ST SR TS, I9 AT alpuTdd 9 P
e Tl <ifh, 39 TRE &1 A9 Bl 8T ¢ & 3MU ufedh |dew &l 59 e A qreR
fAaTem @ SR &R W €l B IS 9 gE 39S QRN H I B RIT B U IMY B
g & oy faigfie M A1 U530, q9i? 89 S @ [ WRBR TA.SILATH. & |1
T PR BT § IR IhT b aRg I ga¥ce fhar <1 W@ g1 SS9 Jad 39 Uc fSFene™ &
IR | per T AT {6 B H g8 WG 2 b T8l S e AR € I U AU
I SHIIR BRAT TS| Al W91 & o A U © Sl ASD! golfed & a1 I, AU
feer & g At STl e Bl fSFeriR el BRd gl U gpo Rued g <o Hifswr & am
gl

HRBR a1 IR A Rl (D Ufedth Fa< garel[S1 WA 36 UfFAHS Dl 394
formrad <0 & forv 59 o o1 far =i & urq & drEd) 8 59 9aTdl bl Sard i deh
TE JAMTAT Tl TRHR BT a1 G fFh I8 s cara # I8 o B 27 (FIem)

A sreaet : FARER der %2 €1 31 AR &Rl BR W8 87
DR. JITENDRA SINGH: Madam, at the outset, I would like to clarify that the

Government is not against the Lokpal Bill. Let not the message by any chance go
that we are against the Lokpal Bill or we are against eradication of corruption.
That is certainly not the message and that is certainly not the intention.

I have heard the hon. Member who has given some good inputs. Now what
we are trying to actually facilitate is effective implementation of the Bill. For that
only, we brought in the amendment Bill in December 2014 because the Bill as it
had been passed and became an Act in January 2014 was not workable for a
number of reasons which I have already tried to point out to you. These issues
included the issue of Leader of the Opposition, duration of various members, term

of the jurists and then certain logistic issues as well. Those amendments are still
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there and they were sent to the Standing Committee on the advice of the House.
The Standing Committee report has come.

Now out of those amendments, amendment to Section 44 has certainly
created an urgency because it pressurised the deadline of July 31. Now since this
is a Bill which has already become law, we cannot do it on our own. We have to
come back to Parliament. So, specifically for Section 44, we have brought it.

Now as per the second part which the hon. Member has pointed out, it is
not that the delegation met the hon. Prime Minister and therefore this is inspired.
You are narrating only half truth of what I said... (Interruptions). Let me repeat
what I said. I said that the opinion was sought to be obtained from different
sections of society including the stakeholders as also from hon. Members of
Parliament from both the Houses across party-lines. You please read my
statement. I had said that ‘in the meanwhile’. It is not that the delegation met and
overnight we got prompted. So, this is part of a larger process to gather as many
inputs as possible from the stakeholders as well as from others.

Thirdly, as far as public servants are concerned, which includes the
Government officials, political functionaries including Members of Parliament,
nowhere have we tried to say or there is a reflection of the intention that we are
trying to do away with the provisions against corruption. At the same time, there
are issues which have been raised by the public servants relating to the declaration
of the assets of their spouses and their children. For example, you have a Civil
Servant, mostly lady officers have also raised this contention that the spouse is
working elsewhere and they are not very clear whether they should be asked to
make it public and declare the assets. So, we said that let us have a serious, fair,
objective thought over it. That is one aspect.

Secondly, as far as the NGOs are concerned, it is not my NGO or your
NGO or siding with any NGO. We have NGOs which are doing philanthropic
activities; there are NGOs which are running educational institutions, some of

them good ones; we have NGOs or Trusts running media houses. Therefore, it is
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just to give a space to the inputs received from all of them. We have never negated
if the Standing Committee and the opinion later on is to go ahead in the same line
as it is today, the Government is ready to go ahead on that. We are committed to
work against corruption and to implement the Lokpal as approved by the House...

(Interruptions)

AR 3L : 91 | iy WS HAS | ST 8 2, 99 T8I MY IFh! Y Toier g

SHRI KALYAN BANERJEE (SREERAMPUR): Madam, on last Monday in the
Business Advisory Committee meeting I said that we need to talk on this and give
us time and please do not list it for Tuesday. But the Government said that it was
very urgent. We agreed for listing it on Tuesday. But we said we want to have a
discussion. We said at that time that we have certain points to raise on this. But we
are not getting that opportunity here to discuss it. I can appreciate the urgency.
Hon. Minister, I would like to ask you a question. Is there any concept in
the mind of the Government that NGOs should be kept beyond the scope of this
Act whether it is running a media house or running an educational institution?
Educational institutions have now become commercial. Where is any charity in
educational institutions? Only in a very few places there are educational
institutions which are doing this charity. It is alright that the Bill is being passed
without discussion. But for the benefit of the country please do not make any
attempt to dilute the Act itself. There should not be any dilution. NGOs are also
responsible. NGOs are taking money. Simply because an NGO is running a media
house and therefore they should be kept beyond the scope of this Act is something
which we are opposing.
DR. JITENDRA SINGH: Madam Speaker, the suggestions of the hon. Member
are very well taken. I do not know how the message has gone that we are trying to
spare or bail out any NGO which is at fault.
SHRI BHARTRUHARI MAHTAB: It is just an advisory.
DR. JITENDRA SINGH: I do not know how the message has gone that we are
trying to spare or bail out any NGO which is at fault. Not at all. Who said that?
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DR. JITENDRA SINGH: Hon. Madam Speaker, the point made by Shri Kharge ji,

a very senior Member, is very well taken. Certainly, it is neither the intention nor
the design to dilute the Act. We are ready to make it even more stringent if that is
the recommendation given to us. We are ready to go as far as possible in the
endeavour against corruption. If you read the last line of the 44™ Amendment, it
says:

“On and from the date of commencement of the Act, every public
servant which also includes the NGO shall make a declaration of his
assets and liabilities in such form and manner as may be prescribed.”

So, certainly, we have not deleted that part. It still exists but, maybe, on the
advice of everybody including the stakeholders, we would give an opportunity for
another thought to it.

HON. SPEAKER: The Minister may now move the motion to pass the Bill.
DR. JITENDRA SINGH: I beg to move:
“That the Bill be passed.”

HON. SPEAKER: I think, the matter is clear to everybody.
The question is:
“That the Bill be passed.”

The motion was adopted.
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HON. SPEAKER: The House stands adjourned to meet again at 2.25 p.m.

13.20 hours

The Lok Sabha then adjourned till Twenty Five Minutes
past Fourteen of the Clock.
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14.30 hours
The Lok Sabha re-assembled at Thirty Minutes past
Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

BENAMI TRANSACTIONS (PROHIBITION) AMENDMENT BILL, 2015”

HON. DEPUTY SPEAKER: Now, we take up item No.10 — Shri Arun Jaitley.
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): I beg to move:

“That the Bill further to amend the Benami Transactions
(Prohibition) Act, 1988, be taken into consideration. ”

HON. DEPUTY SPEAKER: Do you want to say anything?

SHRI ARUN JAITLEY: I just want to make a brief comment as far as this
legislation is concerned. Originally the Benami Transactions (Prohibition) Act was
enacted in 1988. The tenor of the provisions of that Act had only nine Sections and
any person who wishes to acquire an asset or a property must do it in his own
name, with his money. If he acquires it in the name of somebody else, then, it is
deemed to be a benami property.

Even though two judgements of the Supreme Court came, as to which is a
benami property and which is not a benami property, from 1988 till today, 2016,
this law has not been put into effect. And the reason why this law was not given
effect was that the law provided for two significant provisions as to the fact that if
there is a benami property, benami transactions are prohibited and the State will
have the power to acquire the benami property. Further that the person who enters
into this benami transaction is liable to be prosecuted. There was nothing else

mentioned in the Act.

* Moved with the recommendation of the President.
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When this Act went to the Law Ministry thereafter, there was no
machinery provided for as to how the acquisition would take place, as to what
would be the terms of the acquisition. When this law was framed, it was thought
that everything else would take place by virtue of rules. Probably the Law
Ministry thought, and rightly so that this could be a case of excessive delegation.
There are some vital provisions in every law which have to be provided in the
legislation itself, and some non-operational provisions could be operationalised
through the rules itself. So the Law Ministry said that rules cannot be framed. So,
this Act had to be operationalised through rules, and the rules were never framed.

Thereafter, an effort was made and to begin this particular legislation
subsequently, after this legislation was brought in, it was then redrafted in 2011 by
the UPA Government in the form of amendment to the 1988 Bill. The reason why
we want to amend the 1988 Bill — the original Bill has nine Sections but a large
number of Sections were added — one proposal was that it should be repealed and
a new Bill should come in. But then if we brought in a new Bill, properties
acquired benami between the period of 1988 onwards would have all gone scot-
free. So, it was considered necessary that the old law be allowed to remain, and the
new amendments be inserted into the old law itself. Now that Bill lapsed with the
lapsing of the Lok Sabha, even though it was referred to a Standing Committee,
and the Report did come.

In 2015, a fresh amendment Bill was introduced by us, the original Bill has
nine Sections, and the amendment Bill has 71 Sections. The reason for
incorporating the amendments in the Bill is again the same that we want the Bill to
be operationalised from 1988 onwards. A large number of amendments have been
introduced. This Bill has been referred to the Standing Committee. The Standing
Committee has given a certain set of recommendations and the most important
amongst them was that what are the exceptions to the benami principles. One

exception which the law provided for was, properties held within an Undivided
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Hindu Family. That is, property may be in the name of the Karta but the
beneficiaries may be other coparceners.

The second amendment was, in the event of a Trust, Trustee can hold the
property as a fiduciary of the principal Trust. So, those would be exempted. Now,
there was certain categories of amendments which Members of the Standing
Committee itself suggested that there are a large number of properties particularly
in the Union Territory and elsewhere where transactions take place on a Power of
Attorney and an agreement to sell, people are put into possession and by virtue of
the provisions of Section 53(A) of the Transfer of Properties Act the possession is
protected. But the property continues to be in the name of the original owner. Will
those be treated be as benami? So, Members suggested that a further amendment
may be incorporated that properties which are already under some form of
arrangement of this kind should really be brought in as far as this legislation is
concerned. We considered it appropriate and that key amendment has been
accepted by the Government. Therefore, those amendments have also been
circulated.

Sir, the principal object behind this Bill is that a lot of people who have
unaccounted money invest and buy immovable property in the name of some other
person or a non-existent person or a fictitious person or a benami person. So these
transactions are to be discouraged. As far as assets held illegally abroad are
concerned, from the very beginning the effort of the Government has been, they
should be squeezed, the use of cash beyond a certain limit should be discouraged,
unaccounted money must make way and, so, the colour of transaction of money
itself must change. Therefore, this is an important step in that direction. It is
predominantly an anti-black money measure that any transaction which is benami
is illegal and the property is liable to be confiscated. It will vest in the State and
the entrant of the benami transaction is liable to be prosecuted.

With these few opening remarks, I commend this Bill for discussion and

acceptance of the hon. House.
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HON. DEPUTY SPEAKER: Motion moved:

“That the Bill further to amend the Benami Transactions
(Prohibition) Act, 1988, be taken into consideration.”

SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Mr. Deputy Speaker, Sir,
first of all I would like to express my sincere thanks to you for having allowed me
to initiate the discussion on the Benami Transactions (Prohibition) Amendment
Bill, 2015.

Sir, benami transactions are detrimental to the interest of this nation and
benami transactions constitute a serious offence against the State also. It is the
bounden duty of the Government not only to prohibit these transactions, but also
to prevent any benami transactions from taking place. So, prohibition is needed
and prevention is also required equally.

We have been hearing much about Indian black money in foreign countries.
We hope that the Union Government is still making its effort to bring back Indian
black money in foreign countries. But to our surprise, we have got enormous and
sufficient black money on our Indian soil itself.

Sir, as the hon. Minister has rightly pointed out, these haves will make use
of have-nots to preserve their ill-gotten money. The haves, who have got a lot of
ill-gotten money, will make use of the situation of have-nots and they will keep
this money in the name of have-nots.

The easiest way of keeping the ill-gotten money is to invest it in land
properties. We have been seeing that throughout the country a lot of valuable,
prime properties are being purchased by some people in the name of somebody
else. A lot of black money is invested in land properties. We can see a lot of land
properties, which are fertile in nature, have been kept barren and vacant. The
persons who invest their black money in these lands, they have not purchased for
the purpose of agriculture. They have purchased these land properties for the

purpose of making use of their ill-gotten money in those properties.
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Sir, with utmost responsibility I would like to place on record that in our
country, a lot of lands, which are vacant and barren, have been converted into
banks of this black money.

I would like to give you one example. Suppose, there is a property worth
Rs. 1 crore. Normally, the guidance value of this property would be about Rs. 10
lakh. People will purchase that property, which is worth Rs. 1 crore, for Rs. 10
lakh on paper by paying Rs. 1 crore. In that way, they will safely keep their ill-
gotten  Rs. 90 lakh in that vacant land. This ill-gotten money is being spread all
over the country. This money is also not accountable. These are all white-
collared offences. They are investing this black money for two purposes. One is to
keep their black money safely on a vacant land and secondly they want to escape
from the clutches of law. So, they will make use of this vacant land just to escape
from the clutches of law and to keep their money safe. This law is not only
detrimental to the economy of this country but it is also detrimental to the food
production of this country. It is because these people do not want to make use of
such lands for agricultural purposes. They will keep such lands vacant or barren.
This is definitely a very good move. This legislation was brought forward by the
UPA Government which is now being introduced by the NDA Government. We
wholeheartedly support this Bill.

I have also suggested some preventive measures to prevent this black
money being used by the people. Normally, in real estate, that is the legal term
which the people have started using, there is a lot of black money transaction. I do
not say that the entire real estate sector is clubbed with black money. But
normally the people who have got a lot of black money, they invest this black
money in real estate business. The real estate business means purchasing vacant
lands.

We have got the Karnataka Land Reforms Act. That is prevailing in
Karnataka. This has been done by the then Congress Government. There, a non-

agriculturist or a company cannot purchase or own agricultural land. Section 17
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(a) and (b) of the Karnataka Land Reforms Act prohibits any person, who is not an
agriculturist, from purchasing agricultural land. That is the way by which we have
prevented black money holders from investing this money in agricultural lands.
Of course, such kind of laws may be there in some other parts of the country but
ultimately, in that perspective, it is the responsibility of the Union Government to
bring some stringent legislations to prevent the non-agriculturists, who have no
intention of doing agriculture, by encroaching upon the agricultural properties.

Secondly, the Parliamentary Standing Committee has also suggested that
the Aadhaar number, PAN and bank account number should be connected to every
land transaction. If the Aadhaar number is linked; if the PAN is linked; if the bank
account number is linked; and if more details are taken by the registering
authorities about the purchaser then it will stop generation of black money. Above
all, it is the responsibility of the respective Governments to find out the exact
source of money that is going to be used in purchasing land. So, they should
ascertain the source of money, not necessarily income. Then only, to some extent,
they can prevent fictitious persons. Benami people can invest in agricultural
lands. That is why, now the Government of India should bring some legislation
with regard to that.

Secondly, how do you collect information about the benami
transactions? There are people who are prepared to come and give information
about these benami transactions. Benami transactions cannot take place without
the knowledge of other individuals. Definitely people are prepared to come and
inform the concerned authorities about these transactions. We can say that they
are the whistle blowers. But, what is the law you have enacted in this Bill to
protect the interest of the whistle blowers? Persons who want to disclose about the
illegal transactions or benami transactions are neither protected, given protection
here, nor any incentive is being announced. @ Why should he come and
unnecessarily take risk by informing about the illegal transaction of somebody

else? So, he should be protected.
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In addition to that, some incentive should be given to him also. His identity
and other things also may be safeguarded. Then only we can extract more
information about the benami transactions.

Now, I would like to mention a few facts, give my individual view about
some of the lacunas in the proposed Bill. You are right in saying that the offence
committed under this Act is very serious. It is a white-collared offence. It is an
offence against the State. You must be extra careful about the people who indulge
in these activities. They are doing such activities at the cost of the future of this
nation, at the cost of the economy of this nation. The sentence you have
prescribed under Section 61 is from one year to seven years — not less than one
year and it may go up to seven years. Rightly it is triable by a Sessions Court.
But, you have stated that these offences are non-cognizable. I would like to know
how an offence of serious nature, an offence which is liable to be tried by a
Sessions Court, can be treated as a non-cognizable offence. The moment you say
that it is a non-cognizable offence, it takes away the seriousness of this offence.
Normally in the country what we feel is, an offence which is triable by a Sessions
Court is a serious offence. That is why, that should be made a cognizable offence.

Here, in the appellate court, you have made a provision for right to
representation. Principles of natural justice require and demand a person should
be given some legal assistance. The same provision is not provided to that person
before the adjudicating authority because adjudicating authority is the person who
virtually goes to the very root of the case. He gives opportunity of hearing to the
person. He records the evidence. He looks into the documents. He hears the
arguments and then takes a decision. Virtually the trial will be conducted before
the adjudicating authority. But, unfortunately, you have not provided for legal
assistance to appear before the adjudicating authority; whereas, before the High
Court, of course there is a provision in that regard. Before the appellate tribunal

also, you have provided the legal representation. Before the High Court also, one
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can definitely be represented by an advocate. But you have not mentioned
anything about appearance before the adjudicating authority.

That is why, this is my request. Tomorrow, anything which we enact here
will be subjected to scrutiny by the courts. Tomorrow, the courts should not say
that an opportunity of hearing is not given, he has not been properly represented
and he was not capable of defending his case, such things should not happen. That
should not become a problem before any court. That is one thing.

Secondly, regarding these authorities, jurisdiction and procedural aspect
appear to be too high, too heavy and too lengthy. You are creating four provisions
at the initial stage i.e. initiating officer — one who initiates the cases. Then, why do
you want this approving authority? He, as the initiating officer, is a right person
who looks in detail about the benami transactions. He will have the first hand
information about all these things. But you have also asked him to take approval
from the approving authority. Then, there is an administrator. Even the initiating
officer can also play the role of an administrator but still you have created one
more post, the administrator who manages the land which was confiscated. Then,
there is adjudicating authority. Of course, the adjudicating authority has got the
original jurisdiction of trying the case and he is the person who declares about the
benami transaction and he is the person who actually confiscates these illegal
properties after having come to the conclusion that it is a benami transaction. That
is one thing.

Secondly, you have provided a provision for this appellate tribunal. But in
the appellate tribunal, what happens is that though the matter is being seriously
adjudicated before the adjudicating authority, but once again you have made a
provision for recording evidence, looking into the documents and verification of
the documents. All these things will be done before the appellate tribunal. That is
not required. The Appellate Tribunal should hear the appeal on the basis of the
evidence which is available, on the basis of the evidence which has been recorded

before the adjudicating authority. But you have a made provision to re-introduce
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the case here also in the Appellate Tribunal. That means the original jurisdiction
still exists before the Appellate Tribunal, which is not correct.

Once again the High Court is there. Naturally, these cases will be taken to
the Supreme Court also. That will definitely help the people who indulge in these
activities, because they can drag the case for years together. That is how, things
are happening. In the Appellate Tribunal also, you have not fixed any time limit.
You have used the words “may hear and decide within one year”. Naturally, your
are a legal luminary and you know how these courts will use the word ‘may’. I
think that will not solve the problem. The seriousness of the whole issue or the
concern of the Government is to deal with these cases very stringently. I think that
will be taken away the way in which the provision is being made to drag the case
for years together. That should not happen.

Finally, before the High Court, it is right that the High Court deals with
only the substantial question of law. That is okay. The High Court can hear if
there is any error in the substantial question of law, then only they can hear and
dispose of the case. I will read Section 49(7).

“The High Court may determine any issue which has not been
determined by the Appellate Tribunal.

Then, the Pandora’s box of litigation is opened. The High Court also, not
necessarily on the substantial question of law but even on the facts also, can deal
with it. That is once again a hindrance to the very purpose of this law.

So, finally, as I pointed out earlier, there are many flaws which have to be
looked into, and by adding only one thing, I will conclude my speech. The
Parliamentary Standing Committee has recommended about known source of
income. That should not be there. It is only known sources. That should be there.
It is because income means a person, who has got income, is different from a
person who has got sources. Sources are different from sources of income.

‘Known sources’ are the right words. In spite of the recommendation of the
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Parliamentary Standing Committee, that amendment has not been made. So, that is
the right thing because income is different from sources. That is why, that should
be seriously looked into.

With all these things, I fully support this Bill, and I express my sincere
thanks for giving me the opportunity.
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SHRI M. UDHAYAKUMAR (DINDIGUL): Hon. Deputy Speaker, Sir, I wish to
express my sincere thanks and gratitude to our beloved leader hon. Chief Minister
of Tamil Nadu Puratchi Thalaivi Amma for giving this opportunity. Our Amma is
taking charge as a Chief Minister of Tamil Nadu for the sixth time and in the
second consecutive time. She is a people’s leader. That is why, we often say her
“Our Amma” for giving this opportunity to speak on the Benami Transactions
(Prohibition) Amendment Bill, 2015.

The Bill seeks to amend the Benami Transactions Act, 1988. The Act
prohibits benami transactions and provides for confiscating benami properties.

The Bill seeks to amend the definition of benami transactions; establish
adjudicating authorities and an Appellate Tribunal to deal with benami
transactions; and specify the penalty for entering into benami transactions.

The Bill amends this definition to add other transactions which qualify as
benami, such as property transactions where the transaction is made in a fictitious
name. The owner is not aware of it or denies knowledge of the ownership of the
property or the person providing the consideration for the property is not traceable.

The Bill also specifies certain cases which will be exempted from the
definition of a benami transaction. These include cases when a property is held by
a member of a Hindu undivided family, and is being held for his or another family
member’s benefit, and has been provided for or paid off from sources of that
family; a person in a fiduciary capacity; a person in the name of his spouse or
child and the property has been paid for from them person’s income.

The Standing Committee on Finance after examining the written
submissions and hearing the views of the Ministry, institutions, experts and State
Governments on the Bill find that there are key issues, concern areas and certain
operational difficulties which are required to be squarely addressed before the Bill
is enacted.

In the exception to benami transaction as laid down in Section 2(1) of the

Principal Act -- (Section 4(9)(i), (iii) and (iv) of the proposed Bill, -- the
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expression “out of known sources of income” should be replaced by “out of
known sources” so as to bring clarity in cases where loan funds which are not
income, are used as consideration for purchase of a property and not be kept out of
the purview of the Bill. Further, the words ‘and legal’ may also be inserted after
‘known’ so as to safeguard genuine and bona fide transactions. The Government
has accepted this recommendation of the Committee.

It has to be ensured that any bona fide transaction should not be deemed as
‘benami’, when it involves transfer of immoveable property entered into under (i)
a registered agreement to sale (ii) a registered irrevocable General Power of
Attorney (GPA), and (iii) a registered Development Agreement on payment of
stamp duty in accordance with law applicable thereto.

According to this Bill, a benami property shall not be re-transferred by the
benamidar, a person who is holding the property to the beneficial owner, who
provided the consideration for the transaction or any person representing him. If
the benami property is re-transferred, it is considered void. =~ However, in the
Amendment Bill, it is said that, if the benami property is disclosed as part of the
income disclosure scheme of the Finance Act, 2016, then the corresponding
provisions of the Bill will not be applicable.

In a federal set-up like India where land is a State subject, it would be
deemed appropriate that the rights of confiscated benami properties vest with State
Governments instead of the Central Government has recommended to the
Government to re-examine this aspect in the light of the Constitutional provisions.

The Bill seeks to establish four authorities to conduct inquiries or
investigations regarding benami transactions: (i) Initiating Officer, (ii)) Approving
Authority, (i11) Administrator and (iv) Adjudicating Authority.

The Standing Committee has observed that it should be ensured that the
provisions of the Bill are not in conflict with the provisions of the existing Tribal
Land Acts administered by States in Tribal Areas and Scheduled Areas specified

under the Constitution. Ground realities in these specified areas should thus be
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considered and duly factored in. The amendment Bill is likely to have very
serious impact in rural areas, where because of large number of cash transactions
and poor state of land records, even genuine land owners may find it difficult to
establish their titles records being non-traceable. As a precaution, therefore, a
thorough and serious inquiry by the Initiating Officer becomes essential before the
matter goes to the Adjudicating Authority. The time taken for such inquiry
should, therefore, be extended from the proposed period of thirty days to thirty
months. This would give the affected person adequate time to prove that she/he is
the genuine owner of the property in question. I hope this recommendation by the
Standing Committee has been incorporated in the Amendment Bill.

The Bill seeks to change the penalty to rigorous imprisonment of one year
upto seven years, and a fine which may extend to 25 per cent of the fair market
value of the benami property. Certain sessions courts would be designated as
Special Courts for trying any offences which are punishable under the Bill.

Time limit for disposing of the appeal by an Appellate Tribunal, say within
2 years from the date of filing of the appeal, should be fixed in the Bill. Any
increase in this period should be an exception, made only at the instance of the
High Court on an application made by the Tribunal.

The Standing Committee has observed that the provisions of the proposed
Bill are silent on the extra territoriality, where the transacting persons standing in
fiduciary capacity, benamidar, beneficial owner or the property are situated or
located abroad. Similarly, the provisions are also silent on the role of whistle-
blowers and their protection, which would be important to detect benami holdings.
Adequate provisions in this regard should be incorporated in the Bill.

In the proposed Bill, the appointment of the Adjudicating Authority has
been prescribed in clause 9; however, no such mechanism has been provided for
appointment of the Initiating Officer and the Approving Authority. The proposed
Bill may therefore be restructured by inserting a Chapter on Authorities on the

lines of Income Tax Act, wherein Chapter XIII provides for appointment and
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control, jurisdiction and power of such Authorities so as to have greater clarity and
avoid legal hassles.

In clause 32, for qualification for appointment of Chairperson of the
Appellate Tribunal, “experience as a High Court Judge for a period of at least five
years” may be inserted with a view to having the services of experienced judges.
This has been accepted and incorporated in this amendment Bill.

A provision is needed to be inserted in the proposed Bill for right to
representation for a person preferring an appeal before the Adjudicating Authority
as provided under clause 48 of the Bill for preferring an appeal to the Appellate
Tribunal.

The crux of the whole problem of benami transactions lies in transactions
being recorded in the names of persons who are not the beneficial owners. To pre-
empt and eliminate this, the Committee has desired that certain consequential
amendments in the Transfer of Property Act, 1881 and Registration Act, 1908
should be made, particularly making mandatory online registration of all
immovable properties, linkage of Aadhar number and PAN number of al the
parties to the transaction and sharing of data by the Registration Authorities with
the Central agencies like Income Tax Department.

Stress should be laid on digitalisation of land record and its regular
updation. Efforts should be made to deal with the problem systematically to the
extent possible without needless discretionary intrusions. There should be
complete co-ordination and intelligence sharing between different agencies such
as Income Tax, Excise, Customs, Police, Banks, Stock Exchanges, Regulators
such as SEBI and RBI, and investigative agencies such as CBI, ED, and SFIO.
This aspect should be adequately reflected in the Bill.

The Committee was of the view that this Bill should not become another
coercive instrument in the hands of the Central Revenue Department to forcibly
collect or mobilise taxes, as the existing Income Tax Act had adequate provisions

and teeth to deal with issues such as tax evasion and unaccounted income or
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wealth. The Committee believed that multiplicity of authorities should not be
created and the existing set up could be utilised for this purpose. The need of the
hour is to exercise the existing powers judiciously and in a credible manner.

The Finance Minister in his Budget Speech 2015 had stated the purpose of
the Bill was to curb the generation of domestic black money. However, the
Standing Committee found that the Statement of Objects and Reasons of the Bill
was silent over that significant aspect. The intent of the Government should
therefore be clearly mentioned in the Statement of Objects and Reasons of the Bill.
It 1s also necessary that prevention of corruption and tracking of tainted money are
also added as supplementary objects of the Bill.

With these words, I conclude my speech. Thank you for the opportunity.
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SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Speaker Sir, the Bill which
has come up is the Benami Transactions (Prohibition) Amendment Bill. In clause
3, you say, “This Act may be called the prohibition of Benami Property
Transactions Act, 1988.” This is what you want to do. Why are you not bringing in
a new Bill? Why have you brought this amendment Bill? If the title of the Bill
goes, like the ‘Benami Transactions (Prohibition) Act, 1988 why are you
amending a Bill titled Benami Transactions (Prohibition) Amendment Bill, which
is further to amend the Benami Transactions (Prohibition) Act, 1988? You are
trying to bring new things into the old Act. If that is so, why are you not replacing
it with a completely new Act itself. Through you I would like to draw the
attention of the hon. Finance Minister. It is also a great privilege to have the hon.
Law Minister here. It is all the time my privilege whenever both of them are in the
House.

The Standing Committee of Finance in Part-II of its 28" Report had exactly
recommended for bringing a new Bill itself. There is a total change of characters.
What is the requirement of it? Let us see the object behind it. We have heard the
speech of the hon. Finance Minister in 2015 regarding stopping of black money.
The main thrust was whether these transactions are made through a backdoor
process or through the black money. Today, if I have white money and if |
transfer a property to anyone, it is not benami. Benami is having the money
whose source has not been disclosed and cannot be disclosed because it is earned
out of illegal activities. The property purchased out of such transactions is called
in different names and it is called benami. I have a little experience about that.

In 1989 I purchased a second-hand car. The car was given to me but the
owner said that he would give the documents etc. after a few days. I believed him
for that. For two years I was not given those documents and in 1991 that car was
stolen by someone. In the competent court naturally the owner has to apply for
seized car. I had to take the help of the Police Commissioner. Ultimately it was

found that the gentleman who was owner of the car was staying in a remote
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village of Bihar. He was the owner’s domestic servant. This is the example of a
benami property and this has to be stopped.
I now come to Clause 9 of the Bill. It says:

“ (a) A person shall not be qualified for appointment as the
Chairman or a member of the Adjudicating Authority unless he has
been a member of the Indian Revenue Service and has held the post
of Commissioner of Income-tax or equivalent post in that Service;

The Chairperson or other Members of the Adjudicating Authority
shall be appointed by the Central Government.

The Central Government shall appoint the senior-most Member to be
the Chairperson of the Adjudicating Authority.”

How can you distinguish the seniority? Seniority can be distinguished within the
same cadre. How can you distinguish between the seniority of an income tax
officer and a district judge?

As regards income tax tribunal matters, constitutional bench judgement on
Chennai matter, you know that if the power is not vested where the judicial
officer is and it is given to the administrative officer, then it would be u/tra vires.
One has to ensure who the Chairman would be. When a person from judiciary is
there, maybe of district level, then why are you going for an administrative
officer?

I would like to know as to why the Department of Revenue is included
everywhere. The Income Tax Officer will run after the persons. In our country,
they are the most failed persons. Only three per cent people pay income tax in our
country. The Income Tax Officer will run after those who are paying income tax.
Those who are not paying tax, they will never touch them. If I have to pay
advance tax and if I remain in Parliament continuously for three months, then I
would get a notice as to why the advance tax is less. But those who are not paying
taxes at all, they are never caught by the Income Tax Officers. This is the

situation. I would say that instead of Revenue Officers, it should be somebody else
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because income tax is not the main question here. The question of property is
here.

Under clause 30, you have created an appellate tribunal to hear such
appeals. With great respect, I would like to ask where the provision for preferring
an appeal is. First, there must be a provision to prefer an appeal. If an appeal is
preferred, in how many days it should be preferred. The Bill is silent on that. This
provision cannot be made in the rules but it has to be made in the statute itself. If
an order is passed by the Adjudicating Authority, kindly consider giving power to
the Appellate Tribunal to pass an interlocutory order. Otherwise, everything
would be frustrated. Ultimately, when the final appeal would be heard by the
High Court, then everything would go. A person should be given justice. One can
see that it is benami and one may not see that it is benami. One may suffer from
victimisation also. Therefore, this power should be given and certain protection
should be given against the order itself. Clause 30 says that the Central
Government shall by notification establish an Appellate Tribunal to hear appeals
but where is the provision that there is a right of appeal against an order of the
Adjudicating Authority.

Then time limit is not there but in the case of the High Court appeal, there
is a time limit of 60 days. I will request that in the Bill itself you give the power to
the Appellate Authority to pass an interlocutory order.

Sir, the Parliamentary Standing Committee on Finance has submitted a
Report in which they have highlighted a ground reality. The ground reality is that
in the rural areas lands are purchased in cash and it is being done for decades
together. In the rural areas and in case of illiterate persons it is very difficult to
find the land deeds etc. So far as the rural areas are concerned, the poor people are
concerned, those who have purchased the property, in their cases if the deeds are
not available, then care should be taken to see that those properties are not brought
within the scope and ambit of this Act. Therefore, I would like to request the hon.

Finance Minister to give thrust on the aspect whether the property is purchased or
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acquired by reason of any undisclosed money or tainted money. Apart from that, if
the property is not bought by tainted money, or money from undisclosed sources,
then those properties should not be brought within the scope and ambit of this Act.

Sir, I must say that a number of mechanisms have been created in this Bill.
But I would like the hon. Finance Minister to have a re-think on this. I can make a
request to him. The hon. Finance Minister has given a completely new thought
which I appreciate excepting certain points which I have already pointed out. I
appreciate the intention of this Bill. I appreciate the mechanisms that you have
created through this Bill. I have no doubt that that. But since he has given a new
thought over the entire thing, it is better to bring in a completely new code itself
giving details of everything.

Sir, with these words, I conclude.

Thank you.
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SHRI LADU KISHORE SWAIN (ASKA): Hon. Deputy-Speaker, Sir, I thank
you for giving me this opportunity to speak on this Bill. I rise to speak on the
Benami Transactions Prohibition (Amendment) Bill, 2015.

The Bill has been brought in to curb the nuisance of illegal transactions that
have been plaguing our country. We are all aware that most of the black money
generated domestically is due to property dealings and similar such real estate
transactions. This Bill deals with it and adds the provision of penalizing those who
indulge in such unlawful activities.

Culturally Indians accept what you term as “Benami” now as part of their
normal lives. From the days of Zamindars, transactions concerning land holdings
have always been executed in the names of different beneficiaries who may or
may not be related to the primary money spender.

Sadly, this Bill does into take into account such different cultural
compulsions existing in different parts of the country. For example, India has both
Matriarchal and Patriarchal norms and fashion of land holdings and they greatly
vary in such areas.

This Bill seems to be prepared hurriedly and by someone who does not
have a thorough understanding about the culture relating to land ownership in the
countryside. For instance, the Indian Judiciary is burdened with excessive number
of civil cases which are way above 70 per cent of total litigations in courts that
relate to land dispute and ownership. Similarly, a majority of convicts are
sentenced to life imprisonment and probably all prisoners across India are
implicated in crimes committed to possession of land.

There are a few observations that [ have to make regarding this Bill.

I strongly object to Section 8 of the Bill. This Bill has the provision to
seize benami property and hand it over to the Central Government. This is against
the core spirit of federalism since land is a State subject.

Sir, I want to draw your attention that this Government has been making

points in favour of cooperative federalism as Mantra for development. Hence, I
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want the hon. Minister to give a clarification to this august House. Why this
provision has been put in and what is the rationale behind this provision?

Further Section 4, clause 9, changes the very definition of benami
transactions. It now seeks to make property which is registered under the name of
person ‘A’ but consideration paid by person ‘B’ as ‘benami’. I would like to thank
the Government for taking into consideration the suggestions of the Committee
and adding ‘family members’ as exceptions.

However, there is a small flaw here. In exceptions, you have included
spouse and children as exceptions for such illegal transactions. I would suggest
adding ‘daughter-in-law’ and ‘son-in-law’ as well. This should be allowed.

The Standing Committee has given its Report and this Bill reflects a lot of
changes that were suggested. But there are still questions regarding whether or not
we need a new Bill for dealing with benami transactions.

I would like to have a clarification from the Minister on whether passing
this Bill would lead to conflict with the Income Tax Act, 1961 and his thoughts on
why these provisions cannot be simply included in the Income Tax Act itself.

Sir, I would like to conclude by reminding the assurance given by the
Government in bringing back black money from abroad and stop such benami
transactions domestically as well. Just to cite one example, as of 20" August,
2016, under Pradhan Mantri Jan Dhan Yojana, more than Rs. 40,000 crore has
been deposited. We feel proud of it. However, after cases like Malya, we are
suspicious that these deposited money, as savings of the poor and sundry, may be
cheated by these shrewd and fraudulent ones. Are we not giving scope to produce
crores of benami transactors? It is because close to six crore accounts have zero
balance out of 22.6 crore accounts opened so far.

Hence, my Party feels that this is an incomplete and haphazard Bill which
needs to be relooked even though the Standing Committee has already scrutinized

it. I believe that this is a delicate subject which needs further thought.
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DR. RAVINDRA BABU (AMALAPURAM): Sir, I thank you very much for
giving me an opportunity to speak on a very important and crucial financial piece
of legislation which is to curb black money.

I congratulate the hon. Finance Minister especially for bringing about this
Bill.

Sir, this Act has been in vogue since 1988, and since then the parent Act
has been enacted. After that, this is the amendment to that Act in 2016. I would
like to ask the hon. Finance Minister as to what has happened in between. Has the
parent Act been able to hook any of the benami transactions? Could you catch
hold of any of the benami transactions or benamdaries? Have any such people
been caught? Particularly this year, one Income Declaration Scheme has been
launched. Under that Scheme, 45 per cent of the property value can be declared
and 45 per cent of the tax can be paid and the property can be re-transferred to the
benamidar. So, that was the provision made in that Declaration Scheme. I feel that
if the Bill is brought when that Declaration Scheme is in vogue, then it will
contradict each other. It will create confusion whether that will gain precedence
over this or this will prevail upon that. I have no idea about that. The Finance
Minister may kindly like to clarify that.

They have, for the first time, appointed Initiating Officer, Approving
Authority, Adjudicating Authority and Appellate Tribunal. These four officers are
there. All of them are drawn from Income Tax Department. This Bill is talking
about benami property. Benami property includes movable, immovable, tangible
and intangible. We can understand immovable property. It is like land, etc. We can
understand movable property, which are goods and other things. We can
understand intangible, which are services, etc. How can the Income Tax officers
catch hold of those hawala transactions? How will they have control over the
black money which is going out of the country? I have a doubt over this.

Income Tax Department alone cannot deal with this. There may be so many

Acts to deal with such actions, like hawala, etc. The NDPS Act is there; the
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Enforcement Directorate is there; and the PMLA is there to deal with such a
situation. Actually there is a joke, India’s benami is Switzerland, and Switzerland
is a benami for India. All accumulated money, ill-gotten wealth, from India is
being deposited in Switzerland.
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The Customs and Excise Department which is there to see the over
invoicing of exports and under invoicing of imports, through which money gets
circulated through various means, should also have been integrated so that the
black money menace is tackled and the progenitor of the black money, from where
the black money is generated can be curbed. We can curb it at the root level.

As our Prime Minister always says, for any country to progress
economically or socially, character is more important. The national character is
more important. The people who are embezzling the money, who do illegal
transactions in a benami way — pseudonymous, anonymous — are nothing but
unpatriots. They are actually traitors of the country. They are anti-nationals and
they should be hanged to death because they are causing a lot of damage to the
country and they are causing damage to the country’s reputation also.

Our Prime Minister, Shri Narendra Modi, always says a country cannot
progress without character. These money transactions which are happening
illegally reflects how much of bad characters we have. Just imagine the kind of
money that is embezzled. It is estimated that every year almost Rs. 20 lakh crore,
which we generate as direct taxes, indirect taxes, State taxes, etc., is being
embezzled. These are unofficial estimates. The Finance Minister is more well
versed with all these things. He must be knowing about it better than me.

So, what I feel is that this Bill is well intended. But what I feel is that this

should be integrated with the hawala, customs, drugs, etc. There is another Act,
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NDPS Act which deals with drugs. That is the root through which money comes
out of illegal trading of drugs.

All these things put together, the Bill should have an integrated approach,
an integrated law to deal with the menace of black money of the country, which is
afflicting the country. We should take all these Acts together, and make a
comprehensive law to stop black money once and for all. Jai Hindi and Jai Telugu

Desam, Sir.
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SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Hon. Deputy Speaker,
Sir, I rise to speak on the Benami Transactions (Prohibition) Amendment Bill,
2015. The very name of the Bill is '‘Benami Transactions’. On behalf of CPI(M),
we want that benami transactions in the case of property should be totally stopped
in our country. This type of law was there earlier. Now, our Government is
interested to bring some amendments in the Act but still we are thinking that some
loopholes are there in the Act. Hence, we strongly demand that benami
transactions should be stopped in the real sense of the term in our country.

For that, the Standing Committee on Finance has recommended some
amendments. Their thinking, suggestions and recommendations on the Bill to
some extent is related to our thinking. If we go through the intention of the Bill,
we can find firstly, the definition of "benami transactions’; secondly, it is trying to
establish adjudicating authorities and appellate tribunals to deal with benami
transactions; and thirdly, specifying the penalties for entering into benami
transactions. All these three intentions are good. If we look at the Income Tax Act,
1961, there are adequate provisions to deal with issues of tax evasion. Persons
who are engaged in benami transactions are those who wanted to hide their
income, not to pay taxes to the Exchequer of the country. This has been provided
in the Income Tax Act, 1961. Why should we have another law? These loopholes
should be plugged. There is some problem in the amendment. Sometimes an
individual can purchase the land for the sake of the family and he may sincerely,
honestly gift it to other persons. In that case, what would happen has not
described in the amendment? This loophole should be plugged.

Sir, it is stated here that the confiscated properties will be vested with the
Central Government. But in our Constitution, land is a State subject. So, the
property which will be confiscated should not go to the Centre, but that should go
to the concerned State Government. This should be included in the amendment.

Then, for initiating and completion of the cases, there should be a fixed

time limit. Otherwise, the relation between the authority and the person who does
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the benami transaction would not serve the purpose of this Bill, but it would serve
the purpose of the person who does the benami transaction. So, a specific time
limit should be there by which time the case should be concluded.

Sir, for furnishing information about land, only 30 days time has been
given. I think this time for furnishing information can be extended so that it would
help the people who are inclined to do this.

Then, in the era of digitalisation, it should be integrated with Aadhaar or
PAN Card and through this, we can stop benami transactions. So, digitalisation
should be included in the amendment.

Sir, why are benami transactions going on in our country? It is stated that
Rs. 8.5 lakh crore of black money is there both inside and outside our country.
Benami transactions are taking place only to create black money, to keep the black
money, for political purposes and also for creating election fund of political
parties. These days, our political leaders are also involved in benami transactions
in our country. If the political parties and political leaders keep away from benami
transactions and not use black money for political purposes, then only benami
transactions can be stopped in this country. We hope that this Bill becomes a very
strong law which can stop benami transactions in the true sense of the term.

With these words, I conclude.
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16.00 hours
SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Deputy Speaker,
Sir, I thank you for the opportunity.

Sir, the amendment proposed brings about comprehensive changes in the
Benami Transaction (Prohibition) Act, 1988. Essentially, I think, it expands the
definition of benami transactions, establishes an Adjudicating Authority and an
Appellate Tribunal. It also increases the penalty for those indulging in benami
transactions. So, effectively it casts a larger net, it creates an Appellate Authority
and has a bigger sword hanging on the heads of those indulging in benami
transactions. So, we welcome this step and, on behalf of the Telangana Rashtra
Samiti we support this Bill.

However, I think this is one subject in which I and my fellow MPs from the
Telangana Rashtra Samiti can proudly say that we are not experts in this subject.

Last evening, when we were discussing this subject, we were trying to find
out what is the English equivalent of this benami transaction. We could not find
an English equivalent. So, we concluded, may be this is something unique and
prevalent more in India than in any other country.

I was wondering why the benami transactions are so prevalent. I think, it is
obvious that one is to hide wealth earned from undisclosed sources or to
circumvent certain land ceiling laws. I have exhausted my ceiling, so I will buy in
a benami name.

In Karnataka, especially, hon. MP, Shri Muddahanume Gowda mentioned
that certain agricultural lands can only be bought by farmers. So, if I am a trader
and not a farmer, I circumvented by buying on a poor farmer’s name. It is also to
bypass some conflict of interest cases. For example, a State Government land
allocated for an industry, if I am the allocating officer, I will allocate it to my
family members through a benami name. It is also to hide our previous defaults

and previous criminal transactions. We hear about chit fund frauds and others. He
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does a chit fund fraud in this city. He changes his name and the name of his
company and does a chit fund fraud in some other city.

We were also curious what aids or what facilitates benami transactions. [
think, Ravindra Babu garu had mentioned this, the hon. MP from Andhra Pradesh,
it is not just benami, it is facilitated by something else. Of course, it is the black
money, it is hawala and yes, certain loopholes in Stamps and Registration Act
wherein we can actually buy an expensive property without actually paying the
consideration. The buyer will write a cheque, the seller will take the cheque and it
will be in sale deed but the cheque will never be encashed. It would not be
submitted and never be encashed.

There is also a big difference between the actual value and the Government
official prices. But most importantly, I think, some of the ID standards — it is very
good that for persons we do have Aadhaar Card — but how do we identify
properties? We do not have good identification and valuation of properties and
entities. They are not only bought by individuals but they are also bought by
benami companies. I think, these are very essential things.

So, by this Act alone, however well it is implemented, I do not think, we
can eliminate benami transactions. We need a gamut of reforms and we need
those that will eliminate these factors that will aid and facilitate benami
transactions. I am glad the Finance Minister and the Government has taken this
into cognizance and the Government is simultaneously taking a series of
systematic steps and reforms. What are these steps? It is not just this Bill in
isolation. It is so many other Bills, the Black Money (Undisclosed Foreign
Income and Assets) Act, the Aadhaar Bill, amendments to the Prevention of
Money Laundering Act and the Income Declaration Scheme which is recently
launched. All these, in conjunction with this, I think, can be a tough measure
against prevention of benami transactions. I wish the Government well in this

endeavour.
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I discovered one unique thing. Everywhere benami transactions are defined
as predicate offences, which proceeds from other criminal activities, is used for
benami transactions. So, benami transactions are usually the result of other larger
criminal offences like smuggling, trafficking or may be corruption and
racketeering and so on. But not all benami transactions are predicate offences.
There is a whole clause of benami transactions where the benami transaction itself
is a primary crime. For example, the Government allocates a land to a particular
industry and the allocating authority gives it to his own family through a benami
name. So, benami transaction is used to hide black money generally but in this
case it is used to create illegal wealth. So, we have to distinguish these benami
transactions as predicate offences and benami transactions as primary crimes.

This also brings us to a yet another very important issue. I think the
Standing Committee also mentioned this. If a State Government land is allotted to
an ineligible beneficiary through a benami transaction, as in many cases, then can
it be confiscated by the Central Government or should it go back to the State
Government? To complicate the matters further, if the benami transaction is under
investigation and it is being heard by the appellate authority and, at the same time,
a GO allocating this land is cancelled, by cancelling the GO, it will go to the State
Government. But the verdict of the appellate authority would be that it will go to
the Central Government. It creates a legal ambiguity and a potential Centre-State
conflict.

The Standing Committee report also touches on this subject without
mentioning what land. I submitted an amendment. In benami transactions, where
it is predicate offence, the land should go to the Central Government. Benami
transactions where the State Government land was illegally allocated to
somebody, to favour somebody, then it should go back to the State Government. I
think that is fair because in the first case I agree with the Finance Minister because
a lot of time it is an income tax evasion. If it is an income tax evasion and the

benami transaction is caught, then it should go to the Central Government. If it is
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corruption at the Central Government, then, I think, the land in the benami
transaction should go back to the Central Government.

As in the case of IMG-Barath — that is in Hyderabad in my constituency —
850 acres of land was allocated at Rs. 50,000 at throwaway price to some
beneficiary. I think, there is a stay order; I do not know the current State. But,
should this land be declared as a benami transaction? Why should the State of
Telangana land go to the Central Government? It should go back to the State of
Telangana.

There are so many such cases. It affects not only the State of Telangana, it
affects all the States. But, here, it is much more because in Hyderabad there are
much more Government lands. There are seven lakh acres of Government lands
much more than Mumbai, Delhi, Kolkata and Chennai put together. This is
because of historic reason. The district surrounding Hyderabad city is called the
Atraf-I-Balda district. It is also called Sarf-e-Khas land which is the private
property of the Nizam. After Independence, this land vested with the then State of
Hyderabad and later it was vesting with the State of Andhra Pradesh and now with
the State of Telangana. What started as seven lakh acres, now when the State of
Telangana is formed, we hardly have less than one lakh acres. Where did the six
lakh acres go? We believe, it is through benami transactions and wrongly
allocations by the previous Governments to ineligible people. If this land is
declared benami land, it should come back. I think, this is one of the reasons.
There is another reason. We are having protest by the lawyers for a separate High
Court. 1 think, they are attributing this reason as to why Andhra
Government does not want a separate High Court. It is because, which
Government will want a High Court in the neighbour State? Will it benefit the
poor people to cross the border and go to the neighbouring State? Everybody
would want the High Court in the same State. This is one of the reasons that

Andhra Pradesh Government probably does not want it. Only a few rich people
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want the High Court in Andhra Pradesh to protect their illegal and benami lands.
The Government needs to look into this.

One more area which is very susceptible to benami transactions is
repatriated land. Another area is directors of infrastructure companies and
directors of steel plants. The real owners are somebody. The director is his cook
and his driver. They have taken huge loans from the banks and the defaulters are
not the real owners. It is the cooks and the drivers. So, I think, this is one more
area we need to look into. Some of these are not predicate crimes. So, we need to
distinguish them separately and take actions against the real owners; 90 per cent of
the shareholding belongs to the families.

We also need to take cognisance of the Standing Committee Report saying
that the investigation by the initiating officer should be completed within a
specific time frame. It is better if time frame is mentioned.

Then, how do we detect benami transactions? The Income Tax Department
is doing a great job. Income tax collections have gone up this year and year after
year. They are using information technology. However, information technology
has some problems when applied to detecting benami transactions.

We have Aadhar card and PAN card. That is good. The computers can
detect it but the computers do not know that in survey number so and so, the land
is Rs. 50,000 or Rs. 50 crore per acre. So, land identification, land valuation and
location codes should be there. Many countries have location codes. Our country
does not have this code. So, standardisation of information relating to land deeds
is to be done. Many members have also mentioned about the digitization of land
records. Thank you for the opportunity. I have given an amendment. I would

request the hon. Minister to consider my amendment.



27.07.2016 142

SHRI Y.V. SUBBA REDDY (ONGOLE): Sir, I thank you for permitting me to
speak on this Bill which is one of the series of Bills the Government is bringing to
clean black money which is pumped into illegal wealth of the country. I welcome
this Bill. The Bill, in short, has three main areas. One is the definition of ‘benami
transactions’, the second one is setting up of Appellate Tribunal and other
adjudicating authorities and the third one deals with penal provisions.

It is good that the Bill has clearly mentioned as to who constitutes Benami
transaction and which property is a Benami property. It is also good that the hon.
Minister is bringing this legislation to effectively prohibit benami transactions. But
the hon. Minister is equally aware that ground reality is entirely different. In spite
of having so many legislations, people with malign intention are finding loopholes
and elbowroom in circumventing laws through unfair practices. There is no doubt
that you have Inquiry Authority, adjudicating authority, Appellate Tribunal, High
Court, etc. But, are you not making, by giving them too many opportunities going
from one authority to another and ultimately helping them to prolong dispute. So, |
feel that whoever finds guilty of benami transactions be given one or two
opportunities, or, at the most they be allowed up to Appellate Authority. It is only
then the outcome will be quick and disputes will be resolved early.

The second point I wish to make is this. Now, the Government has opened
income declaration scheme and it is likely to be open up to September this year.
So, if a person declares his benami properties and transactions under Income
Declaration Scheme, will he get immunity under this Bill? It is a big question
which is lingering in the minds of many people. So, I request the hon. Minister to
give a clarification on this point.

I wish to draw the attention of the hon. Minister to a very important and
negative impact of the Benami Act which is causing great harm and injustice to
those members of the Indian families, particularly the elderly ones, be it father or
mother or elder brother or sister who bona fide provide funds while buying an

immovable property in the name of a close blood relation, be it son or daughter or
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younger brother but lost all rights in them after sometime. It is a normal practice in
the Indian families, particularly Hindu families, which may not be technically
HUFs, where elders contribute substantial funds out of their PF, gratuity, lifelong
savings even if the immovable property is purchased in the name of a younger
member of the family under a genuine impression that they will also have a right
in the property as well as a right to live in them. But, legally, they will not have
any right. So, here, they are not only losing their right to live in such property but
also their hard-earned money in the absence of their name as joint owners. The
present Bill under clause 2(9)(iv) partially addresses this issue. The clause says:

“any person in the name of his brother or sister or lineal ascendant or
descendant, where the names of brother or sister or lineal ascendant
or descendent and the individual appear as joint-owners in any
document, and the consideration for such property has been provided
or paid out of the known sources of income of the individual. ”

I want the hon. Minister to show some way out to this problem and ensure
that justice is done to those members of family who provided funds while buying
an immovable property. So, I request the hon. Minister to bring an official
amendment in such genuine transactions even in case of non-HUF families where
name of elder member of the family, who has partly or fully paid for the property,
does not occur as joint owner.

Sir, clause 19 of the Bill deals with powers given to authorities. This clause
19(1) clearly says that authorities shall, for the purposes of this Act, have the same
powers as are vested in a civil court. Sir, if powers are given to the executive, we
know what will happen. The corruption will go up and inspector raj will be back.

So, I request the hon. Minister to look into this clause once again and
remove the power given to the authorities.

Finally, penalties prescribed are strong enough, and I welcome them.

With these submissions, I support the Bill and request the hon. Minister to

look into the points raised by me and address them to a logical conclusion.



27.07.2016 144

#it wEee RiE ued () : U #eld, S1UH {3 $9 AUl [N WR dIe BT Alhl
&, g9a oy § SuehT YR e &_al gl

T Ugdl § gaTEA T A1 S a1 3R a7 d@9t S b afea w0 W 99rs S
=TedT g f U Agayol e ofe 9 oy €1 a9 a1 Wed # o f e W@ 9a € 9 |t e
MY ¥ 9gd AE@yYl B 2| fdt aafdq & Siad # 99 a8 worifas iR A sl
99d1 2 A1 S9SD Siiaq Dl e Bl © b 8 {5 ardi & foly o &= aredn 21 # aredl Sft
& 7T odf <l W BT WS &1 ATl 99 A9 9gd Bt 39 oAl B SANT ME F A E,
fFaM @ ¢ € 3R TR I &1 AV DIs AEF 781 &, AT 9 Plel &9 TR 3R I
FHfRT R &H S Al &1 fAfid 891 9gd S 2

# AESife dR R 990§ bEdl g b afe e g9 3R 9 qEiy b1 Srel weH
TE B A SAMCR qAT HEIHGT eHl A AT TR B Fhal gl AT AN B
qhd 8, o Bl ASHIT PR Fbd 8, A AAd IO B AP 8, olfbd gl
ST 81 PR Fhd | § ARBR B T a9 I q4Ts & @l gl § U 37a9”) U= qref1 37
AT FErT g1 S awhy R wed € T8 AT 5 S 9ed 1 D18 e T S
B H WHR P gAY q918 M, RIfdH TS <ged daal ¢l TR v 73 H8 w I 6
T Fee W R BT 8] A qed | & AW GIeR el § {6 89 a1 R ared &) 34
TETEAT ST I 9918 & © A1 SWielg el & § 16 # WRA S el 1 qids gl H o
WGl 37T A Gl 21 H Ay 99Ts o @Tedn g, i o¥ P b H I8 w6l

HEAYU Hed BRT| AT By AFE DHeH ol ol H e St BT WYY §H qHY PIC DAl

<redl gl a9 1989 H 9 9 Wad & e TEl ¥, I AU b e | I FHY THRER i
g O fRelt 7 S queiel wE o onl g9 o 2 6 S9 wwy =i Sl Wi famm
o, I FAS TSI BT SR YT @AY, A A I HINUT B AT 21 = Fal o fh oW
U B TR 95 € A FI-FIT HEH SSY O AR | e BT A1 {6 gAN g1 dger
a1y, SR Bl & FHATE B Y| PR AT 89 W iy il & a1 89R a1 S
HTH S B SHH E, 3 aTel I W B AWRE WEE Bl BIS TR, BN SRR b A
A ST BISHR ATl SHA DI e BN R I8 JARad Iy 6 g9 <o & @ &
I S| BT WG| AT YSil $hedt HIFTY 3R S/ BT T BT DT DI




27.07.2016 145

I 9@, S bl N P oy fivg 96 B GHE Y WRA B, W 'ER
TR G & gy <9 # /A €, I faeT o 5 <u & fow Aeg w9 wereEsh
§4, 99 IBi o Ml DI G AT T8 AT B 2 Sl G&T e A ST&l TaRATd HH 8
SIS & 914 ®F Hd & af 4 S W g9 ISl DI A1 T8l 91ed Bl § s & fE 9
HEl AR §, Rt 9 3 Il B U fF BH 39 9 DI bR MY A MY IF U AR
3T A QfpT 3T FHDI IYANT &l BR A | TE IS 320l WAl D FIH I8 IETER0|
gl

HElGd, |arel I8 el § b BT a1 dedl &l Brf H R 0 deed 8| Wy
IS, SHH PO WIHAT MG, W AT H WY ol §, ST A H WWHR & & H A,
IfepT STToT T T TRBR DI qe18 < Bl &7 & SR S THM NN Bl, S SAMER RISt
@ Ul ¥ € F g1 & 91 T BT R F WG & b AR IGe F $F B Tl B,
dl S 98 D P YA 8 Wehd g, VA B BT 8 Whd 8, AAT I&aATd BT Bl DRI
T Bl v Afd o STE R Afd 9 SO, 39 BIS Wb ST atell T8l g @fdd e
T 8? Afd b @il § Bed SOl 8, I U ®¥el & Sl WRBRN Bl f7ell 7 arel Bt &,
Rife 9 T AR € 9 A | T8 5, 9 ddda’ AT 8] 99 Ry 1 gad
S Jeord fomar T, H S/ U AR § - oo Taelt AW ¥ fHar w8, a1 98 e
g1 Aferen Y Wi T8 & A1 AR & e # B @ | AT BT 8, I8 S e
2| IRl B YA B Tl Afdd BT gt 7 21l A T I E, oHfhd g9 ferar W I
Fwft 1§ Ria &1 |iee @ g R & o © fF 3200 Tdhs S, Rt e
W A IR ARG B g, AfbT SHE € & 78], U $l 300 Ubs S ol faeell # 93
AT 4, HERTSE, & Wl 1 BETSl B JMYR WR A of fordn, aifh 98 A 8 & 781 | § Rl
STATHE Bl WIST HHS BT AW gl SHH b4l faoell H AR &1 HFgeqDHRoT HA &1
B Y& B3| T§ TR KT 6, ol(he Uh &1 DI a1 | a1 el a1 | g4 a-di ard
3R SIre Ut "aneR TRR Bl ARG B A1 e B 1S WY U IR o FHRr §
39 TR R W o quir fafEaa 8 e 3R S ordrdr AY U SRR 99T AH Ry §
A DT B A HH ERIUIOR A1 Bl g o € fb A Al v W g ol § o

JMYR TR BT IR A ST J9MHT FHRT BT SOMR BT BT Udh HRIR SURT BT




27.07.2016 146

A IUT T8 B B TR AT IR B S AR WS T, GERl & e & o R
TIDB &, S BAN WA AlbUTel AU A1 8H AT AIdSi-ch W4 | Sufer=er g a1 sffereprd
g, B8 9ug A § orot ARy o1 fSFeRe BeAT TSI ST T8 Al Uh-31e ATof b IR
RIS B9 S AT H U Sl S arad | e | 901 & Al dredl § b SHMaR e
BT BT A AT, JSHMI BT BT a8l Fal afeyl o df Seal 81 &1 gl ordl oY
e g 9SAT BT 89§, SWDh UM SA1ET d1hd ol # gl a1 heel dredl § [ B
B I H TS FHAT § AfhT Sl ThIAd B o, FIT d Fad H 39 91 BT Sooid B [P
S AT 1 W U HHART ST &, 9 A SRRl @Red 21 W o fed S dA-aR difea
H fPaH &, AN 1 Uh foWTd SHIE T8 9¢ U | IS PIg STl TEl B, ofhd Sil 37T
J T HHTEHR [OTHS D F B I TR WA E, TR T YRER FRA B, a8
g Al Ml YR BT TTAd g8 B B, AN Ub HF T FHel o1, H ITd! I DI B g
IT gRIAIG A1 AR §, o HEl 6 # TN Udhs B RADGR 5, H al <8 W 3w ¥
RIS TEl @1 bl gl Fedl Pl AT Wpol W el UGl WhdT g, olih qeel Rgalr aren gl
&9 1 T8I, afes Al AT SN BT 2] T A8 Aedls A8l 87 P ol © 1 A dlol H A
W A B | T FHER fF A8 A WeRIR &1 A 7, Sft T8, a8 AR @
HHAT e &1 TS IMABY B AN BT AT 6l ©, I8 I <¥als gl I AWE W SArer T9R
A B, SAGIY H ARBR Pl 9875 S| Afh ol W S99 98 91 a1 hal o Aehdll o

# 3fTUes HEmH | HAT St & WM W &l a1 ATed g b o ue fig afeferd
TRAR BT 91 Bl B, VT & AN AT I XS Tof 3 W 8, S I a1 drrer i 81
S| STl 7 SRS S R & SR 9 U9 B Fel 3T T T 98 WA & A R R g g
Tar © f6 U B A1fav o E9Rl ant | S o B R @ §, o foeslt arfaa @ A
TE B, 1 I e et g t? @l g A @ 6 O g8 € 9t Al & BROT 89 W
HeTl Bl Y| 3 T 2 [ ! W HEl 7 Hel & H AT ARG | HHaAr AR AfAB1RAT
H dE w2l ol TTHREE SRREeYe @ 91d g8 oY, S U 9 @ gl S
I8 TSI 3T I & I8 HH! FHBT Y] B H Al feabd Yar 8 B, g7 i B &

S8 B S AT




27.07.2016 147

S a1 H BEAT Aredr § 1 Sl AERy S B ST 8, S Wiee 8, AT 90 &
H IH! ol & b ag 9 qriy @ A1 98 99 Afdhd R godl g1 NifSd @1 ardier bR
BT AABR B, AfpT 90 T & AR 3R 98 Tl q9@T © Al AR A1 <@l A1l © b a8
g e o Ol & BAS oW, 18 57hH <l B Bl o AT §R B HAS o, oIl qHRT
S Bl B, SHP! Ofd dP Bl Bl §, a9 b GBI U airg fl T8 g9 21 a1 I8
gifeea fear som 6 fore sife AHRSH Ugel I91[T SITQ, a9 99 @i &1 o | &=
ST AHAT B2 FT D] GARAd S & IR H DI W@ 3 B Al 9 § FE
e 6 §er We # DS UhS Al 8, I ool H P UbSl Al B, <ifhd I¥D! R
FHRT Hled § T A1 99 FHRT BT §HGR HIF BN, T TaTHS BRI AT B IRBHR B2
I8 |9 R S 99y S fa9R fhar 8| s9 9gd A aRifeai 2l

BAN 3 SeTor aToll oft 31 A qd drel %2 A1 98 1 e &, g3 | ST FHSd
BIT| S8I- HEl oG &b ANl I BN ALY, STbH < d I &l B4 AMSY| Sfd b
RIOIRT T JATGHT T8I BT, AT 9 aNIThAT Bl ThS el Ahdl 8| 3R SHHH <Rl BT AfABRI
SOH T8 BN @1 39 o @ N ¥ 9gd ST A JHel T wahdn 21 gaferg wifdenvon
& el B o AfER Ry MU § 98 o & e € a' R faml & fiar 99 gg
SIEENIS K]

# ARBR DI 59 oY 98Ts o Y AT el argdl (b s o Wt vy orfier |
R FrRgfaal a oy €, a8 g9 oy 991s @f U gl offdh # St Wl SmeT T4 A1 wei
HEgd BT g Al 98 39 I B (oY Bl § [ 59 WPR & GRIAT Bl 3R ABR DI Sl
RISHfdes georifed &, foad! acois ¥ 39 a1d &1 f[&Ga1 ey @R & 9gd 9 drdaar an
AHT ORI X, T8 S BT A9Gd B & forg 39 a1 &7 oy 2

# WRBR P 9918 < gU 9 9t D1 qHIT BT § AR H Ig A g b aR-ar
Ps Ta1 AT o B SRa T8 ©, afce a8 ded & S o1l 31 drell Midt b AT
I e 8nm 5 99 1882 ¥ BH Y g¢ I, oifhd AHIEM & @dd 89 a9 2016 § a9
1Y 3R I8N ®al 7 hel 59 919 &l 2 o | a=rarg |




27.07.2016 148

SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy-Speaker, Sir, thank
you for affording this opportunity to participate in the discussion on this very
important Bill. T rise to support this Bill with certain reservations. The main
reservation is the Standing Committee on Finance headed by Veerappa Moily Ji
had submitted very detailed recommendations for getting the Bill in a better way,
but unfortunately, most of the major recommendations of the Standing Committee
have not been taken into consideration. They would have improved the Bill in a
better way. That is the main reservation which I have and this is my first
observation.

Sir, as everybody knows, black money is a menace to the Indian economy
and one of the main sources for generation of black money is the benami
transaction or benami deal. So, benami deals are one of the major reasons for the
proliferation of black money in a big way. So, generation of black money should
be restricted. If we want to restrict and prohibit the generation of black money,
definitely, the benami transactions should be dealt with seriously and in a very
strict manner.

Sir, our country is facing acute poverty, unemployment and inequity. On
one side, there is poverty, inequity and unemployment; and on the other,
unaccounted wealth is accumulating like anything because of these benami
transactions. If we are able to contain and restrict the benami transaction,
definitely, the revenue tax which will be going to the exchequer can be very well
utilized for development, for poverty eradication and for other purposes, and thus
the country can be served in a better way. So, my first submission to this august
House is, at any cost, we have to restrict the generation of black money by way of
prohibiting these benami transactions or benami deals.

Coming to the background of this Bill, what is the real background of this
Bill? The United Nations Convention Against Corruption was a very important
Convention, in order to deal with the issue of corruption. It was also the

recommendation of the Second Administrative Reforms Commission. These were
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the two factors because of which this Bill has been brought before this House.
According to the United Nations Convention Against Corruption, India has
ratified the Convention in the year 2011.

The United Nations Convention against Corruption is primarily to promote
and strengthen measures to prevent and combat corruption more effectively and
efficiently. These are the two terms that are used in the Convention document that
the issue has to be dealt with and it should be implemented effectively and
efficiently. This is the letter and sprit of the Convention document. Article 23 and
Article 30 of the said Convention are specific on the benami transactions and also
proceeds of crime derived from offences. The detailed examination of this benami
transaction, transfer of property and all these issues are well addressed in the UN
Convention document. Article 23 and Article 31 are specific on these issues.

This Amendment Bill of 2015, to some extent, helps in achieving the
directions of the UN Convention against Corruption and also the fourth Report of
the Second Administrative Reforms Commission which was submitted in 2007
also deals with the benami transaction. That also has been taken into consideration
in drafting that Bill. Therefore, I would congratulate the Government at least at
this time on bringing such a Bill before this House.

Coming to the Bill, I would say that the original Bill is the Benami
Transaction (Prohibition) Act of 1988. This Bill was to prohibit the benami
transaction and recover the property held by the benamidar. This was the intention
of the Bill. It may kindly be seen that prior to the enactment of this Bill by this
House in the year 1988, an Ordinance was promulgated on 19" May, 1988. What
is meant by the promulgation of an Ordinance? Promulgation of an Ordinance
means that it is highly essential and there is no time till the House is being
summoned. So, an Ordinance had been promulgated called the Benami
Transaction (Prohibition) Ordinance, on 19™ May, 1988. Subsequent to that
Ordinance, it was replaced by the Act of 1988. This is the background. This is the

situation. So, it was done in a very urgent way in 1988 and the Bill was enacted.



27.07.2016 150

What happened after passing of the Act in the year 1988? Nothing has
happened during these 28 years of our experience. It is quite unfortunate to note
this because the Parliament passed an enactment in the year 1988. After 28 years
of experience, we could not frame any rules. Nothing has happened on the Benami
Transaction (Prohibition) Act. This is the situation. Subsequently, in the year
2011, the then UPA Government started bringing a new comprehensive Bill. That
Bill also lapsed because of the dissolution of the 15™ Lok Sabha. My point is, what
is the bona fide behind this Bill? Why is this Bill delayed? No rule is framed; no
action is taken on the basis of the provisions of this Act. This Act is actually put in
the cold storage. It shows that the Governments were not sincere in the
operationalization of the benami law. Therefore, I congratulate the hon. Finance
Minister Shri Arun Jaitleyji, because at least, this time this Bill has come before
the House for consideration. It is better late than never. At least, we are getting a
chance to deliberate on this issue and we are going to pass this Bill also.

Coming to the provisions of this Bill, the Act of 1988 has the provision to
prohibit benami transaction and right to recover benami property. But there was no
specific provision for vesting the property with the Central Government. There
was no appellate mechanism and no powers have been conferred upon the
authorities as that of civil courts. There is no rule making provision. These were
the four deficiencies noted by the Government during the 28 years of our
experience. My simple question to the Government is this because the
Government is in continuity. Why are we not able to frame rules? Why are we not
able to overcome the deficiencies all these 28 years? The Government has to
answer. [ apprehend about it because the Government is not interested in
executing or implementing the provisions of the benami law. There is no political

will power. That is the main reason that I would like to point out.
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Almost all the deficiencies have been addressed in the recent Bill. Still,
there are some lacunas. Here, the definition of benami transaction is given as the
property which is transferred to, or held by a person, and the consideration for
such property has been given by some other person for his immediate or future
benefit, direct or indirect. Why should we make it immediate or future? It should
be mentioned whether it is immediate or future. I have moved such an amendment
also.

Secondly, a person denies the knowledge of ownership. Thirdly, the real
beneficiary is not traceable or is a fictitious person, and fourthly, what will happen
if the property has been transferred in a fictitious name? This definition of benami
transaction has to be reviewed once again so that further exemption shall never be
made. Exemption has been given for the property held in the name of children or
spouse etc. and some other exceptions are given. There is still some discussion
going on to have more exemptions because the hon. Minister of Finance also said
in his opening remarks that some complaints have been coming from various
corners regarding the power of attorney holders and all these things. Please don’t
enhance the exemptions or expand the scope of exemptions which are available to
the benami law.

Coming to mechanism and due procedure, a good mechanism is put in
place, that is Initiating Officer, Approving Authority, Administrator, Adjudicating
Authority, Appellate Tribunal, appeal to the High Court and Special Court to try
the offences are also there. A very good mechanism is put in place and a well-
established procedure is also there.

But there are some clarifications which I would like to seek. The first
clarification is regarding the application of Code of Civil Procedure. Regarding
the application of Code of Civil Procedure, Section 11 and Section 19 are totally
contradictory. Section 11 says that Adjudicating Authority shall not be bound by
the procedure laid by the Code of Civil Procedure but shall be guided by the

principles of natural justice subject to the other provisions of the Act. The
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Authority shall have powers to regulate its own procedure. Now kindly go
through Section 19. Section 19 is totally reverse to this Section. It says that the
Authority shall, for the purpose of this Act, have the same powers as are vested in
a civil court under the Code of Civil Procedure 1908 while trying a suit in respect
of the following matters namely, discovery and inspection, enforcing the
attendance of a person, compelling the production of books etc. Therefore, the
Adjudicating Authority, Administrator etc. are having all these powers. So, the
Adjudicating Authority and authorities under the Act are not bound by the CPC as
far as the procedure is concerned. But as far as the powers are concerned, they are
entitled to all the powers but are not bound by the procedure which is being laid
down in the Code of Civil Procedure.

Similarly, in Section 40 clause 1 and clause 2, that is regarding the
Appellate Tribunal, the same situation is there. There is total contradiction in
clause 1 and clause 2. As per Section 40 clause 1, the Appellate Tribunal shall not
be bound by the procedure laid down by the Code of Civil Procedure 1908 but
shall be guided by the principles of natural justice. Section 40 clause 2 says that
the Appellate Tribunal shall, for the purpose of discharging its functions under this
Act, have the same powers as were vested in a civil court under the Code of Civil
Procedure 1908 while trying a suit in respect of the following matters, namely
summoning and enforcing the attendance of a person and examining him. All
powers which are vested with the civil court are also applicable for the Appellate
Tribunal. Therefore, they are not bound by the procedure which is being laid.

Further, coming to clause 4 of Section 40, there is a specific provision that
notwithstanding anything contained in sub-section 3, the Appellate Tribunal may
transmit any order made by it to a civil court having jurisdiction and the civil court
shall execute the order as if it were a decree made by the court.

The powers are of the civil court and the execution is by a civil court; the

CPC is applicable as far as the powers is concerned for the adjudicating authority
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and the appellate tribunal but the procedure of CPC is not applicable. This means,
there has to be a clarification by the hon. Minister.

The second clarification is regarding the appeal before the High Court.
Against the order of the appellate tribunal, either the Central Government or any
party to the benami transaction can approach the High Court and seek remedy as
the appellate mechanism. That is under clause 49(3), (4), and (5). It is very
interesting. This 1s a very important point on which I would like to seek a
clarification from the Government. It says that if the High Court is satisfied that a
substantial question of law is involved in that case it shall formulate that question.
I think, for the first time in the history of Indian legislation we are restricting the
powers of the High Court. Subsequently, the appeal shall be heard only on the
question so formulated by the High Court. That question only will be argued and
decided and the respondent of the hearing of the appeal shall be allowed to argue
only on that question. What is this procedure? The High Court is having inherent
powers and discretionary powers. How can we restrict the High Court that it
should adjudicate only on the question of law?

In the civil or mofussil courts or lower courts after the written statement
and everything the issues will be framed by the lower courts. Similarly, we are
giving a direction to the High Court to see what the question of law is. It is an
admitted fact that the High Court will entertain an appeal only if there is a
question of law. It is an accepted fact. Why are we restricting the right and
discretionary powers of the High Court that it should only see the question of law
and that should be famed as an issue and only on that question there can be
arguments? This is absolutely unnecessary. I think, this is not according to the
established provisions of our Constitution on judicial powers.

Another clarification which I would like to seek is regarding section 58.
You kindly see clause 58. An exemption is given here again to the definition of
benami transaction. What is a benami transaction? What are the exemptions to the

benami transactions? These are well explained in section 18. Another provision is
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there in clause 58 (1) which says, “The Central Government may by notification
exempt any property relating to charitable or religious trusts from the operation of
this Act.” What does this mean? This means, the Central Government is taking the
discretionary authority to see that by means of a notification it can very well say
that though a property is a benami property, this Act is not operational as far as the
religious trusts and charitable trusts are concerned. What is a benami transaction?
Almost all the benami transactions are in the name of religious and charitable
trusts.

Today in the morning also we have passed a legislation. I am not going into
the merits of that legislation. It was regarding the Lokpal Bill. There also the point
is a little bit controversial. This provision here means that in the name of
charitable or religious trusts, this Act itself is not operational. That is the provision
in clause 58. They are totally excluded from the purview of the Benami
Transactions (Prohibition) Amendment Act of 2015. This has to be clarified.

The fourth point on which I would like to seek clarification is section 59.
The power of the Central Government to issue instructions, directions and orders
to the Authority is very interesting. Kindly see section 59 (1). I am seeing this for
the first time. We have passed a number of legislation. This is a new phraseology
or a new provision which has come. “The Central Government may, from time to
time, issue such orders, instructions or directions to the Authorities or require any
person to furnish information as it may deem fit.”

What are the areas where the directions are given? Section 59 (d) says:
“Any other criterion that may be specified by the Central Government in this
behalf.” Sir, an adjudicating authority is a quasi judicial authority. As per section
59 (1) the Central Government has the power to give instructions, directions in
order to adjudicate a matter. Is a judicious mind applied in this provision?

Finally, section 59 (3) says: “No orders, instructions or directions under

sub-section (1) shall be issued to (a) require any authority to decide a particular
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case in a particular manner, or (b) interfere with the discretion of the Adjudicating
Authority in the discharge of its functions.”

This is a very strange provision. In the first provision it is being said that
the Central Government is having ample power to issue direction, instruction to
the Adjudicating Authority. Why should the Central Government have such a
power? The Adjudicating Authority should be independent. Why should the
Central Government issue direction and instruction? It is being said that they have
to observe and follow the orders, instructions and directions of the Central
Government. The Adjudicating Authority is bound to obey the orders, instructions
and directions of the Central Government, which mean the judicial capacity of this
Authority is being lost. I am only seeking clarifications on section 59.

These are the clarifications which I am seeking from the Government.
Operationalisation of this Act definitely depends on the political will of the
Government to curb benami transactions and black money. We have lapsed 27
years and during these 27 years we were sleeping over the Act of 1988. I hope
that even after 27 years the Bill will be implemented as the document of UN
Convention against corruption specifies. This Bill will be implemented more
efficiently and I hope that this will be done.

With these words, I once again support this Bill with these reservations and

clarifications. Thank you very much.
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DR. UDIT RAJ (NORTH WEST DELHI): Thank you Deputy Speaker, Sir, for
giving me this opportunity. I will start by saying that Shri Kalyan Banerjee said as
to why the income tax authority at all be involved in the implementation of the
Act. I would like to tell him that to train an officer or to create a department it
takes years and years. It is not very easy to create an organization exclusively
other than the income tax to cater to this new law which is going to be
implemented.

Shri N.K. Premachandran said that except only where the issue of law is
involved, the case cannot be heard in the High Court. I think he is very correct.
On the basis of the facts if one goes to the High Court, it goes on un-ending. If
there would not be any stoppage, then the purpose of the Act will be defeated.
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KUMARI SUSHMITA DEV (SILCHAR): Mr. Deputy Speaker, Sir, I have been
listening very carefully to all the Members of this august House who have taken
time to make certain submissions by way of a debate on an important Bill, the
Benami Transactions (Prohibition) Amendment Bill, 2015.

Each and every Member in this House has supported this Bill. In supporting
this Bill, the reason they have given for it is that we are all unanimous that black
money is one of the greatest menaces in this country. We all have to fight it
together. The hon. Finance Minister when he addressed the House before the
debate started that this Bill had been brought earlier by the UPA Government. But
because it lapsed, it has to be reintroduced both in Rajya Sabha and in Lok Sabha.

Today the question arises as to why are we supporting this Bill. The earlier
1988 Act had a blanket prohibition that a "benami transaction’ defined hereunder,
cannot be allowed, and it is banned. But there was no detailed legislation. We did
not know who is going to investigate? Who is going to go after a benami
transaction? Most of the cases that have developed in the past, whether by way of
the Supreme Court or various High Court orders are always between two
individuals; two individuals accusing each other. So, I appreciate the move of the
Government. Now, we have proper authorities, proper investigating officers in
initiating officers, the approving authority, an administrator and the adjudicating
authority.

Few issues that I feel have created some confusion in my mind is that in
Section 53(1) which says that any person who is in violation of provisions of this
law, shall be prosecuted with rigorous punishment, etc. When you say any
persons, the question that arises is - who do we put the mens rea on? Are we
talking about the person who has transferred the property but indirectly kept it for
his benefit? Or are we talking about the person in whose name this property has
been parked? That is not clear. I hope the hon. Finance Minister would elaborate

on that.
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Secondly, and more significantly, where this Government is consistently
talked about cooperative federalism, I do not somehow understand why once the
property is confiscated, why should it vest in the Central Government and not in
the respective State Governments where those properties are today situated? Apart
from that, we welcome this Bill. I hope it goes in creating an atmosphere, a
legislative atmosphere in the country where not just creation of black money but
transacting in black money, parking of black money is seen as a liability and not a

windfall profit. Thank you, Sir.
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SHRI C.N. JAYADEVAN (THRISSUR): Thank you Madam Speaker. The
Benami Transactions (Prohibition) Amendment Bill, 2015 is brought to bring
comprehensive amendments to the Benami Transactions (Prohibition) Act, 1988
and to deal with benami transactions effectively.

We know that many of the politicians and bureaucrats in the country are
amassing property worth more than their legal income in benami names. The
detail of so many such transactions has come to light during the recent search for
black money in the country as well as abroad. I think, this Bill will help to check
this menace to a great extent if implemented properly.

The Standing Committee had noted that the Income Tax, 1961 has adequate
provisions to deal with issues of tax evasion and unaccounted wealth. Certain
amendments to this Act, to account for unexplained investments made under
benami names, will achieve the objectives of the Bill instead of creating a separate
law.

The Committee had also noted that benami transactions could be pre-
empted and eliminated by digitalisation of land records. Further, the Bill provides
for confiscation of properties which are adjudged as Benami properties. Rights
over these properties are vested with the Central Government. The Committee
stated that since land is a State subject under the Constitution, rights over
confiscated properties should vest with the State Governments instead of the
Central Government. So, I would like to know what is the Government’s reaction

to these issues. I support the Bill. Thank you, Madam.
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SHRI C.K. SANGMA (TURA): Thank you, Madam, for giving this opportunity to
be a part of this debate. I would, first of all, like to congratulate the Finance
Minister and the hon. Prime Minister for bringing this Bill today which was
dormant for so many years. Having said that, I would like to add just two points
to this.

The first point that I would like to say is that it is so critical that in this
particular Bill, or this particular Act that it is going to be, coordination with States
must be done. Since land is a State subject, unless and until there is proper
coordination between the Centre and the State, it will be very difficult for this Act
to be actually implemented at the grass root level.

Let me just give an example of my State. I am sure there are many other
States that will have the same kind of situation. My State has an Act called the
Land Transfer Act which prohibits outside people, people from outside the State,
to buy land. In situations like this, it complicates the entire situation. That is just
one of the Acts.

Second, we are a Sixth Schedule area. Being a Sixth Schedule area, the
land belongs to the clan; the land belongs to the headman. The land does not
belong to any individual. In this particular Act, there is no provision to allow the
clan to be exempted from this law. I think, first of all, I would like to say that the
local laws and the local land Acts must be taken into consideration when this law
is being passed and coordination with the States must be done; otherwise this Act
will never be implemented properly at the grass root level.

Another issue about the black money that is coming up is this. This whole
law has been brought up for the black money. I think, our hon. Finance Minister
is much more aware than us that in North East, most of the tribals are exempted
from income tax. When there is an exemption from income tax, at the same time,
there are laws like the Land Transfer Act. It is a wonderful scenario for anybody

who wants to do benami. It is because, if you want to buy land there, you have to
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do it through benami; there is no other way. If a company wants to come and set
up a business out there, they have to get it and they have to tie up with local
people. Only then can they do it. The income tax not being applicable, there is lot
of inflow of cash that is coming in. Therefore, these kinds of situations need to be
considered when we pass this Bill.

Another important issue is this. Since we are talking of black money, I
want to add, which again the hon. Finance Minister is aware, that North East is a
very vulnerable location. There is a lot of fake money that comes in through the
borders. We have porous borders with Bangladesh. A lot of counterfeit money is
coming in. At the same time, we have got income tax exemptions, and there are
land transfer issues. I think, it is a very serious situation. I think the Central
Government must make Acts and policies that are very much tailored to the
situation at the grass root level. But, having said that, I would not like to say
anything against the tribals out here. But, all I am saying is that the Central
Government must respect the sentiments of the tribal people and, at the same time,
ensure that the Act is implemented in true spirit.

The last point which I would like to mention is this. Multiple laws are there
to act against black money. I think the way GST has come to streamline all the
taxes, if laws can come to streamline the black money, I think, it would make
more sense. Here, you are giving more teeth and more power, of course, to the
income tax officers which is a good thing. But, at the same time, it could be
misutilized by them. I think, that is very critical and there the Government must
make some provisions to ensure that they are not misutilized. e w1 & S a1d =
@ o & st A § when the Government is taking steps to abolish the benami
transactions, I think black money comes because of the high registration. So, if
the registration is cut down, then I think people will come in and give the real
value of the land. So, I think black money could be targeted more through

registration being lowered.
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DR. BOORA NARSAIAH GOUD (BHONGIR): I would congratulate the Finance
Minister and also the Government. The Bill, which has been lying dormant for the
last 27 years, has been brought today for the introduction and also to pass. This
shows the will of the Government. Actually, I wanted to speak much on this
subject but because of the constraint of time, I would like to stress only on two or
three points.

Benami transactions are mostly SIT&R dg91 Bidl &, ATYH! I Udl &l IHDI
TH B D U e o mar g, ofh e el R Wiud & aR H a1 PR @l g
There are many assets you can create through benami transactions. S 2=l # i
g, Pz AEH T T W o Fohdl ¢l 39 5y w o+t WRifthe g 1 I 781 &8l T
g, ANIE BIe¥ AR 39D aN H $B dlell| GO, S Al Tolleer , 98 oo 41 g 3R
Tolieger W 8, BRI Bl & b a8 QI 18l a1 Aney| §hd <ol Ay B B B
g U ud W & Bl WH B, B B Mudt o1 vy 5 ww e madt ®) e
SO R &1 3ueh! A & b R Afe &9 g 8 S9s a1 a8 dieie foggd, R
815 PIc, (R SHD d1& FUH DIC H ST &| T4 qP 30-40 AT oR I &l q9 Teb HIael
H1 T 8 BT 8?7 Bls BR B9 &, AT WIS B &I, Wd 81 &, my request is that there
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IFP! T & TS Foral fF SHD T W A0S ¥l oFR fIfe dfaR @, R B IAD! e
2 A1 HH W HH 9 Hiawa a1 99 afied afe g S0l $EH od © 1 984 398l 8|

Y, FBUR A I Aol We H Bl gl A <@ g fF Th Up el IR AR
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HON. SPEAKER: Saugata Ji, I think you cannot complete in two minutes.
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PROF. SAUGATA ROY (DUM DUM): Madam, today I am over-whelmed with
gratefulness towards you that you allowed me again. 1 agree with you that the
House should end at proper time at 6 ‘0’ clock. Your effort in this regard is very
much appreciated. Hence, I will be super short.

Already Kalyan Banerjee Ji on our side has made all the points. He is an
eminent lawyer. All that I wanted to say is that as a Member of the Standing
Committee on Finance, we had eight meetings on the Benami Transaction Bill and
we gave an unanimous report in which we said that a fresh law should be brought.
I want to ask this to the hon. Minister why is it that you chose to over-ride the
unanimous recommendation of the Finance Committee in which your party
colleague Shri Nishikant Dubey was also a part, and went ahead with the Bill?

My second question is this. The purpose and the intention of the Minister is
good. He wants to end black money. But he very often said that the path to hell is
paved with good intentions, and actually by bringing this Act, he is opening the
path to hell because in the Statement of Objects and Reasons, the Bill does not
state that the purpose is to eradicate black money. Nowhere is it mentioned.
Suddenly, he says it is to eradicate black money. That is all.

Here in this Act there is a provision for confiscation under 27(1) and it will
vest in the Central Government. But if somebody evades income tax and the
money comes or the money comes from smuggling, human trafficking or drug
offences, it is all right. Let it vest in the Central Government. But the State
Government allocates land like it is done in many townships for residential
purpose or for setting up of a factory. Then, why should it not vest in the State
Government? It is because it should go back to the State Government which had
originally allocated the land.

Lastly, I think this will open a serious problem in rural areas where there
are no proper land records and there are cash transactions. Lakhs of people will
become homeless. We have said that this will open the road to tax terrorism. The

Bill should not become another coercive instrument in the hands of the Revenue



27.07.2016 175

Department to forcibly collect or mobilise taxes as the existing Income Tax Act
has adequate provisions and teeth to deal with issues such as tax evasion and
unaccounted income.

So, my last appeal to the hon. Finance Minister is this. He is a person with a
large heart. He is magnanimous. Maybe, he has brought the Bill but if everybody
has said that we support the intention of the Bill, you bring a proper new Bill. We
will all support it unanimously. Let him take back the Bill today and come with a

new Bill.

HON. SPEAKER: Thank you very much.
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SHRI ARUN JAITLEY: Madam, I am extremely grateful to a very large number
of hon. Members who have spoken on this Bill.

Of course, Mr. Gowda opened the discussion and made some very valid
points but one point which has been made across by several Members--Mr. Kalyan
Banerjee made this point and Mr. Saugata Roy again raised it—is that the
Standing Committee had said that we need a new Bill. The reason why the
Standing Committee said that we need a new Bill is that the original 1988 Bill was
a small Bill with nine Sections. It provided for acquisition of a property. Now
when you acquire, you pay compensation. In any acquisition law, compensation is
to be payable. There was no vesting of that property in the Government. It was an
acquisition in favour of the Government. Then, the entire procedure, the principles
of compensation, the authorities for acquisition and implementing—all was absent
in that Bill.

The Law Ministry took a view that the basic principles of the Bill, if all this
to be done by the rules, would be ultra vires because this would be a case of
excessive delegation, and therefore, the rules cannot be framed. From 1988 till
today 2016, the rules have not been framed. One of the hon. Members wanted to
know whether any properties have been actually acquired. The answer is ‘no’
because the machinery for enforcement itself was not created, though there are
two judgements of the Supreme Court which interprets this Act in order to tell us
as to what is Benami and what is not Benami.

The 1988 Act also has a provision for prosecution. The provision for
prosecution, prohibition and acquisition remained in that Act. So, the prosecution
provision under section 3(3) says that whoever enters into any benami transaction
shall be punishable with imprisonment for a term which may extend to three years
or with fine or both. So, whoever subsequent to 1988 entered into a transaction
which was a benami transaction, either of the two parties would be liable for

prosecution.
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So, if we had accepted the recommendation of the Standing Committee —
repealed the 1988 Act and recreated a new law in 2016 — that would have been
granting immunity to all people who acquired properties benami between 1988
and 2016. Obviously, the acquisition now cannot take place, but the penal
provisions of the 1988 Act also would have stood repealed. When a new Act with
a similar provision would have come, it could only apply for a penal provision to
properties which are benami and entered into after 2016.

Anybody will know that a law can be made retrospective, but under Article
20 of the Constitution of India, penal laws cannot be made retrospective. The
simple answer to the question why we did not bring a new law is that a new law
would have meant giving immunity to everybody from the penal provisions during
the period 1988 to 2016 and giving a 28-year immunity would not have been in
larger public interest, particularly if large amounts of unaccounted and black
money have been used to transact those transactions. That was the principal object.
Therefore, prima facie the argument looks attractive that ‘there is a 9-section law
and you are inserting 71 sections into it. So, you bring a new law.’, but a new law
would have had consequences which would have been detrimental to public
interest.

DR. M. THAMBIDURAI (KARUR): Since you want to penalise those people,
how many cases were registered from 1988 to till date using the Benami
Transactions (Prohibition) Act? There have passed so many years since that Act
was enacted. Without that, how are you going to do it?

SHRI ARUN JAITLEY: That is precisely the argument because the machinery for
enforcing that Act from 1988 was never created. Today, that machinery is being
made operative under the present amendment.

One of the questions which Mr. Gowda raised was: What is the protection
being granted to the whistleblowers under this Act? I will deal with each one of
the substantial questions which the hon. Members have raised. Under this Act,

whistleblowers need not get any protection because we have a specific law for



27.07.2016 178

whistleblowers which applies across laws to all whistleblowers irrespective of the
whistleblowing that they do. So, a whistleblower can give you information about
violation of moneylaundering laws or of FEMA or of Income Tax or of benami
transaction. When a whistleblower gives that information, he gets protection under
the Whistleblowers Act. So, each of the legislations in relation to which he gives
information need not be made specific as far as he is concerned.

Then, Mr. Gowda asked : When offences under this Act are punishable
with imprisonment up to seven years - it is a serious offence - why have we made
it non-cognizable? This is a violation of a tax law and a violation of a tax law is
punishable. It is made non-cognizable because we do not want multiple agencies
to come and start harassing people. Immediately the police would also come in
and start harassing people. The object is not to harass them; the object is that there
must be prosecution if he has violated this particular law.

Now, one of the questions which you raised was that the Standing
Committee has made a very valid suggestion that the property or the asset
acquired should be out of ‘known sources’ as against the original phrase ‘known
sources of income’. You are absolutely right. The Standing Committee suggested
that the word should be ‘known sources’ and not ‘known sources of income’
because if a person is accused of having acquired a benami property, he can
legitimately say, ‘that this is not my income, I have borrowed this money from a
bank, or I have taken this money from another family member’. If he is able to
show that, then that is a legitimate defense. So, the sources would be known,
though it would not be sources of his income. It was a correct suggestion which
has been made. If you see the list of amendments which the Government has
circulated, in accordance with the recommendations of the Standing Committee, in
amendment Nos. 3, 4 and 5, I have proposed to the hon. House that the phrase ‘of
income’ in all the three clauses, wherever it is mentioned, should be deleted, and

the word in the amended clause would be ‘known sources’ and not ‘known
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sources of income’. That suggestion has already been incorporated in the
amendments that [ have suggested.

You also raised a question, which is a valid question, that at the appellate
stage, there is a provision with regard to the right of representation through an
authorised representative. Now, there are serious consequences. One of the serious
consequences before the adjudicating authority is that a person is liable to lose his
property. Since the consequences are severe, we have provided in the original Act
a provision for right of representation before the appellate authority, but the
original Bill did not provide for a right of representation before the adjudicating
authority. Therefore, amendment No. 9 that I have proposed, in accordance with
the suggestion that you have said, provides that “the benamidar or any person who
claims to be the owner of the property may appear either in person or take the
assistance of an authorised representative.” So, the exact suggestion which you
have made is already there in the amendment that I have proposed.

You then raised this whole issue of why we have these four stages, that is,
the initiating officer, the acting officer, the adjudicating officer, etc. The entire
object of this is that you must have this case of confiscation of his asset, the
vesting, in the Government. Different people must apply themselves; it must go in
stages so that there is no misuse of power by any one individual. After all, when
there are different authorities at different grades which go and apply their mind,
then, obviously, the matter has been seriously gone into. It is a protection in favour
of the citizen that there is no unfair action — one person may be vindictive; and
with one person, there is a possibility of going wrong. Therefore, if you do it in
various stages, obviously, the possibility of error gets significantly reduced.

The hon. Member from the ATADMK raised a question as to why the High
Court has been given the power to decide and adjudicate upon issues on which the
adjudicating authority or the first appellate authority may not have decided. I think
giving the High Court the power is important because if some issue is of

significant importance and, in the entire proceedings, has been left out, then it is
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obvious that before some higher authority, before a property is acquired because a
valuable right is being lost, all issues are thrashed out and, therefore, there is no
possibility of any issue having been left unattended, which would have otherwise
been a defense which is available. This is the same reason why the power to record
evidence is additionally being given to the appellate authority.

It is because if before the adjudicating authority, some evidence is left out
and before the appellate authority which is headed by a Judge, a person who is
about to lose his property says, “I have a defence to make. Maybe, this document
was not considered. So, I want to place this additional document which goes to my
defence. In all fairness, it should be allowed to be considered.” This is in
accordance with the general principles of hearing appeals. Even in the Code of
Civil Procedure, Order 41, Rule 27 is very clear that at the appellate stage, the
power to introduce new evidence which has been ignored or left out by mistake
before the original authority, is always there. That is a part of the justice process
itself.

One important question which has been raised by several Members is, as to
why should the property vest in the Central Government, why not in the State
Government? Under all acquisition laws, there are acquisition laws or vesting laws
which are in the States also — the benami transaction law wherein a property is
registered in the name of a person who has not made the payment for it or the
income-tax law, these are central legislations. For example, we have the PMLA,
which is the central legislation; we have the FEMA, it is a central legislation; we
have the NDPS, it is a central legislation. Similarly, we have several State
legislations where State Governments are empowered. Under all central
legislations where vesting of property takes place, it vests in the Central
Government. In the case of State legislations, when the vesting takes place, it vests
in the State Government. At least, [ am not aware of any law which is a central
law under which vesting or acquisition takes place but the property rights then go

to some other authority. They vest in the Central Government itself.
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Shri Kalyan Banerjee wanted to know and that is a legitimate point that he
raised, as to the appellate authority not having been given a specific power of
staying the order. When an appeal is pending, obviously vesting should not take
place. As he knows, being an eminent lawyer himself, when an appellate authority
has a power to pass a final order, the authority to pass a lesser order is inherently
in that appellate authority. Since you have a power to allow the appeal and release
the property from acquisition, inherently an appellate authority, in several
legislations, where there is a power of appeal, there is always a power of interim
suspension of the order which is inherent in that power of appeal, irrespective of
whether it is specifically mentioned or not. There are pronouncements of courts to
this effect.

Which is the power and in how many days appeal could be filed? I think,
the Act is very clear. There are two provisions in the Act. He wanted to know
about the power to file an appeal and in how many days. He has said that it is not
mentioned. If he looks at the legislation itself, clause 30 says:

“The Central Government, by notification, may establish an
appellate authority to hear appeals against the order of the
adjudicating authority.”
So, obviously, the appellate authority will hear appeals. The power to appeal lies
to that authority. In how many days will an appeal has to be filed? I think, Section
46 is absolutely clear. It says:

“Any person, including the initiative officer, aggrieved by an order
of the adjudicating authority, may prefer an appeal in such form and
with such fees as may be prescribed, to the appellate authority
against the order passed by the adjudicating authority within a period
of 45 days.”
So, even the limitation period is also mentioned in the Act itself.
One of the Members wanted to know about this power under Section 59 to

issue directions by the Central Government. Will it interfere in the adjudicating

power? The answer is ‘no’. Section 59(3) says that there are certain kinds of
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directions for administrative functioning, which can be issued. It very clearly says
that no order, instruction or direction under sub-section 1 shall be 1ssued which
require the authority to decide a particular case in a particular manner. So, the
directions issued have to be in relation to administrative matters and not in relation
to other matters.

Is this law in conflict with the Income Tax Act in any way? The answer is
‘no’. The Income Tax deals with various provisions of taxation, the powers to
levy the procedures etc. This particular law deals with any benami property which
is acquired by a person in somebody else’s name to be vested in the Central
Government. So the two Acts are supplementary to each other as far as this Act is
concerned.

A question has been raised with regard to the non-applicability of the Civil
Procedure Code under Section 11. But under Section 19 some of the powers
which are similar to the Civil Procedure Code have been vested; this is there in all
adjudicating Acts. Ipso facto, the whole CPC is not applicable but since you have
to hear matters, record evidence etc., there is a defined procedure which has been
defined in Section 19 of the Act itself.

T U A 4T o b ST Aiucia Reflor Ssc & M A1 8lell g & 9 W &,
3F IAHT AIfTdh HIF BRN? Dl 9 Il ST T&1 A9 oirol SMudt? gHifely S8 Ja= 58 %,
o we W ¥ forar gor 2 6 ot IReaa iR Refiord iiiHgee™ &1 diudia & S9!

T Y BT IAABR DR Bl g

SHRI N.K. PREMACHANDRAN : As per Section 58, operation of the Act is

exempted for the religious institutions as well as charitable institutions. That
means, | can very well have this benami property and I can enjoy the property also
by having an understanding.

SHRI ARUN JAITLEY: If there is a genuine property which belongs to a church,
mosque, gurdwara or a temple, Section 58 says the Government has power to

exempt it. But if you make an illegal business out of it, as you are suggesting us
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now that the property is your benami property and you create a fake religious sect
and start keeping benami properties, then the Government would not exempt it.
SHRI N.K. PREMACHANDRAN: Section 58 is very clear as far as the religious
institutions and charitable institutions are concerned.
SHRI ARUN JAITLEY: But obviously if somebody plays a fraud, the
Government has a power not to exempt such a property on which a fraud is
played. ... (Interruptions)
HON. SPEAKER: Shri Jaitley, you are not supposed to answer something. Shri
Premachandran, please take your seat.

... (Interruptions)
SHRI ARUN JAITLEY: Shri Premachandran, it is very clear that Section 53 is
meant for bona fide religious properties, not for religious properties only being
used as a pretext of tax evasion.

A question has been raised that under Section 53 who would be liable? Is it
the person who acquires the property or the person who sells the property? The
language is very clear; whoever enters into benami transaction, and obviously both
these people have entered into a benami transaction itself.

Two very important questions have been raised. Several Members have
raised a question with regard to power of attorneys and so on or agreements, under
which because of some peculiar reasons an arrangement has been entered into,
consideration has been paid, property’s transfer of possession has taken place but
finally the title deeds have not been registered. In the original Bill, they were not
covered. But the Committee, which was headed by Shri Moily, who is fortunately
here with us, strongly recommended that in accordance with the provisions of
Section 53A of the Transfer of Property Act, all these properties which are
covered under these arrangements, should also be included in this. The
Government has accepted that and introduced an official amendment in

accordance with the recommendations of the Standing Committee.
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The last question which was raised by the hon. Member Shri Sangma from
Meghalaya was with regard to properties in several Schedule areas which are
covered by the Fifth Schedule itself. This Act does not exempt those properties.
But that exemption would be available in the Article 244 of the Constitution.
Article 244 provides for a Fifth Schedule to the Constitution itself.

18.00 hours

The Fifth Schedule, Clause 5 clearly says that wherever those scheduled
properties are, the Governor of that State has the power to exempt the operation of
any Central legislation to those areas. So, if any such contingency arises, the
Governor of the State where the property is located, under clause 5 of the Fifth
Schedule prepared under Article 244 has the power to exempt those properties. ...
(Interruptions)

HON. SPEAKER: It is six o’clock. If all of you agree, the time of the House is
extended up to this Bill getting passed.

SEVERAL HON. MEMBERS: Yes.

HON. SPEAKER: Thank you.

SHRI ARUN JAITLEY: These were the various queries which were raised. Since
it is a technical kind of a Bill, I have attempted to answer some of them. Most of
the Members having supported this Bill as an important measure, I commend to
this House this Bill for its acceptance.

HON. SPEAKER: The question is:

“That the Bill further to amend the Benami Transactions
(Prohibition) Act, 1988, be taken into consideration.”

The motion was adopted.
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Clause 2 Insertion of new heading before Section 1
HON. SPEAKER: The House will now take up clause-by-clause consideration of
the Bill.
The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Amendment of Section 1
HON. SPEAKER: Amendment No. 11 — Shri Bhartruhari Mahtab is not present.
The question is:
“That clause 3 stand part of the Bill.”
The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 Substitution of new Section for Section 2
Amendments made:
Page 2, line 41, omit “of income” (3)
Page 3, line 3, omit “of income” (4)
Page 3, line 9, omit “of income” (5)
Page 3, after line 16, insert —

“Explanation. — For the removal of doubts, it is hereby declared that
benami transaction shall not include any transaction involving the allowing
of possession of any property to be taken or retained in part performance of
a contract referred to in section 53A of the Transfer of Property Act, 1881,
if, under any law for the time being in force, --

(1) consideration for such property has been provided by the person to whom
possession of property has been allowed but the person who has granted

possession thereof continues to hold ownership of such property;
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(i1) Stamp duty on such transaction or arrangement has been paid; and

(111) the contract has been registered.”.  (6)

(Shri Arun Jaitley)
HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendments?
SHRI N.K. PREMACHANDRAN : Yes Madam, I am moving Amendment No.
12.
HON. SPEAKER: These are Amendment Nos. 12 to 17. Are you moving all of
them together?
SHRI N.K. PREMACHANDRAN: I beg to move:

“Page 2, line 35,

oh

for “immediate or future benefit, direct or indirect substitute

“direct or indirect benefit.” ” (12)

“Page 3, line 13, --
after “property is not”

2% 9

insert “traceable or not”. (13)

“Page 3, line 17, --
after “fictitious person”
insert “or a person not traceable”.” (14)

“Page 3, line 32, --
after “open market”
insert “or the fair value fixed by the Government”.”  (15)

“Page 4, line 37, --
after “transfer of”
add “ownership”. 7 (16)

“Page 4, line 45, --
after “Partnership Act, 2008”
insert “the Negotiable Instruments Act, 1881,
the Transfer of Property Act, 1882.” ” (17)
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HON. SPEAKER: I shall put Amendment Nos. 12 to 17 to clause 4 moved by Shri

N.K. Premachandran to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clauses 5 to 7 were added to the Bill.

Clause 8 Substitution of new Sections for Section 5 and 6

Amendment made:
Page 5, after line 23, insert —
“(3) The provisions of sub-sections (1) and (2) shall not apply to a transfer
made in accordance with the provisions of section 190 of the Finance Act,

2016.”(7)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
“That clause 8, as amended, stand part of the Bill.”
The motion was adopted.

Clause 8, as amended, was added to the Bill.

Clause 9 Insertion of new Chapters III to VII
Amendment made:
“Page 9, line, 33,

for “served upon the other person who is a beneficial owner”,
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99 9

substitute “issued to the beneficial owner if his identity is known”.

®)

“Page 11, after line 33, insert —

“(8) The benamidar or any other person who claims to be the owner of the
property may either appear in person or take the assistance of an authorised
representative of his choice to present his case.

Explanation—For the purposes of sub-section (8), authorised
representative means a person authorised in writing, being —

(1) a person related to the benamidar or such other person in any manner,
or a person regularly employed by the benamidar or such other person as
the case may be; or
(i1) any officer of a scheduled bank with which the benamidar or such other
person maintains an account or has other regular dealings; or
(ii1) any legal practitioner who is entitled to practice in any civil court in
India; or
(iv) any person who has passed any accountancy examination recognised in
this behalf by the Board; or
(v) any person who has acquired such educational qualifications as the
Board may prescribe for this purpose.”. (9)

Page 13, line 4,
for “he is, or has been a Judge of a High Court”
substitute “he 1s a sitting or retired Judge of a High Court, who has

completed not less than five years’ of service”.” (10)

(Shri Arun Jatiley)

HON. SPEAKER: Shri Premachandran, are you moving Amendment Nos. 18 to

277
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SHRI N.K. PREMACHANDRAN: Madam, Amendment No. 17 is regarding
many negotiable instruments. ... ([nterruptions)

HON. SPEAKER: This is about Amendment Nos. 18 to 27. I am not asking you to
say anything.

SHRI N.K. PREMACHANDRAN: Yes, I am moving.

HON. SPEAKER: You may move Amendments No. 18 to 27 together now.

SHRI N.K. PREMACHANDRAN: I am moving Amendment No. 17.

HON. SPEAKER: Is it only Amendment No. 17. What to do about all the other
Amendments, from 18 to 27?

SHRI N.K. PREMACHANDRAN : They are subject of some other sections.
HON. SPEAKER: Now, you may move Amendment Nos. 18 to 27.

SHRI N.K. PREMACHANDRAN : I beg to move:

“Page 5, line 36, --
for “the Indian Legal Service”
substitute “the Law Department in the
Central Government or a State Government”.” (18)

“Page 5, line 37, --
for “equivalent”
substitute “higher”.” (19)

“Page 5, omit lines 40 and 41. ”? (20)

“Page 6, for lines 14 to 17, --
substitute “The Adjudicating Authority shall be bound

by the procedure laid down by the Code of
Civil Procedure, 1908.” (21)

“Page 9, line 4, --

after “extending the same”

add “for a maximum period of another
three months™.” (22)

“Page 13, lines 6 and 7, --
for “the Indian Legal Service”
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substitute “the Law Department in the

Central Government or a State Government”.” (23)

“Page 13, line 7, --
for “equivalent”
substitute “higher”.” (24)
“Page 16, omit lines 46 and 47.” (25)
“Page 17, line 9, --

for “formulate that question”

substitute “admit the case”.”

(26)
“Page 17, for lines 10 to 12, --

substitute “(4) The appeal shall be heard on the question of law,

and the respondents shall, at the hearing of the appeal,
be allowed to argue the case.”” (27)

HON. SPEAKER: I shall put Amendment Nos. 18 to 27 to clause 9 moved by Shri
N.K. Premachandran to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: The question is:

“That clause 9, as amended, stand part of the Bill.”

The motion was adopted.
Clause 9, as amended, was added to the Bill.
Clauses 10 and 11 were added to the Bill.

Clause 1 Short Title and Commencement
HON. SPEAKER: The Minister may now move Amendment No.2 to Clause 1.
Amendment made:

Page 1, line 3, for “2015”, substitute “2016”.  (2)

(Shri Arun Jaitley)

190
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HON. SPEAKER: The question is:
“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.

Clausel, as amended, was added to the Bill.

Enacting Formula
HON. SPEAKER: The Minister may now move Amendment No.1 to the Enacting
Formula.
Amendment made:
Page 1, line 1, for “Sixty-sixth”,
substitute “Sixty-seventh”. (1)
(Shri Arun Jaitley)

HON. SPEAKER: The question is:
“That the Enacting Formula, as amended, stand part of the Bill. ”

The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.
HON. SPEAKER: The Minister may now move that the Bill, as amended, be
passed.
SHRI ARUN JAITLEY: I beg to move:
“That the Bill, as amended, be passed.”
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HON. SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

HON. SPEAKER: The House stands adjourned to meet again tomorrow, the 28"
July, 2016, at 11.00 a.m.
18.06 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, July 28, 2016/Shravana 6, 1938 (Saka)
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